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LOK SABHA

Wednesday, September 5, 1962/Bhadra
14, 1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

MEMBER SWORN

Mr. Speaker: Secretary may call out
the name of the Member who has
come to make and subscribe the oath
or affirmation under the Constitution.

Secretary: Shri Lal Shamshah,

Mr. Speaker: The Minister of Parlia-
mentary Affairs may introduce the
Member to the House.

The  Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
‘Sir, I have great pleasure in tntroduc-
ing to you and through you to the
House Shri Lal Shamshah who has
been returned to the I.ok Sabha at
the last general elections from Chanda
constituency of Maharashtra.

Shri Lal Shamshah (Chanda).

ORAL ANSWERS TO QUESTIONS

@ ™
( Shri H. P. Chatterjee:

*791.{ Dr. Ranen Sen:
| Shri Dinen Bhattacharya:

‘Will the Minister of Food and Agri-
«ulture be pleased to state:

(a) the steps Government propose
4o take for increasing the supply of
raw materials e.g. Salai, for feeding
the NEPA Mills in Madhya Pradesh;
and =3
1761 (A1) TED—I1.

NEPA Mills

EE ey |

6204

(b) whether Government have a
plan to create Federal Forests as
enjoined in the National Forest
Policy?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) According to
the information available with us 1t
is understood that M.P., Government
have set apart 61,426 acres of forest
land for raising plantations of Salai
and other fast growing species for
feeding Nepa Mills. We have, how-
ever, asked the Madhya Pradesh Gov-
ernment to supply us the necessary
information.

(b) The National Forest Policy
resolution of 12th May 1952 does not
enjoin the creation of federal forests
but only national forests. Under the
Constitution, ‘Forests’ are a State
subject.

Shri H. P. Chatterjee: Will the Min-
ister be pleased to state how much
paper pulp, that is, the material for
preparing papers, is reuired in NEFA
Mills, how much is being prcduced end
how much is being imported?

Dr. Ram Subhag Singh: It comes
under ‘Industries’. I require notice.

Shri H. P. Chatterjee: Is it 2 fact
that the FAO expert body appointed
by the India Government reported that
today we shall require cne lakh tons
and in 1975 we shall require 3 lakh
tons? If so, what is the Government
doing about it?

Dr. Ram Suobhag Singh: Ve are
trying to grow some  fast-growing
species there. The area or the forest
around NEPA Mill is not so suitable
for the growth of salai, because the
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salai tree takes some time to mature
there. Even then, it has not a good
growth. Therefore, we are trying eu-
calyptus and some other quick-grow-
ing species.
st FgET : AT diw F@H W
foret &7 Iearaa foa a9 & S AW
faaT @@, Fa1 § 9W gFar §

wro TR g fag ¢ S A Far
fF o8 FaI9 9T HAEE & wa
AT § AT T T F2 AT AR A A
AR TFZET FTH A AITH S F A
Shri Dinen Bhattacharya: As the
hon. Minister has said, ‘Forests’ is a
State subject. In cases where the
boundaries of forests cover more than
one State, what steps do Government
take to see that the forests develop
there properly?

Mr. Speaker: ‘That is a different
question. From NEPA Mills, we
are going generally into the question
of forests.

Shri Dinen Bhattacharya: I am talk-
ing of national forests.

LUE et s
fraw o= 1A & & ¥ g7 § wAy
g I F FTOT, I TF AT ATAL
F1 qfar war & a=r & o g
&1 g7 wrad & faare & 7

To T g Fog : T @ o
2 ¥t agr ww & o T ¥
IUT FY FT TFEAT g, INA FOT &
wifarar & a1 @ &1 39 faw FT o=
% gfa WX &1 & g FF &
ST |

it & T 7g @ @1 fr oy
¥ ot AwTE @ R & W ?

werR wgRT IR vy ¢ fE
¥ w wfew € om @ ¢
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Shri Sham Lal Saraf: In view of the
fact that not only NEPA but other
mills also are feeling the paucity of
raw materials, do Government con-
template long-term lease of forests...

Mr. Speaker: Here we are concern=-
ed with only the NEPA Mills.

Shri Sham Lal Saraf: I shall confine
myself to NEPA Mills,. What policy
are Government going to adopt in
regard to long-term lease of forests for-
this purpose?

Dr. Ram Subhag Singh: Actually, if
there is any request from any paper
mill in regard to obtaining forest
produce such as bamboo, eucalyptus,
ealai, etc., even on a long-term meas-
ure, for that purpose we issue a licence
wfter considering their request,

ot fifat fet @ @7 ST wr=TOr
woraT war g fF fRadr mard, raw
Tm w1 et ol ) a9 W g
97 FT FW I AEW 7

o TR W fag: Jay Feemr
T § % iy @ ®19T 7 g7 v
) oft 785 & &9 =T @ IEw
21 AR fafea e § & amosr

g |

Shri H. P, Chatterjee: The national
forest policy stateg that in order to
meet the needs of defence, cemmuni-
cations, industry and other purposes of
public importance, we should have for-
ests. The Minister admits that. )i 4
that is so, may I know how he can
carry out that policy without making
forests a concurrent subject?

Dr. Ram Subhag Singh: So far, it
is a State subject. But the Govern-
ment of India comes into the picture
in the case of Union territories. There
is going to be a conference of the
Central Board of Forestry. and I could
put this question there if the hom
Member so wishea
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[/L _ Vaccimation

+
Bhri Bhagwat Jha Azad:
N {Shrl Bhakt Darshan:

Will the Minister of Health be
pleased to state:

(a) how far the efforts of the Union
Government to get large scale vacci-
nation for Anti-Cholera, B.C.G. and
Anti-Small-Pox have succeeded; and

(b) whether reports from different
States have been received to indicate
the total volume of éfforts thus made?

The Minister of Health (Dr. Sushila
Nayar): (a) A good measure of suc-
cess has been achieved.

(k) Yes, Sir.

Shri Bhagwat Jha Azad: May 1
know what is the measurement of the
meaesure of success which has been
achieved, as mentioned by the hon.
Deputy Minister?

Dr. D. 8. Raju: The nation has just
now completed the pilot project
scheme, One district was taken in
each State and they have vaccinated
about 123 million people. With the
experience thus gained, the whole
country is entering the stage of cra-
dication programme. Every  State
has taken up four to ‘ve districts for
the implementation of this national
eradication programme,

Shri Bhagwat Jha Arad: Wil! the
Government tell us whether the inci-
dence has gone down due to these anti=
cholera, BCG and anti-small-pox vac-
cinations in recent years, compared to
the previous years, or whether there
is any tendency to rise?

Dr. D. 8. Raju; With the facts so far
collected, I \‘.h.lnk that the incidence of
these diseases has gone down,

& W o s, A9 s
A T, tEe wfEd @ &
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T ¥ w7 1 FA T w1
farar o7 @ &, oft o, @Y a8 few 2w
wE?

e WAt (o gEer wwT):
Wl OF =% & &b &7 g g, frar
e & g faa fafea & wT
fs FHwEd TREd oaEeT ¥ o
|TY w1 § TfaT & 399 O A
giefere avai & fad 7 Fo arford)
#T fam o aifs &= a=x == #
T & T JIGAE g7 dF AT WL
wa Ft formr goTa £ ¥ WY 0w
wdar I g dET owm  fean
W | THY gk TSN A= ¥ AgT
T T g g a0

Shri Venkatasubbaiah: In regard to
part (b) of the question and the ans-
wer thereto,—regarding reports from
different States to indicate the total
volume of efforts made—may I know
whether the hon. Minister is aware
of the fact that in Kurnool district of
Andhra Pradesh there is virulent cho-
lera with the result that 60 to 70 per-
sons have died? I want to know
whether this fact has been brought to

.the notice of the Government and, if

20, whether any help has been given
%o the State Government to eradicate
this disease.

Dr. Sushila Nayar: We have no in-
formation nor any request for help
from the State Government. The pre-
sumption is that the State Government
has taken adequate measures to meet
the situation.

Shrimati Savitri Nigam: The hon.
Deputy Minister has stated that “in
some of the Btates these diseases have
been controlled thoroughly. May I
know the names of those States®

Dr. D. 8. Baju: I did not say ‘thor-
oughly’. T said that the incidence has
been reduced.
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Shri K. C. Pant: Does the Govern-
ment also propose to popularise polio
vaccine in this country?

1o FEe AT T fT f9t
Fr fors Prarmard, dro e e |\
FHiA@T Fv, Freva ot fom ofame
7 fage a9 FrErwr orEfaw A
ST TE I E, 77 AW % Frer
FIF § 99 § | 99 I9F 9T qiferar
g, feciifor 3 T fret iR T &
T & I fd ofr g g 92 A
SR T g R o w8

Shri Hem Barua; Is it a fact that the
advisory committee on national disease
eradication programme has suggested
central legislation making vaccination
compulsory and if so, what is the at-
titude or reaction of the Government
in this respect?

Dr. Sushila Nayar: I have already
stated that we feel at the present
moment that if we introduce the sys-
tem of producing wvaeccination certi-
ficates at the time of admission to
school and a second wvaccination be-
fore the children leave the _ primary
school, this along with the eradication
programme, will suffice.

=t geare fog © FT d o wwAT
g & fawaemg sgrom iy & fareiy
W A & fawe gwrc T@
e @, ®R ®1 I9F wew faegw
W wfraei Fam mm § 7

Dr. M. 8. Aney: May I ask the Min-
ister, with regard to this scheme that
the boys will be vaccinated before the
admission into the school nd  again
they will be vaccinated when they
leave the school, is it compulsory on
the parents tp do that? Will the boys
not be admitted if the parents send
them without vaccinating them?

Dr. Sushila Nayar: The idea ig that
before the child is admitted, he should

SEPTEMBER 5, 1962
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produce a vaccination certificate,
which makes it more or less com-

pulsory.

Association of Workers' representa-
tives with Enquiries into Railway
Accidents.

*793. Shri A. N. Vidyalankar: Will
the Minister of Railways be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the de-
mand of railwaymen recently made
that in all enquiries into the Railway
accidents, workers' representatives
should also be associated; and

(b) Government's reaction to this
demand?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Yes. Government have seen
certain press reports to this effect.

(b) Any person in possession of
relevant information connected with
an accident can communicate the
same to the authorities enquiring into
the accident and as such no special
action is called for.

Shri A. N. Vidyalamkar: My ques-
tlon was with regard 1o nominating
representatives of the labour unions
in the railways in these enquiry com-
mittees. That is what I mean by
association of labour representatives
with  enquiry committees. May I
know whether such association has
not been considered possible or
practicable or whether it has not been
considered desirable?

Shri Shahnawaz EKhan: For one
thing, no official demand for such as-
sociation has come from any labour
federation. Secondly, these enquiries
are of a technical nature and we do
not consider that any usefui purpose
will be served by making any distinc-
tion between officers and workers.

Shri A. N. Vidyalankar: Does the
Government consider that the wor-
kers who are working in the railways
ecould not give any technical advice
or technical information to these
enquiry committees?
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Shri Shahnawaz Khan: We fee] that
technically qualified officers are in a
much better position to go into the
technicalities than people serving
under them.

Shri Indrajit Gupta: Is Government
aware of the fact that in the United
Kingdom and other countries, this
practice of assoeiating representaﬁw
of workmen with accident enquiries
is followed and will Government con-
sider favourably the question in tlus
country, because in many cases acci-
dents are related to alleged faults
committed by workmen themselves.

Mr. Speaker: It is a suggestion for
action.

Shri Indrajit Gupta: My question
may be answered.

Mr. Speaker: The hon. Member’s
question—the crux of it—was whether
Government would consider favour-
ably the inclusion of workers' repre-
sentatives as is done in some other
countries.

Shri Indrajit Gupta: I also asked,
is Government aware of the fact that
that practice is  being followed in
other countries?

Mr. Speaker: If he had stopped
there, it would have been all right.
But the whole thing was taken away
when he made the suggestion that
Government should consider it
favourably. Is the Government aware
if that practice is followeéd in other
countries?

Shri Shahmawaz Ehan: I have no
information.

st ®TAT : T & I awT §
fF erum wiw s w1 o Wiy
& W it o FE T g g AT T ?

=t Mg Wi wi T AT
MY W e d
T T § 919 9 @9 7 frawEa
N AH |

= et ey ;W § o
F AN A THG §, It o
U ¥ T AR WG FH AL g ?
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=t g @i ¢ It fawarr #
qY H ré T W & | oo wg
T FHE HRLC FT AR & TR
WA AW T JOA qAH g A 2
aFT e

Shri A, P, Sharma: Just now the
hon. Deputy Minister said that the
officers are better qualified technically
and therefore they can give a better
opinion on the technical matters. May
I know whether only the officers are
responsible for the efficient running of
the railways and the workmen of the
railways have no responsibility?

Mr, Speaker: That is a different
question as to who is responsible for
that.

=T f5T AT T TR ATAT
1 s For 5 o =T gfraew &
I9% Aforewel a1 qffadzg &Y eETEd
& og 7 A qerar S ?ogE
Far st & 7

Shri Daji: The hon. Minister said
that anyone who is in the know of
facts could appear and give evidence.
But it is also true that when one goes
to give evidence he has no right to
cross-examine other witnesses who
may be put up. This deficiency can
be met if they are made a party to
the enquiry,

Mr. Speaker: The same argument is
being repeated.

Shri Daji: The hon. Deputy Minister
said that they can go and give evi-
dence. Is he aware that it is not suffi-
cient?

Mr. Speaker: No information is being
asked for. An opinion is being ex-
pressed that they will not have an
opportunity to cross-examine.

Shri Nambiar: In view of the fact
that the reports given by the Safety
Inspectors show that in a number of
cases of railway accidents human ele-
ment has been the reason, may I know
whether it ijs considered necessary to
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associate the representatives of these
persons, who constitute the human
element, in the enquiries so that this
question can be thoroughly gone into
and better results obtained as a result
of it? )

Mr. Speaker: The same thing again.

Shri Hem Barua: Is it not a fact
that the railwaymen who are asked
to give evidence before enquiry com-
mittees suffer from a sort of fear com-
plex that action might be taken against
them il ithey give up or let out the
truth; if so, may I know what steps
Guvernment propose to take to assure
the workmen giving evidence that they
need have no fear complex and that
they are free to give their evidence?

Shri Shahnawaz Khan: I entirely re-
fuse that statement. There is no fear
complex.

Mr. Speaker: That is also not rele-
vant here.

Shri Joachim Alva: There are many
workers in the tracks who have inti-
mate knowledge of the track and
will be able to throw a great deal of
light about accidents. They are neither
invited as assessors nor as witnesses,
and they are frightened to come be-
fore the Government.

Mr. Speaker: He is again arguing. I
have disallowed many questions on
the same ground. The same 13 being
repeated by the hon. Member.

Shri Joachim Alva: The poin{ about
assessors was not asked

Mr. Speaker: Order, order, Let us
go to the next question.

Standard size of plots for loadimg
goods omn Northern Railway

*793-A. Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway Board or the General Man-
ager, Northern Railway has fixed
standard size of 1,000 sq. ft. for all
plots for loading goods, Irrespective

SEPTEMBER 5, 1862
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of the nature of goods to be loaded;
and

(b) whether the standard size is
being enforced all over the country?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) No, Sir. Individual Railways
have fixed the sizes according to
availability of land and to suit re-
quirements of commodities.

Dr. L. M. Singhvi: May I know
whether the Government have receiv-
ed representations from trading and
mercantile interests as to the inade-
quacy of the new standard size for
loading sites at the various sidings in
the country; if so, in particular, have
they received any representation from
the stone merchants and what are
the measures taken by the Gowvern=
ment in response there to?

Shri S. V. Ramaswamy: This is not
the standard size. .The fact of the
matter is that in the Ways and Works
Manual of the Indian Railways have
directed the Rallways to assess the
area available in units of 1,000 sq. ft.
It is only to facilitate allotment. No
other Railway has done like this. We
have drawn attention of the Northern
Railway to this fact.

Dr. L. M, Singhvi: Have Govern-
ment exarhined the overall shortage
of sidings and of loading sites in the
country and, if so, what is the extent
ot shortage and what steps Govern-
ment propose to take about it?

Shri §. V. Ramaswamy: There is no
assessment as such. As and ‘when
necessity arises we provide land and
we meet the necessary requirements,

Foreigm Exchange for Purchase of
Ships

*754. Shrl Yashpal Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether it has been decided
that the new ships must earn the
foreign exchange required for thelr
purchase; and
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(b) it so, the details therecf?

‘The Minister of Shippimg in the
‘Ministry of Transport and Cemmu-
‘nicatioms (Shri Raj Bahadur): (a) and
(b). In view of the present foreign
.axchange difficulties, Government are
not in a position to release foreign
exchange from the free resources
even to meet a portion of the price
of the ships to be acquired as initial
down payment as was previously
being done. It has, thercfore, been
decided that the entire price of the
ships to be acguired should be met
out of the net foreign exchange earn-
#d by the ships themselves as certifi=
ed by the Reserve Bank of India.
Each case will, however, be consider-
ed on merits by the Government sub-
ject to the above principle.

it mrme Fag T A S s
aa=ft fafer svft 1 g adww
% fau faar & 71 9/ @@ ot 73 €«
wr g @ ?

st ooagET ¢ S@ A e,
W ER A R e @ oY

ot oo fag ¢ oA P
FFAT Y AT FE T T4 w9 faAr
T & T & Ry w0 T g o
¥ uwiTE @ T g ?

&t TOERGT ¢ [T w e
T AT I T T w9 AR, W Ay
g3 T4 T 9T ar g M 9Fr
WA T T FAIA FIT TFEAT 57
R AR ged F wifor o S
Wi fafer wewfr o foem dem
TR o G

st fog oW oI wer
& fou 37 == ¥ geram 3 7
(7€ T 4t feaw )

it vy ferg : T T fafir

wraReA & fau wife verEw 5
sfomr wft W 9% ghr & ey

BHADRA 14, 1884 (SAKA)

Oral Answers 6016

g o g sy s g W §
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Shri Indrajit Gupta: What is the
procedure for determining the period
allowed to these companies, or to the
Shipping Corporation for that matter,
to recover the purchase costs by the
earning of foreign exchange? Or is
there no limitation on the period?

Shri Raj Bahadur: We have been
confronted with foreign exchange diffi-
culty with right from the beginning
of the Second Plan. In fact, that was
the reason why we evolved the defer-
red payment scheme for the acquisi-
tion of ships under which 33-13 per
cent. of the loan was paid as down-
right payment towards the cost and
the remainder was to be paid in
instalments out of the gross earnings
of foreign exchange by the shipping
companies. Now it has been decided
that hereafter the entire price will
be paid from the foreign exchange
earned by the ships themselves.

Shri Indrajit Gupta: How is the
period determined?

Shri Raj Bahadur: What is contem-
plated by the Finance Ministry is that
there shall be a period of two years
meratorium during which no payment
Is to be made. During the third, fourth
and fiftth year payment wil] be made
at the rate of 10 per cent of the gross
foreign exchange earnings of the ships.
The remainder will be paid in seven
instalments. The total period would
thus come to about twelve years,

Shri D. C. Sharma: How has the
new policy affected the purchase of
sghips? Have any mew ships been
bought after this policy has been in-
augurated?



6017 Oral Answers
Shri Raj Bahadur: As a matter of
fact, it is not a new policy; it is only
a variation of the old policy we have
adopted and followed. As a matter of
fact, it has proved quite successful.
So far we have acquired 46 wvessels
totalling 254,000 GRT at a total cost
of Rs, 21.96 crores. Under the new
scheme also I hope some acquisitions
will be made. In fact, we have al-
ready received cetrain proposals.

Shri Ramanathan Chettiar: What 1s
the foreign exchange earned by the
new Jayanti Shipping Company?

Mr. Speaker: Order, order. Now we
cannot go into each individual com-
pany and the foreign exchange earned

by it.

Shri Ramanathan Chettiar: I put
this specific question because an as-
surance was given in this hon. House
by the Minister of Shippiug that the
Jayanti Shipping Company has been
given this concession purely on the
assurance given by the Managing
director of that Company that what-
ever foreign exchange the shipping
company will earn will go to the pur-
chase of new ships. That is why I
have put this question. What is the
present position?

Shri Raj Bahaduar: I think, the hon.
Member has not put the terms and
conditions under which the loan agree-
ment has been arrived at with the
Jayantj Shipping Company. For his
information I may say that they have
so far got only one tanker which they
purchased on a deferred payment
basis. That ship particularly has
earned Rs. 29 lakhs or Rs. 30 lakhs.
That figure is correct upto the end
of 31st July. That company
is earning foreign exchange which
is coming entirely to the country
and is adding to its foreign ex-
change reserves. Apart from that,
they have brought Rs. 1°5 crores as
paid-up capital which also is going to
be in foreign exchange. They have
asked for another Rs. 2 crores of capi-
tal issue a large part of which is in
foreign exchange. They have asked
for another Rs. 2 crores of capital
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issue a large part of which is in
foreign exchange. So, we are getting
foreign exchange even through this
company.

Mr. Speaker: Shri Mahida.

Shri Narendra Singh Mahida: My
question has been covered. I wanted
to know about the number of ships.

Shri Raj Bahadur: I have given that

information. 1 said 46 ships totalling
254,000 GIT.
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Shri D. N. Tiwary: May I know
whether this matter was discussed
with the Government of Bihar and as
a result oi that discussion whether
any agreement has been reached with
the Bihar Government about issuing
tickets  from Mahendrughat to
Pahalezaghat and from Pahalezaghat
to Mahendrughat?

Shri 5. V. Ramaswamy: No, Sir. My
hon. colleague, Shri Shahnawaz Khan,
was there. He discussed it with the
.Minister of PW of the Bihar Govern-
ment. They have the exclusive right
to carry passengers from bank to
bank and I think they have leased
it for three years now at the rate of
Rs. 88,000 per annum to a private
party. The Government of Bihar is
not willing to allow the Raiiways to
carry passengers from bank to bank.

Shri Bhagwat Jha Azad: Since there
is a possibility of capacity being there
to carry passengers from one ghat,
that is, from Mahendrughat to  the
other side, why does the Railway
allow the ferry to go empty rather
than allow passengers to get into it if
they do not travel over some railway?
Why do you want to force extra fare
on them?

Shri 8. V. Ramaswamy: The ques-
tion may be directed t» the PBlhar
Government.
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Shri Bhagwat Jha Azad: Why
ghould the Railways not allow pas-
sengers to go by that? Why should
they refer to the Bihar Government?

Shri S. V. Ramaswamy: That is
what we are willing to do. We can
do it; we can transport passengers.

Shri Bhagwat Jha Azad: When there
is capacity available in the ship of
the Railways to carry passengers from
one ghat to another, why do they not
allow passengers to go by it and.
allow it to go empty?

The Minister of Railways (Shrt
Swaran Singh): I think it is a legiti-
mate concern expressed by the hon.
Member, if we take a purely com=-
mercial view. We would very much
like to carry passengers in the rail-
way ferry from one ghat to the other,
but we have to respect the wishes of
Bihar Government in this respect who
have got the exclusive right to carry
passengers from one ghat to another.

=t To Ko Tag: & ag FrT ArRAT

§ 5 @8 o oifal & wfafaa &

& qa1 & foran omaT 8, 7@ seATd WK
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T

(L LA.C. and Air Ceylon Pooling of

Services

*798, Shri Ravindra Varma: Will
the Minister of Tramsport and Com-
munications be pleased to state:

(a) whether the Indian Airlines
Corporation has reached any under-
standing with Air Ceylon in regard
to the pooling of the services operat-
ed by the two Airlines in certain sec-
tors, with a view to avoiding waste-
ful competition; and

(b) it so, what are the details of
the agreement that has been arrived
at?

The Deputy Minister in the Minis-
try of Transport and Communieations
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(§hri Bhagavati): (a) and (b). Nego-
tiations for a pool arrangement bet-
ween Indian Airlines Corporation and
Air Ceylon have been in progress for
some time but have not yet taken any
concrete shape.

Shri Ravindra Varma: Is the
rationalization that is expected to
result from this pooling likely to ex-
pedite the proposal of the IAC to link
some other capitals in the South, like
Trivandrum, with the international
trunk route to Ceylon?

Shri Bhagavati: There is no such
proposal at present.

Shri Morarka: Is there any proposal
that Air Ceylon planes will fly in the
country under the new arrangement?

Shri Bhagavati: Nothing has been
settled as yet. Everything is in the
negotiation stage.

Shri Morarka: Is it under negotia-
tion that Air Ceylon planes will be
allowed to fly in the Indian Union?

Shri Bhagavati: I do not think any-
thing ean be said at this stage.

Shri S. C. Samanta: What are the
difficulties that are being confronted
at this moment and this pooling s
necessary?

. Shri Bhagavati: This pooling has
become necessary because there is
some decline in traffic because of
restrictions put by the Reserve Bank
of India. It has become necessary to
rationalise traffic and revenue by the
setting up of some pooling arrange-
ment.

Shri Nambiar: May I know whether
this pooling is restricted only to the
Scheduled services from Madras to
Colombo and Trichi to Colombo or
for shuttle services from Madras to
Trichi and the south?

Shri Bhagavati: As I have said al-
ready, the whole matter is under con-
sideration and negotiation.

Shrimati Savitri Nigam: May I
know what are the special benefits
which the IAC. is going to derive
by this sort of pooling?
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Shri Bhagavati: Economies in some
Tespects and the idea is to rationalise
the frequency of operations between
India and Ceylon. The intention is
also to reduce frequency so long as
the present depression continues.

Shri Inder J. Malhotra: The hon.
Deputy Minister said in the reply that
the main reason for this pooling is the
restriction imposed by the Reserve
_Bank of India. May I know whether,
if th‘ese restrictions are removed, the
pooling arrangement will be econo-
micai to continue?

Shri Bhagavati: I have already said
tha_t the whole matter is under ex-
amination from all these aspects.
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(a) Bikaner.

(b) Raw milk is purchased from
the producers direct in the villages
at Rs. 13'33 nP per maund. The sale
price of pasteurised milk in Delhi is
Rs. 22'50 per maund.

(ey Milk is being procured and
sold by the Delhi Milk Scheme.

(d) No.

1 Go o AT : FT AT
WAt it 1 e @ e e ¥ faeeft
¥ g9 A9 A a9 ¥ TG0 F A0 AT
gw et faar <1 § Wk 5% e g
qga wgw § !

Shri Shinde: The milk that is pro-
cured in the Bikaner district is pro-
cured from villages which are far
away from Bikaner, beyond 15 to 35
miles. Even formerly, this milk
was not being received at Bikaner
from these villages. From only 8
villages milk is being procured. That
is only cow's milk.
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Shri Shinde: The procurement was
arranged at the instance of the
Gosamvardhan council It was re-
presented to the Government  that
the cows were not properly fed be-
cause milk was sold at a low price,
Rs. 8 or Rs. 9 per maund. It was sug-
gested by the Gosamvardhan council
that unless the Government helps
them by procuring the milk, it would
be impossible for the cows to be im-
proved, etc. Therefore, at the instance
of the Central Gosamvardhan Council,
the scheme was introduced here. Of
course, if it is possible to organise a
loca” s~heme there, Government
would encourage that.

ot TRTAT Tifeqr : = =W ¥
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Shri Man Sinh P. Patel: May I
know whether producers’ co-opera-
tive societies will be formed at the
village level and a co-operative milk
union for collecting milk at the dis-
trict level there?

Shri Shinde: Yes, that is the inten-
tion of Government that as far as
possible, producers’ co-operative
societies should be organised.

Shri Inder J. Malhotra: The Delhi
Milk Scheme is also procuring milk
from the UP area. May I know the
difference in the procurement price im



6025 Oral Answers

the Rajasthan area as compared to
that in the UP area?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): I may submit that the
Bikaner supply is mainly with the
idea of supplying cow’s milk to the
Delhi citizens, that is, to those who
prefer cow’s milk to buffalo’s milk.
We tried to procure some cow's milk
from the UP and Punjab areas also,
but we did not succeed. That was
the reason why we went to Bikaner.
In Bikaner, there were so many cows
in the mofussil areas, and milk wes
sold at a very cheap price; and it was
not only that, but milk was not used
as milk mainly but it was converted
into ghee and it was being used in
that way. So, we found that the
suggestion of the Central Gosamvar-
dhan Council was something which
was worthy of acceptance, and we
have accepted, it, and it is a good
proposition. Although we started with
about eight maunds, now, we are get-
ting daily about 125 maunds, and our
idea is to increase the supplies if
possible.

Shri Inder J. Malhotra: My ques-
tion was regarding the procurement
price.

Mr. Speaker: Order, order. Shri K.
N. Tiwary.

Shri A. M. Thomas: With regard to
the procurement, the Delhi Milk
Supply Scheme has now its own or-
ganisation. Qur idea is to put up a
producers’ co-operative organisation.
As regards the price, the price that
we pay in Bikaner will necessarily be
less.

Mr. Speaker: My difficulty is that I
did not allow the hon. Member to
put the gquestion, but the hon. Minis-
ter has begun to reply to that. At
least the hon. Ministers should lock
towards me and find out whether that
question has been allowed or not.

= %o Ao formrdt : w1 wAAT
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Shri A. M. Thomas: With regard
to the usual purchase price that we
pay for the milk supplied to the Delhi
Milk Supply Scheme, it varies fromr
Rs. 15 to Rs. 22'50, according to the
fat content of the milk that we receive
or the milk that we get. As far as
Bikaner is concerned, we pay only
Rs. 13-33, and that is even four or five
rupees more than what they usually
get. That is because we have to in-
cur a lot of incidentals by way of
transport charges etc. because there
are not even the necessary commu-
nication facilities in those areas.

sft ®o Ao frary : Weaw WEIEA,
I I W Y |

Mr. Speaker: Next question.
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,.‘/NSﬂll-l of Policemen at Level
N Crossings

*800, Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether State Governments
have been asked to post policemen
at Railway level-crossings to prevent
accidents;

(b) whether gatemen will also be
posted &t unmanned crossings; and

(c) the reactions received, if any,
from the State Governments?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) to (c). A statement is
laid op the Table of the House.

STATEMENT

There are about 18,000 unmanned
level crossings (excluding cattle cros-
sings) on Indian Railways, It is
neither feasible, nor obligatory, to
man all the unmanned level ecross-
ings which require manning on local
ang special considerations and ac-
cording to developments of road and|
or rail traffic, ‘are always reviewed
by the Railways in consultation with
the Civil Authorities and each case
is decided on its own merits.

In view of the increasing number
of cases of road vehicles running
into level crossing gates, at manned
busy level crossings, the Govern-
ments of West DBengal, Bihar and
Uttar Pradesh have been requested
by the Eastern Railway Administra-
tion in July, 1962, to consider adop-
tion of the following measures:

(i) to post traffic constables on
either side of the busy level-
crossing gates specially those
on the inter-section with
GT. Road so as to effectively
conwrol the rash truck
drivers;

ii) to provide bumps on the ap-
proaches of busy level cros-
sings so that all road vehicle
drivers are compelled to re-
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duce speed while approach-
ing the level crossing gates;

(iii) to institute gurprise checks
and to ensure that necessary
provision embodied in this
respect in the Motor Vehicles
Rules is rigidly adhered to.

The reaction of the State Govern-
ments to the above suggestions has
not so far been indicated by them.

Shri Indrajit Gupta: From the
statement I find that it is claimed
that it is not possible to man all the
unmanneqd level crossings, and that
each case is considered on its merits.
May I know whether any decision
has been taken up till now to man
any of these 19,000 unmanned cros-
sings, and if so, how many?

Shri Shahnawaz Khan: Yes. A re-
view is made of all level crossings
which should be manned. From the
recent review, we are of the view
that about 1,100 level crossings
which are unmanneq should be man-
ned. The matter is under negotiation
with State Governments,

Shri Indrajit Gupta: The state-
ment further contains certain recom-
mendations which have been made
to State Governments. May I know
whether this means that the Railway
Administration feels that the increas-
ing number of accidents of road wehi-
cles running intyp level crossing gates
is entirely the responsibility of truck
drivers and that the railways are not
responsible for it at all?

Shri Shahnawaz Khan: When the
level crossing gate is closed and
there is a gate man present there
and in spite of that....

Mr. Speaker: Each case would de-
pend on the merits thereof. How
can a statement be made covering
the whole?

Shri Indrajit Gupta: The statement
says that they have asked three
State Governments tp adopt certain
measures, All of them relate to mea-
sures against truck drivers, Does
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this mean that the railways have no
responsibility?

Shri Shahnawaz EKhan: Where a
level crossing is manned and the gate
is closed amd in spite of the gate
being closed, if a truck driver de-
cides to crash into the gate and
breaks it open, there is wery liitle
the railways can do about it.

Shri Hari Vishnu Kamath: The
statement laig on the Table says:

“In view of the increasing
number of cases of road wehicles
running into level crossing gates,
at manned busy level crossings,
the Governments of West Bengal,
Bihar anq Uttar Pradesh have
been requested by the Eastern
Railway Administration in July,
1962, to conaider adoption of the
following measures...."”.

May I know why no reference has
been made to the other State Gov-
ernments? Does it mean that there
have been no accidents in other
States? Or is it for other reasons
that they have not been consulted?

Shri Shahnawaz Khan: The mat-
ter was initiated because the Addi-
tional Commissioner of Railway
Safety on the Eastern Railway made
a particular reference to this subject.
The States concerned on the Eastern
Rajlway are these three. It is only
the Eastern Railway which has made

Shri Hari Vishnu Kamath: No re-
commendationg have been made to
other States? That is very strange.
Does it mean that no accidents have
occurred in other States?

Mr. Speaker:

Here it is limited

Shri Hari Vishnu Eamath: On a
point of clarification. Why have not
other States been consulted? He
should answer that

Mr, SBpeaker: Accidents at unman-
ned level crossingg are caused all
ever the railways Why is it that
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only three State Governments have
been asked to take these measures?

Shri Shahnawaz Khan: The Eastern
Railway has made a reference to.
these three States. So far we have
mot received any reply from them.
As soon ag we receive their replies,
we will study them and make a re-
ference to other States, if necessary.

Shri Harl Vishnu Eamath: The
Indian Railways are one There are
ng separate entities.

Mr. Speaker: The answer has been
given, that as soon as they get re-
plies from those three States, they
will make reference to other States
also, if necessary.

st Wi e oy - Al e
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Shri Hem Barua: May I know if the
Railway Administration has taken any
steps to implement the hon. Speakers
suggestion that vehiculay traffic should
stop at the level crossing before pro-
ceeding, as in the USA. M so, with
what effect?
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Shri Shahnawaz Khan: As I stated,
we have made a reference to three
State Governments and we have sug-
gested that bumps should be provided.
We have also suggested that all wehi-
cles should stop, look and go. These
are the suggestions which have to be
carried out by the State Governments
and the road authorities as the Rail-
ways cannot enforce them,

Shri Hem Barua: I wanted to know
whether any specifid instruction has
been given to the States and whether
policemen are posted at level cross-
ings to see that vehicular traffic does
not proceed in such a way and follow
the suggestion made by the hon. Spea-
ker—as it is a helpful suggestion.

Shri Shahnawaz EKhan: As I sub-
mitted before, we have made a re-
ference to three State Governments
and we are awaiting their reply. Later
on, we will what has to be done.

Mr, Speaker: Apart from that refer-
ence, [ might again repeat my sug-
gestion that if that rule is enforced,
then, probably, the passengers in the
bus themselves would exercises an in-
fluence with the bus driver and see
that he does not move, bus stops and
goes. Even if there is no policeman,
the passengers themselves will exer-
cise vwvigilance and a check on the
driver that because that rule has been
made he should stop there before cros-
sing. That is being dome in other
countries. I have seen it. Therefore it
was that I suggested it. Gowvern-
ment might consider it
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Shri A, P, Sharma: The hon. Minis--
ter said that where the gates are man-
ned, the drivers forcibly cross the
level crossings ang therefore the rail-
way is not responsible. How many
such cases have been brought to the
notice of the Railways and what action
has been taken against those people?

Mr. Speaker: Shri Nambiar.

Shri A, P. Sharma: My question has
not been answered, Sir,

Mr. Speaker: [ have not allowed thag

question.

Shri Nambiar: May I know whether
Goverrment's  attention has been
drawn to the fact that the lay-outs of
the railway gates at the crossings are
so badly conceived that in many cases
these accidents are always likely to.
be more? In view of that fact, may
I know whether Govermment are pre-
pared to re-lay out those actual cross=
ings and see that straightening of the
road is done as far as possible?

Shrl Shahnmawaz Khan: In some-
cases, the road is deliberately curved
so that the rcad vehicles will have to
slow down. That is one of the objects
of curving the roads—controlling
speed. If we find that there is any-
level crossing where the road align-
ment is such that it is dangerous for
road traffic, we shall certainly com-
sider it. The hon. Member may point.
out such cases,

L}
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Shri Thirumala Rao: The hon. Min-
ister said that there are 1100 unmann-
ed crossings, (Interruption) Have ‘hey
estimated the cost involved in manning
:all these?

Mr. Speaker: That has been said in
‘answer to the debate that was raised
here.

Supply of Railway Equipment by
British Firm

*801. f Shri Rameshwar Tantia:
. Shri D, C. Sharma:

Will the Minister of Railways be
Ppleased to state:

(a) whether ap agreement has
been signed by the Railway Board
with a British firm for the supply
and installation of Overhead equip-
ment for railway electrification in
“Calcutta region;

{b) it so, the total cost involved;

(c) how this cost is going to be
‘met; and

(dy what are the terms and con-
ditions of the agreement?

The Deputy Minister in the Minis-
‘try of Railways (Shri S. V Rama-
swamy): (a) During the III Plan
two contracts have so far been
awarded to a British firm.

(b). The total cost involved is
‘Rs. 1,62,44,61900 (Rupees one crore
sixty twp lakhs fortyfour thousand
six hundred and nineteen).

(c). The foreign exchange content
-of these contracts will be met from
the International Bank for Recon-
struction and Development Loans.

(d), The firm is to supply, erect
.and eommission 25 kV A.C. overhead
equipment including wires, fittings,
insulators etc. It hag also to main-
tain the installation for 12 months
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after commissioning. An important
condition of the contract is that in-
digenous materials should be useq to
the maximum possible extent. Works
on the two contracts are due to be
completed in March 63 and Octo-
ber '63.

Shri Rameshwar Tantia: May 1
know whether Indian firmgs were”
asked to give their tenders for this?
May I also knowewhether the Minis-
try propose to electrify other zones
also?

Shri §. V. Ramaswamy: It was a
global tender. One Indian firm also
tendered. But, since the British
firm’s tender was the lowest the con-
tract was given to that firm.

Supply of Electric Locomotives by
Japanese Firm

+
( Shri Subodh Hansda::
gz, J Shri S. C. Samanta:
| Shri B, K. Das:
| Shri P, C. Borooah:

Will the Minister of Railways be
pleaseq to state:

(a) whether it is a fact that Gov-
ernment have placed orders for sup-
ply of Electrific Locomotives on some
Japanese firm;

(b) whether any contract has been
signed for this;

(c) number of locomotives ordered;
and

(d) when the supply will be re-
ceived?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawax
Kham): (a) and (b). Yes, Sir, in
December, 1961.

(c)., 28 Mixed Traffic
Broad Gauge locomotives,

type AC

(d). Delivery is expected to com-
mence in March 1963 and be com-
pleted by the middle of 1964
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Shri Subodh Hansda: What is the
cost involved in all these?

Mr, Speaker: It is not possible to
listen to the hon. Member. He
should speak more loudly. Supple-
mentary questions should come as
shooting arrows.

Shri Subodh
loudly, Sir.

Shri Shanmawaz Ehan: The cost of
the 28 broad gauge AC locomotives
is Rs 2,68,07,139; spares, Rs. 14,29,286

Hamnsda: 1 speak

Shri Sabodh Hansda: The Minister
stated that the spares have been
ordered from the Japanese firm. May
I know it is not a fact that these
are manufactured in the Chittaran-
jan factory? If so, what is the neces-
sity for giving orders to this Japa-
nese firm?

Shri Shahnawaz EKhan: It is not a
fact.

Shri S. C. Samanta: May I know
whether global tenders were invited;
and if not, why the Japanese firm
was entrusted with the work?

Shri Shahnawaz Khan: Global
tenders were invited and the Japa-
nese firm's tender was the lowest.

Shri B, K. Das: May I know whe-
ther there is any special advantage
with these locomotives over other
locomotives?

Shri Shahnawaz EKhan: These loco-
motives are as good as any other
locomotives; only, they are cheaper

Shri D. C, Sharma: May I know if
Japan has any special characteristics
for producing these locomotives that
other countrie; do not have?

Shri Shahnawaz KEhan: Global
tenders were invited and we placed
the orders on the country which is
prepared to supply the locomotives
to us at the cheapest cost

Shri P. C. Borooah: May I know
what effort has been made to manu-
facture these engines indigenously?

1761 (Ai) LSD-—2,
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Shri Shahnawaz Khan: As the hon.
House is aware, we have already
started manufacturing DC electric
locomotives at Chittaranjan. We have
manufactured 10 and we are now
thinking of manufacturing AC elec-
tric locomotives at Chittaranjan in the
the near future.

Shrimati Savitri Nigam: May }
know whether the payment will be
made in rupee currency or in foreign
exchange? Why were tenders from
India and from abroad kept at par?

Shri Shahnawaz Khan: I am nob
aware of any tenders being received
from Indian firms. Because the IAC
locomotives. . .

Mr. Speaker: Probably, the hon
Member means that Indians sghould
have preference over others, other
things being equal.

Shri Shahnawaz KEhan: Electric
locomotives are not manufactured in
India.

Shri Hari Vishnu Kamath: Net yet.

Shri Sinhasam Singh: How doea
the cost of the Indian manufactured
locomotive work out in comparison
with the imported Japanese one?

Shri Shanawaz Khan: These orders
are for AC electric locomotives, No
AC locomotives are being manufac-
tured in India at present,

Shri D. C. Sharma: Why not?

Shri Shahnawaz Khan:
going to do that.

Mr, Speaker: How can there be a

We are

comparison if they are not being
manufactured?

Shri Sinhasan Singh: Yet, there
can be some comparison,

Mr. Speaker: Thers can be no
comparison.
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Shri Vishram Prasad: May I know
how much foreign exchange has been
allotted for the purchase of these
locomotives, and how
take to make the country self-suffi-
cient in the production of such loco-
motives?

Shri Shahnawaz Khan: I have stat-
ed already that for these 28 locomo-
tives the cost is Rs. 2,82,36,425 We
hope t be in a position to manufac-
ture 60 to 70 A.C. locomotives by the
engd of the tly.rd Plan.

N Construction of New Vessels

*803, Shri P. C. Borocah; Will the
Minister of Tramsport ang Communi-
cations be pleased to state:

(a) whether Government have of
1+te approved two schemes for grant-
iug loans for the construction of
new vessels on scientific lines and
for merchandising the existing sail-
ing vessels;

(b) it so, how much amount has
been set apart for these schemes; and

{c) the broad
schemes?

outlines of these

The Minister of Shipping in the
Ministry of Transport and CoOmmuni-
cations (Shri Raj Bahadur): (a) to
(c). The reference is presumably to
the scheme for mechanisation (and
not merchandising of existing sailing
wvessels)  and  construction of new
sailing vessels on scientific line. Pro-
vision to the extent of Rs. 15 lakhs
ang Rs. 85 lakhs respectively exists
in the Third Five Year Plan for
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these two schemes, It has been pro-
posed that the Maritime State Gov-
ernments concerned should grant the
financial assistance involved to the
sailing vessels operators on the basis
of loans received by those Govern-
ments from the Central Government.
They have, accordingly, been ad-
dressed and further action 'will be
taken on receipt of their replies.

Shri P. C. Borooah: May I know
how many new vessels will be built
and how many sailing vessels will be
merchandised through these loans ac-
conding to the present scheme?

Shri Raj Bahadur: Initially, the
allocations were made on the basis
that locally manufactured diesel
engines should be available for this.
On that basis, the number was 100,
to be mechanised, and 85 for new
construction. Since then a change
has taken place because locally
manufactured engines are not yet
available and now the anticipated
number, for which the sanction has
been asked from the Planning Com-
mission is 50 for mechanisation and
79 for new construction.

Bhri P. €. Borooah: May I know
whether the loan scheme will cover
both private and the public sector
enterpriges?

Shri Raj Bahadur: These are en-
tirely by the private agencies, I do
not thirk the Government owns any
sailing wvessel,

Shri Bhagwat Jha Azad: May I
know whether any of the maritime
State Governments has agreed In
principle to participate in these two
schemes?

Shri Raj Bahadar: We have add-
ressed them; we hope that they will
act in the matter. .That is our hope.
But I cannot say if anyone of them
has yet signified its assent to this.

} Cqmmunity Development

*804. Shri Man Singh P. Patel: Will
the Minister of Community Develop-
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ment, Panchayati Raj and Cooperation
be pleased to state:

(a) the development pattern in
Community Development Programme
after the second stage of Community
Development blocks; and

(b) if not
therefor?

The Deputy Minister of Community
Development, Panchayati Raj and
Cooperation (Shri Shyam Dhar Misra):
(a) No separate development pattern
in Community Development Pro-
gramme afier the second stage of
Community Development Blocks has
been laid down. The development
programmes as in stage II are to be
continued by the State Government
with its own resources and the depart-
mental funds for development as also
iocal resources that may be raised.

(b) By the time the C.D. Blocks
complete their stage II the system of
channelising development expenditure
through the Blocks would have been
well established and a nucleus pro-
vision through a schematic budget as
during Stage I and Stage II of a
Block is not considered necessary.

Shri Man Sinh P. Patel: How many
Stage II blocks have been completed
by April, 19627

Shri Shyam Dhar Misra: Actually,
only 145 blocks have now been com-
pleted: 59 in October, 1961 and 86 in
April 1962,

Shri Man Sinh P. Patel: In view
of the hon. Minister's reply, as the
blocks are lying idle since a year and
a half, may I know whether the Gov-
ernment is contemplating to have an
evaluation committee to see that if
‘the blocks have not reached the deve-
lopment pattern, they would like to
be continued either by the central
agsistance or by the State Govern-
ments?

‘Shri Shyam Dhar Misra: Actually,
this question was considered- by the
Ministers’ Conference in 1961. It was
also considered at the Ministers’ Con-
ference in 1962. A decision has been

devised, the reasons
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taken that in the post Stage II blocks,
where the blocks have not actually
come in as units of planning and
development, a provision of Rs. 1 lakh
will be made per year for each block.

Shri Venkatasubbaiah: Is the hon.
Minister aware of the fact that most
of these post-intensive blocks have a
top-heavy administration and the
development has come to a standstill,
with the result that there is discon-
tentment and dissatisfaction among
the people in regard to the working
of these post-intensive blocks?

Shri Shyam Dhar Misra: If he is
talking of the Stage II blocks, they
are working, If he is talking of the
post-Stage II blocks, the number of
blocks is only limited. They are 145.
It is true that because of inadequacy
of funds, there is some programme
which is slow. But we have reiterated
the decision taken and we are writing
to the State Governments about it.

My, Speaker: The Question Hour is

over.

WRITTEN ANSWERS TO QUESTIONS
3 Agricultural Cess

J Shri Solanki:
. Shri P. K, Deo:

Will the Minister of Food and Agri-
culture be pleased to state:

*796.

(a) how much money was collected
by Indian Council of Agricultural
Research during 1960-61 and 1961-62
by way of agricultural cess;

(b) how much out of this was
spent on the siaff at the Headquarters;
and

() how much was spent on Central
Research in the fields?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c). A state-
ment giving the requisite information
is laid on the Table of the Sabha,
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STATEMENT
Receipts Expenditure
1960-61  1961I-62 1960-61  1961-62
Rs. Rs. Rs. Rs.
(i) Receipts  from (i) Expenditure on
Agricultural Pro- staff at the
duce Cess 49:57,590  52,03,755 Headquarters. . 9,46,157 10,79,063
ii) Other i . 14,838 16,39,693 (ii) Expenditure on
(i) er income 4,583,873 39, ) R and
other schemes . B0,I1,797 46,92,745
TC;TAL 64,41,463 68,43,448 TotaL 89,57,954 57,71,808

Printing of Air India Brochure in
Japan
S Shri Kajrolkar:
*196-1_ shri U. M. Trivedi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that “Air
India” had got printed brochure
entitled “Magically you are a Maha-
rajah” in Japan through advertising
agents in the U.S.A;

(b) the number of copies printed
and the total cost of publication;

(¢) why it was not
India; and

printed in

(d) the amount of foreign exchange
involved in this?

The Deputy Minister in the Minis-
try of Transport and Communications
(8hri Bhagavati): (a) Yes, Sir.

(b) 150,000 copies and the total cost
of publication was Rs. 1,85,557.32.

(c) Efforts were made to get the
Brochure printed in India by contact-
ing the eading Printers of the country
but they did not accept the job as
they did not have the mechanical
facility to print on the tissue paper
by silk screen process. Moreover,
the art paper and the tissue paper of

the required quality were not availe
able in India.

(d) The entire
of Rs.
exchange.

cost of publication
1,85,557.32 was in foreign

Qlapanm Style Gardens in New Delhi

*804-A. Shri P, C. Deo Bhanj: Will
the Minister of Health be pleased to
state:

(2) whether the New Delhi Munici-
pal Committee has undertaken to set
up Japanese Style Gardens to beautify
New Delhi:

(b) what are the details including
the financial implications of this
scheme; and

(c) in what manner the scheme is
propostd to be implemented?

The Minister of Health (Dr, Sushila
Nayar): (a) No, Sir.

(b) and (c). Do not arise.
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7 Export of Raw Sugar
*806. Shri Himatsingka: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether State Trading Corpo-
ration has proposed to export raw
sugar to certain countries;

(b) if so, which are the countries
under contemplation; and

(c) what is the present inter-
national price of raw sugar vis-a-vis
its cost of production in India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) Japan, Republic of Korea, South
Vietnam, North Africa, West Europe,
South America and Canada.

(c) The present international price
for raw sugar as reflected by London
Daily Price is £27.00 per ton C.ILF.
UK. 96" basis, As raw sugar is not
at present being produced in India, it
is not possible to give its cost of pro-
duction, but present estimates indicate
that this cost may not be much lower
than the cost of producing white
crystals.
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} Fall in Jamuna Water Level at Delhi

*809. Shri P. E. Chakraverti: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment by the Commissioner of Delhi
Corporation that the Uttar Pradesh
Irrigation Department had drawn
water from the Jamuna in breach of
an agreement causing a drop in the
level of the river;

(b) whether Government have
noted the rejoinder of the Irrigation
Secretary to the Uttar Pradesh Gov-
ernment pointing out that the avail-
abilitv of water at the power-house
was greatly reduced by the closure of
the barrage at Wazirabad and that
there was no demand for irrigation at
present on the Agra Canal which
takes off from Okhla; and

(e) it so, how Government propose
to reconcile these apparently contra-
dictory statements and give the public
a real picture of the impasse?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Yes, Sir.
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(b) In subsequent correspondence
between the Secretary, Irrigation and
Power Department, Government of
Uttar Pradesh, and the Commissioner,
Delhi Municipal* Corporation, the
former clarified that the Uttar Pra-
desh authorities did not draw any
water for irrigation purposes as there
was no demand then for irrigation on
the Agra Canal, which takes off from
Okhla. He further clarified that there
was a mild flood in the Yamuna a
few days before the incident and, as
usual, the gates of the Okhla weir
were lowered to let the flood water
out. This might have resulted in the
lowering of the water level at the
Delhi Power Station.

P. & T Board

*810. Shri Ansar Harvani: Will
the Minister of Transport and Com-
munications be pleased to state:

{a) the number of members of the
P. & T. Board;

(b) whether any tenure has been
fixed for a member;

(c) if so, what is it;

(d) whether the post of Member
(Administration) has been reserved
for Officers of the Postal Service or
this is to be rotated between officers
of the two services, viz. Posts and
Telegraphs;

(e) if so, whether any rules in this
behalf have been laid down;

(1) if so, the details thereof; and
(g) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Tramsport and Communications
(Shri Bhagavati): (a) There are at
present six Members of the P. & T.
Board, including Member (Finance),
and excluding D.G.P. & T. who is the
ex-officio Chairman of the Board.

(b) No.
(¢) Does not arise.

(d) to (g). According to Govt.
orders in the matter the post of Mem-
ber (Administration) is open to
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officers of the Senior Administrative
Grade of the P & T. Department
belonging to both the Branches—
Postal and Telegraoh—who can be
posted against this post as the exigen-
cies of service demand.

‘ﬁ'. & T. Advisory Committees

{ Shri Siddiah:
*Bl1. { Shri P. N, Kayal:
| Shri Sonavane:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether there is a proposal to
constitute Posts and Telegraphs Advi-
sory Committees at the divisional
level in all the P. & T. circles of the
country;

(b) if so, by which time the consti-
tution of such committees will be
finalised; and

(c) the main functions of these
committees?

The Deputy Minister in the Minis-
try of Transport and Commaunications
(Shri Bhagavati): (a) Yes.

(b) and (e). It is being examined.

D.V.C. Navigational Canmal

‘s“.fl)r. Saradish Roy:
7 Shri Dinen Bhattacharya:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Union Govern-
ment, Damodar Valley Corporation
and West Bengal Stale Government
have come to an agreement that with
the commissioning of D.V.C. Naviga-
tion Canal, less amount of water for
irrigation will be supplied from the
D.V.C, canal system; and

(b) it so, what are the conditions
and how it will affect the area of
irrigable land?

The Minister of State in the Minis-

try of Irrigation and Power (Shri
Alagesan): (a) The question of avail-

avility of water for all-the-year-
round navigation in the light of irri-
gation and other requirements is being
:xamined by the West Bengal Gov-
ernment.

(b) Does not arise.

Radio Licences

*813. Shri P. Venkatasubbaiah: Will
the Minister of Transport and Coma-
munications be pleased to state:

{a) the number of radio licences of
all types not renewed upto the 31st
March, 1962;

(b) whether there is any whole-
time Officer at the head of each postal
circle to supervise arrangements fov
recovery of radio licence dues; and

(c) it not, whether the Ministry of
Information and Broadcasting have
been consulted in the matter?

The Deputy Minister in the Minis-
try of Transport amd Communications
(Shri Bhagavati): (a) The informa-
tion is being collected and will be laid
on the Table of the Sabha.

(b) Yes, in seven postal circles out
of fifteen, The rest of the Circles did
not justify a wholetime officer on the
basis of the standards laid down by
an interministerial meeting.

(c) Does not arise.
3 Export of Rice

*814, Shri Imdrajit Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

fa) whether superio» guality Indian
rice is going to be cxported abroad
for the first time since 1947; and

(b) if so. details of the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) and (b), Certain
exports of rice on trade account w :re
made in previous years, but afier
1956 the commercial export of rice
from India was banned. [t is now
proposed to allow the export of
limited quantities of superior rice
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from India for the wuse of Indian
nationals abroad. The export will be
channelled through the State Trading
Corporation. The details of the
scheme are at present under conside-
ration.

‘g Medical Auxiliary Workers

*815. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether there is a scheme for
training of medical auxiliary workers
to help overcome the shortage of
medical personnel in the country;

(b) if so, whether a committee was

appointed last year to consider this

question;

(c) whether that committee has
submitteq its report; and

(d) what are the recommendations
of the committee?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). A statement is
placed on the Table of the House.
[See Appendix II, annexure No. 90].

) Bhakra Generating Capacity

*816. Shri Rameshwar Tantia: Will

the Minister of Irrigation and Power
be pleased to state:

(a) the total generating capacity at
Phakra at present;

(b) the main scheme of the distri-
bution of power to various regions,
to which power supply was promised;

(c) whether any complaints about
the low voltage have been received;
and

(d) if so, what measures have been
taken to overcome this?

The Minister of State im the Minis-
try of Irrigation and Power (Shri
Alagesan):” (a) 366 M.W. firm capa-
city.

(b) The power available, after
meeting the demands of the common
pool consumers viz. Delhi, Himachal
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Pradesh, Jammu and Kashmir and
Nangal ~ Fertilizer Factory, is distri-
buted between Punjab and Rajasthan
in the proportion of 84.78 : 15.22. The
actual distribution is the responsibility
of the Government of Punjab.

(¢) Yes. Two complaints were
received—one from a cement factory
in Punjab and the other from the
Rajasthan State Electricity Board,

{(d) The complaint of the cement
factory was removed by conversion
of the 33 KV sub-station at Bhiwani
to 132 KV. In regard to the other
complaint, the Rajasthan State Electri-
city Board was advised by the Punjab
State Electricity Board to improve
the wvoltage by installing suitable
static capacitors or by raising the
capacity of transformers. The voltage
will improve further when the main
transmission lines are converted from
132 KV to 220 KV.
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} Tibbia College, Delhi

*g18. Shri Man Singh P. Patel: Will
“the Minister of Health be pleased to
“state:

(a) whether the ‘condensed course’
training class of Ayurvedic and Unani
*“Tibbia College, Delhi has not started
in the current year; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The course
could not be started during the cur-
rent year since only a very few ap-
plications were received. Further
‘the whole subject of training in Ayur-
veda and Unani has to be reviewed
in view of the views of the Planning
-Commission and recommendations of
the Mudaliar Committee.

‘Tele-Communication between Calcutta
and Delhi

*319. Shri P. C. Borooah: Will the
Minister of, Transport and Communi-
-pations be pleased to state:

(a) whether there have been fre-
quent breakdowns in the last three
weeks in teleprinter communication
between Delhi and Calcutta resulting
in much suffering to the Newspapers,
‘Commercial establishments and some
Government offices;

(b) if so, what steps have been
taken to normalise the service; and

(c) what are the main causes of the
breakdowns?

The Deputy Minister in the Ministry
wof Transport and Communications
(Shri Bhagavati): (a) and (b), There
were breakdowns but because of al=-
ternative routing being provided, the
telegraph service was not dislocated
The Calcutta-Delhl route is now nor-
mal and the alternative routing
arrangements have been withdrawn.

(c) There was a breakdown of the
<oaxial cable in three places. The
faults have been rectified.

Godown in Calcutia

2262. Shrl Tan Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether & plot of land in
Calcutta was taken on lease on 1st
September, 1958 for construction of
an air-conditioned godown;

(b) the amougt of monthly rent
paid till now;

(¢) whether it is a fact that even
plans and estimates of the godown
have not been approved as yet; and

(d) the necessity of taking land on
lease before plans and estimates were
approved?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes, for construe-
tion of a godown for Shellac.

(b) Rs. 16,712.08 nP.

(c) The plans and estimates of the
godown have already been approved
and the construction work has start-
ed.

(d) Acquisition of land is an essen-
tial pre-requisite to the preparation
of site plans and estimates as their
preparation depends on the actual
position and area of the land on which
construction is to be done,

Jaffna Tobaeco

2263. Shri M. K. Kumaran: Will the
Minister of Food and Agriculture be
please to state:

(a) whether the possibilities of
growing and curing Jaffna tobacce in
Kerala have been explored; and

(b) if so, with what results?

The Minister of State in the Minis-
iry of Food and Agriculiure (Dr. REam
Subhag Singh) (a) Yes.

(b) The tria] cultivation in Kerala
State during the past four years has
proved that Jaffna tobacco can success-
fully be raised in the coastal area.
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Rigs Purchased by Andhra Pradesh

2265, Shri Eswara Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of rigs the Govern-
ment of Anihra Pradesh agreed to
take on the advice of the Central
Government and the amount of
foreign exchange involved;

{(b) whether any specifications of
the Russian Rigs were supplied by
Ministry of Food and Agriculture to
the State Government for their exa-
mination; and
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(c) if so, whether the Ministry has
received the acceptability of the State
Guavernment?

The Deputy Minister jn the Minis-
try of Food (Shri A. M. Thomas): (a)
Ten Rigs involving foreign exchange
of about Rs. 16.00 lakhs.

(b) Yes.

(e) No. The Andhra Government
wants to see a Russian Rig in actual
operation before making up its mind.
It is being advised to contact the
Government of Madras: which is ex-
pecting delivery of a Russian Rig
shortly.

Addilional Trains fer Andhra Pradesh

2266. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) the proposals of the Govern-
ment of Andhra Pradesh, if any, sub-
mitted to the Centre to meet the in-
adequacy of train facilities in Andhra
Pradesh;

(b) the action taken s& far regard-
ing the proposals; and

(c) if any proposals are pending,
when they are expected to be exa-
mined?

The Deputy Minister in the Ministry
of Railways (Shri Shabnawax Khan):
fa) to (¢). A statement, giving the
information, is laid on the Table of
the House. [See Appendix II, annex-
ure No. 91]. }

National Highways in Andhra Pradesh

2267. Shri Eswara Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total expenditure incurred
in the Second Plan and the amount
approved in the Third Plan for Na-
tional Highways in Andhra Pradesh;

(b) whether the Government of
Andhra Pradesh expressed their views
that the allocation was inadequate to
meet their immediate requirements;
and
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(c) if so, whether there is any pro-
posal unier consideration for the en-
hancement of the allocation?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur):

Rs. lakhs
(a) (i) The total ex-
penditure in-
curred in the
Second Plan, 35710
(ii) The amount ) (i) New works 10s5-91
approved of
in the Third ifi) Spill-over
Plan. from Second
to Third
Plan . 2z3B-28

(b) and (c¢). Yes Sir. The Stute
Government have recommended addi-
tional works estimated to cost
Rs. 12243 lakhs for inclusion in the
Third Plan. Due to paucity of funds
"the recommendations cannot be ac-
cepted in full. The question of in-
cluding some additional National
Highway works of urgent nature, is
however under consideration.

Madras-Calcutta Road

2268. Shri Eswara Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that Madras-
Calcutta Road (National Highway)
which runs about 600 miles in Andhra
Pradesh through its most populated
districts containing 40 per cent of its
population, had not received adequate
attention so far; and

(b) 1 su, whether any proposal is
under consideration of Governnient
for cement-concreting the National
Highway at least from Tada to Visa-
khapatnam so as to meet the inten-
sity of traffic varying from 300 tons
to 6000 tons a day and to avoid
breakdown in the communications?

The Minister of Shipping in the
Ministry of Transport and Communi-
E:im (Shri Raj Bahadur): (a) No,

(b) No proposal fuor cement concret-
ing National Highway from Tada tc.
Visakhapatnam js under considera-
tion. A traffic intensity of 6000 tons
per day can be carried by roads sur-
faced with bituminous material as by
cement concrete.

Roads of Inter-State ang Economic-
Importance in Andhra

2269. Shri Eswara Reddy: Will the-
Minister of Tranmsport ang Communi-
cationg be pleased to state:

(a) whether proposals for Third
Five Year Plan under the scheme for
development of State roads of Inter-
State and economic importance had
been forwarded by the Government of
Andhra Pradesh to the Central Gov-
ernment;

(b) if so, the works referred to and
their total estimated cost; and

(c) the action taken upon their
proposals?

The Minister of Shipping in the-
Ministry of Transpert and Communi-
?ﬁm (Shri Raj Bahadur): (a) Yes,

1T,

(b) A statement giving the required
information is laii on the Table of
the House. [See Appendix II, annex-
ure No, 82].

(¢) The proposals are being exa-
mined,

P. amd T. Quarters

2270. Shri Eswara Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether sites for Posts and
Telegraph quarters were proposed for
acquisition during 1960-61 at Adoni,
Cuddapah, Guntur, Srikakulam, Visa-
khapatnam and Vijayavada;

(b) if so, action taken so far; and

(c) if acquired, when the constiuc-
tion of quarters will be taken upr
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The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavaii): (a) Yes.

Ab) Land taken over at Adoni,
aCuddapah and Shrikakulam. Acquisi-
tion proceedings for site at Visakha-
patnam and Vijayavada are in pro-
gress. Prupasal tor acguisition uf
site a: Guntur is still under con-
_sideration.

(¢c) The construction of the guar-
.ters will be done by CPWD. Plans
and drawings are to be prepared and
_estimates are to be sanctioned. This
procedure generally takes about two
1o three years. Efforts will be made
10 expedite building construction as
far as possible.

Sites for P & T Buildings

2971. Shri Eswara Reddy: Will the
Minister of Transport amd Communi-
_cations be pleased to state:

(a) whether sites for Post office
buildings were acquired during 1860-
"61 at Gudur, Proddatur and Vijaya-
vada (Buckinghampet);

(b) if so, whether construction
_work has been taken up; and

(¢) if not, the reasons therefor?

The Deputy Minister in the Ministry
.of Transport and Commanications
(Shri Bbagavati): (a) Yes, Sir.

(b) Mot yet.

(c) The position with respect to the
_¢hree Post Office buildings is as fol-
Jows:

Gudur—Working drawings to be
prepared.

Proddatur—Preliminary estimates
to be prepared.

Vijayavada (Buckinghampet)—
Preliminary drawings to be
prepared.
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P & T Buildings

2272. Shri Eswara Reddy: Will
the Minister of Transport and Com-
munjcations be pleased to state:

(a) the stage of construction of
office buildings at the following
places:

Adoni—Post and Telegraph
Amalapuram—Post Office Exten-
sion
Kakinada—Post and Telegraph
Kurnool—Post and Telegraph
Ongole—Extension Post Office
Srikakulam—Head Post Office
Secunderabad—Head Post Office
Visakhapatnam—Post and Tele-
graphs
Warangal-—Head Post Office
Snakapalli—Telephone Exchange
Hyderabad (Gowhi Guda)—Tele-
phone Exchange
Ongole—Telephone Exchange
Srikakulam—Telephone Ex-
change;

(b) the estimated cost of each con-
struction; and

(c) when each construction is ex-
pected to be completed?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (¢). Infor-
mation is in the stafement laid on the
Table of the House, [See Appendix
1I, annexure No. 93].

Telephone Exchange at Pulivendala

2273. shri Eswara Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any representation has
been made for opening of a telephone
exchange at Pulivendala, Cuddapah
District, Andhra Pradesh; and

(b) if so, action iaken thereon?
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The Deputy Minister in the Minis-
try of Transport and Icommnnieations
(Shri Bhagavati): (a) No.

(b) A 25 line auto exchange has
been sanctioned.

Mental Health in Punjab

2274. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) what schemes for mental health
are proposed for Pupjab during the
Third Plan period;

(b) what is the total financial out-
lay on mental health during the Third
Plan in Punjab;

(¢) how many beds there are for
mental health patients in Purjuo; and

(d) how many estimated cases of
mental pauents are requiring hospita-
lisation?

The Minister of Health (Dr. Sushila
Nayar): (a) The following schemes
for Mental Healith are proposed for
Punjab during the Third Plan period:

(i) Establishment of Mental Hos-
pital, Patiala.

(ii) Additional essential bu:lding
in the Punjab Mental Hespi-
tal, Amritsar.

Construction of additional
accommodation for incurable
patients in the Punjab Mental
Hospital, Amritsar,

(iii

—

{iv) Psychiatric out-patient olinic
at  District Headguarters
Hospitals.

(b) The total financial allocation for
the above schemes during the Third
Five Year Plan is Rs. 8,10.000.

(c) 600.

(d) No reliable information in this
regard is available as no survey of
mental diseases has been carried cut
80 far in the Punjab.

Tube Wells in Punjab

2275. Shri D. C. Sharma: Wili the
Minister of Food and Agriculture bLe
pleased to state:

(a) whether experimental tube-
wells were drilled in Punjab;

(b) if so, the number of tube-wells
drilied so far, or that are being drill-
ed, District-wise; and

(¢) how many of the drilled tube-
wells were found successful?

The Deputy Minister in {he Minis-
try of Food and Agricultare (Shri A.
M. Thomas): (a) Yes.

(b) and (c). The number of ex-
ploratory bores drilled in 1957-58 in
the various districts of the Punjab and
the number found successful are
given below:

No.of  No. of
exp'oratory exploratory
District bores bores
drilled. found
successful.
1. Gurgaon 15 -
z. Rohuk . 3
3. Mohindargarh . 5
4. Hissar 5
5. Amba'a t 1
6. Hoshiarpur . 4 1
ToTAL . 38 7

Cons.ruction of a Bridge near
Safdarjung Airport, New Delhi

2276. Shri E. Madhusudan Rao: Wil|
the Minister of Railways be pleased
to refer to the reply given to Un.
starred Question No. 527 on the 3rd
May, 1962 regarding over;u:n!er
Bridge near Safdarjang Airport, New
Delhi and state:

(a) whether any further develop-
men.s have since taken place in the
matter; and
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(b) if so, the details thereof?

The Deputy Minister of Railways
‘(8hri §. V. Ramaswamy): (a) No, Sir.

(b) Does not arise.

"Wagon Breaking Cases on Railways

2277. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
‘to state:

(a) whether it is a fact that re-
cently wagon breaking cases on the
Indian Railways are increasing
:alarmingly:

(b) if so, its effect on the claims for
-compensation against railways;

(c) the steps Government are taking
-or propose to take to check the pre-
‘vailing evil; and

(d) the role playe! by Railway em-
‘ployees in these cases?

The Deputy Minister in the Ministry
«of Railways (Shri Shahnawaz Khan):
‘(a) No Sir.

{b) Does not arise. \

(¢) and (d). The following pre-
‘ventive measures already exist on
.Railways:

(i) vulnerable sections are pin-
pointed with a view to keep-
ing a special eye thereon;

(ii) Goods trains are escorted in
the vulnerable areas;

(iii) Foot patrolling by armed
men is arranged in the affect-
ed areas;

(iv) Close liaison is maintained
with the G.R.P. and the Distt.
Police at all levels;

desperate and viclent crimi-
nals are even fired at to pro-
tect Railway property and
person;

{v

—

(vi) basic security measures have
been provided in the yards;
(vii) wagons containing wvaluable
commodities are invariahly

E. P. locked;
+{viii) Railways staff who are mainly
concerned with the protec=
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tion of property incharge of
the Railways are doing their
best to prevent crime. Any
dereliction or negligence of
duty or complicity with cri-
minals on their part is dealt
with seriously.

Research-cum-Testing Centres for
Agricultural implements

2278 J Shri Himmatsinhji:
* | Shrimati Gayatri Devi:

Will the Minister of Food and Agri=
culture be pleased to state:

(a) whether Government have set
up Research-cum-Testing Centres in
improved Agricultural Implements;
and

(b) if so, where and at what cost?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.

(b) Research, Testing and Training
Centres in Improved Agricultural
Implements have so far been estab-
lished at the Indian Agricultural Re-
search Institute, New Delhi and in
Coimbatore (Madras), Burdwan (West
Bengal), Jhotwada (Rajasthan),
Hyderabad (Andhra Pradesh) and
Simla (Himachal Pradesh). Approval
of the Government of India has also
been conveyed for the establishment
of similar centres in all other States
except in Jammu and Kashmir. The
State Governments concerned are tak-
ing steps to establish these Centres.

2. A provision of Rs. 1.00 crore haa
been made in the Third Five Year
Plan for this purpose.

Central Institute of Pedology &
Soi! Mechanics

2279, [ ©hri Himmatsinhji:
* 7\ Shrimati Gayatri Devi:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether Government propose to
set up a Central Institute of Pedology
and Soil Mechanics; and
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(b) if so, which site has been
.selecteq for it?

The Minister of State in the Minis-
‘iry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
A scheme for the establishment of
.2 Central Institute of Pedology &
Soil Mechanics has been included in
the Third Five Year Plan. Its loca-
‘tion has not yet been decided.

.Feliowship For Post-Matric Studies

in Agriculture

~ Shri Himmatsinhji:
1 Shrimati Gayatri Devi:

Will the Minister of Food and Agri-
:culture be pleased to state:

2280,

(a) whether Government propose
‘to0 award fellowship for post-matric
Studies in agriculture instead of post-
~graduate studies; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Suobhag Singh): (a) and (b).
A proposal for award of scholarships
for post-matric studies in Agriculture
is under consideration of Government.
"The details of the scheme are being
-worked out.

Agricultural Instructional Films

2281 J Shri Himmatsinhji:
=#3%.  Shrimati Gayatri Devi:

Will the Minister of Food and
.Agriculture be pleased to state:

{a) how many Agricultural Instruc-
‘tional Films have been produced in
the country so far during the past
three years; and

(b) what is the phased programme
‘for producing such films during the
.current Plan period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
-Ram Sobhag Singh): (a) Eleven agri-
zultural instructions films have been
‘produced on behalf of the Indian
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Council of Agricultural Research dur-
ing the past three years.

‘) About 40 films during the Third
Five Year Plan period at the rate of
6-—8 films per year,

Rural Electrification in Orissa

2282. Shri Mallick: Will the Minister
of Irrigation and Power be pleased
to state:

(a) the amount given or proposed
to be given to Orissa Government for
Rural Electrification during the Third
Plan period; and

{b) the number of towns and vil-
lages electrified in the State during
the Second Plan period?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) A sum of Rs. 150 lakhs
has been earmarked for loan assis-
tance to the Government of Orissa
for rural electrification during the
Third Plan period.

(b) 86.

Irrigation in Orissa

J Shri Mallick:
2283. { shri Ulaka:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Orissa have submitted a scheme for
light irrigation especially in drought
and flood affected areas to take up
during the Third Plan period; and

(b) the amount provided for such
schemes during the Third Five Year
Plan?

The Deputy Minister in the Minis-
try of Food and Agricalture (Shri
A, M. Thomas): (a) and (b), No
scheme for Light Irrigation in
drought and flood affected areas for
implementation during the Third Plan
period has been received from the
Government of Orissa so far and the
question of making financial provision
in the Plan does not, therefore, arise.
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It may, however, be mentioned that
the State Government in its Minor
Irrigation Programme during the
Third Plan has provided for the fol-
lowing scheme and a provision of
Rs. 304 lakhs has been made during
the Third Plan:

1. Minor Irrigation.
2. Tubewells.

3. Lift Irrigation including Rusi
Kulya Basin. In accordance with the
revised procedure which is in vogue
since 1958-59 only broad groups of
schemes are indicated by the State
Governments in their annual plans
ang it is left to the State Governments
to work out the details of individual
schemes. The actual implementation
of the schemes and the areas in which
they are to be implemented are
entirely within the discretion of the
State Government,

Model and Vital Statistical Unit,
Nagpur
2284, Shri Narendra Singh Mahida:

Will the Minister of Health be
pleased to state:

(a) whether persons are being
deputed from his Ministry for train-
ing to Model and Vital Statistical
Unit, Nagpur: and

(b) if so, how many of them will
be trained during the Third Plan?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) About 250 candidates (from the
Centre and wvarious States) are
expected to be trained during the
Third Plan Period.

Branch Post Office in Bikrampur

2385. Shri Hari Vishnng Kamath:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the subject of re-open-
ing of the branch post office in
Bikrampur, Madhya Pradesh, has
been further examined;

(b) whether the District Advisory
Committee, Narsinghpur, has strongly
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recommended that it be reopened in
Bikrampur;

(¢} whether the local residents have-
undertaken to make good any loss;

(d) whether any decision has been
taken; and

(e) if not, at what stage the matter
rests?

The Deputy Minister in the Minis-
try of Transport and Communications:
(Shri Bhagavati): (a) Yes.

* (b) No.
{¢)y No.

(d) and ve). The office can be open-
ed on non-returnable contribution
basis only, An undertaking from
interésted parties regarding payment
of the same to cover the loss on the
working of the office and deposit of
the required amount in advance in-
the post office is awaited.

Flood Control in Madras State

2286, Shri Rajaram: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether Central Government
have received any detailed scheme
from Madras State for flood control
measures during the Third Plan
period;

(b) if so, the reaction of Central
Government; and

(c) the amount granted by Central
Government during the floods of”
1961-62?

The Minister of State in the Minks-
try of Irrigation and Power (Shri:
Alagasan): (a) No.

(b} Does not arise.

(c) As the State Government had
not asked for provision of funds for
flood control during the Third Five
Year Plan, no provision for this pur--
pose was made for 1961-62.
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Irrigation and Power Schemes im
Madras

2287, Shri Rajaram: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of irrigation and
power schemes from Government of
Madras which are pending at present
with the Central Government for
sanction; and

(b) how many such schemes have
been rejected during the last one
year?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) There are two power
schemes and one irrigatior scheme
pending at present witr e Central
Water and Power Comn..ssion.

(b) None.

Accommodation for Railway Employees
at Sehagpur, C. Rly.

2288, Shri Hari Vishnu Eamath:
Will the Minister of Railways be
pleased to state:

(a) whether several railway em-
ployees at Schagpur, Central Railway
(Madhya Pradesh) have not been
provided with proper housing accom-
modation;

(b) if so, the reasons therefor; and

(¢) when such accommodation will
be provided to them?

The Deputy Minister im the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) to (c). It has not been
possible to provide accommodation for
all the railway staff at any of the
stations due to paucity of funds. At
Sohagpur also about 40 per cent of
essential staff have so far been pro-
vided with quarters. More quarters
will be constructed as and when
funds become available.

Class IV P & T Employees

2289, Shri Harl Vishnu Eamath: Will
the Minister of Transport and Com-
munications be pleased to state:

1761 (Ai) L.S.—3.

(a) the number of Class IV em-
ployees in Central Circle (Posts and
Telegraphs) who, in spite of conti-
nuous service without break, since
1957, have not been granted quasi-
permanent certificates;

(b) the reasoms therefor; and

(c) when it is proposed to issue
such certificates to those employees?

The Deputy Minister in the Minis-
try of and Communications
(Shri Bhagawatl): (a) to (c). The
required information is being collec-
ted and will be laid on the Table of
the Sabha.

Class IV P & T Employees

2290, Shri Hari Vishou Kamath:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether some class IV emloyees
of Posts and Telegraphs Central Circle
passed the Matriculation or equiva-
lent examination after their appoint-
ment during the last five years;

(b) whether, under the Rules and
Regulations, passing of such an exa-
mination entitles them to any promo-
tion;

(e) if so, whether such employees
as have passed the examination have
been given promotion; and

(d) if not, the reasons therefor?

The Deputy Minister of Transport
and Communications (Shri Bhaga-
vati): (a) to (d). The requisite infor-
mation is being collected and will be
laid no the Table of the Sabha.

(b) Yes, till the year 1960. Between
the years 1951 and 1960, permanent
and quasi-permanent Class IV emp-
loyees who passed the Matriculation
or equivalent examination while im
service were eligible to be brought
on to the approved list for promotiom
to the grades of Clerks and Telephone
Operators without being required to
pass any other recruitment or promo-
tion test,
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Road Between Narnaul and Singhane

2291. Shri Sadhu Ram: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the progress of construction of
road between Narnaul, District
Mohindergarh, Punjab, and Singhane,
District Jhunjhunu, Rajasthan;

(b) whether this road is going to
constitute a part of the National High-
way connecting Delhi to Jodhpur|
Bikaner up to the Pakistan Border
adjoining Rajasthan; and

(¢) by when this road is likely to
be completed?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(e). A scheme for the construction
of a road from Singhana to Narnaul
within Rajasthan at an estimated cost
of Rs. 3.70 lakhs is included in the
proposals submitted by the Govern-
ment of Rajasthan for grants-in-aid
for schemes of State roads of inter-
State or economic importance in the
Third Five-Year Plan. These pro-
posals are being examined. The
proposed Singhana-Narnaul road, if
and when constructed, would be a
State road angd would not form part
of any national highway,

Target of Agricultural Schemes

[ Shri H. P. Chatterjee:
2292. { Dr. Ranen Sen:
| Shri Dinen Bhaitacharya:

‘Will the Minister of Food and Agri-
enlture be pleased to state what per-
centage of expenditure and physical
target has been planned for all agri-
cultural schemes as a whole during
the first two years of the Third Plan
of the States?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): On the basis of
the anticipated expenditure during
1961-62 as reported by the States and
approved outlays for 1962-63, the ex-
penditure in the first two years on
agricultural  schemes  (comprising
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agricultural production, minor irriga=-
tion and soil conservation pro-
gramme) works out to 34:4% of the
Third Plan provision. A statement
showing tentative physical targets
under important agricultural pro-
grammes is laid on the Table of the
House, [See Appendix II, annexure
No. 94].

Excavation of Lower Damodar River
im West Bengal

( Shri Subodh Hansda:
2203 J Stiri Basumatari:
* 7 Shri S. C. Samanta:
| Shri B. K. Das:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether any programeme has
been drawn up during the Third Plan
for excavation of Lower Damodar
river in West Bengal;

(b) if so, what is the amount sanc-
tioned for the scheme; and

(c) when the execution of the
scheme will start?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes. A scheme for
canalising the Lower Damodar from
Begua Hana up to the Hooghly has
been included in the State Third Plan
under the Flood Contrel Programme.

(b) An allocation of Rs. 10 lakhs
has been made for the Scheme in
the Third Plan.

(c) Execution of the Scheme willk
be taken in hand after it is finalised.

Soil Conservation

( Shri Hem Raj:
2294. { Shri Warior:
| Shri Vasndevan Nair:

Will the Minister of Food amd Agri-
culture be pleased to state:

(a) the amount allocated for soik
conservation in the Third Five Year
Plan, State-wise;
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(b) the steps taken for the coordi-
nation of the flood control programme
with the Ministry of Irrigation and
Power;

(¢) the* different schemes made
operative for soil conservation which
are helpful for flood controls, State-
wise; and

(d) what is the success in their
implementation?

The Minister of State In the Min-
istry of Food amd Agriculture (Dr.
Bam Subhag Singh): (a) A statement
is laid on the Table of the House. [See
Appendix I, annexure No. 95].

(b) The flood control programme
falls partly within the sphere of the
Central Flood Control Board and the
River Commissions set up by the
Ministry of Irrigation and Power and
partly within the sphere of the Cen-
tral Soil Conservation Board under
the Ministry of Food and Agriculture.

The Minister for Agriculture is a
member of the Central Flood Control
Board and the Ministry of Food and
Agriculture is represented on the
various River Commissions.

The Secretary, Ministry of Irriga-
tion and Power and the Member
(Waterways, Irrigation and Naviga-
tion) of the Central Water and Power
Commission, are members of the Cen-
tral Soil Conservation Board, Be-
sides, the Director Soil Conservation
in the Central Water and Power Com-
mission, who is in charge of the soil
conservation programme in river
valley catchments, attends the meet-
ings of these bodies.

(c) All soil conservation schemes
in the hilly areas involving afforesta-
tion, pasture development, control
over grazing, terracing, construction
of check dams, gully plugging, slip
control, training of nalas and chos,
etc. are helpful as flood control mea-
sures. Such measures of soil conser-
vation in the catchments of river
valley projects including fire protec-
tion, also serve the same purpose in-
direc_:tly. Inlormation regardirg the
specific extent to which the individual

schemes included in the State Plans
serve such areas, is not available

(d) Reports on the progress achiev-
ed under such schemes during the
third plan period are not yet available
from all the States.

Power Production in Orissa

2295. Shri Surendranath Dwivedy:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the total capacity of power pro-
duction in Orissa and whether full
production is maintained;

{b) whether the present capacity
will fully meet the requirements of
Orissa during the Third Plan period;

(c) it not, what steps are being
taken to fill up the gap and what are
the next schemes that are likely to
be completed during the Third Plan
and what is the capacity; and

(d) whether it is a fact that a pro-
posal to divert some power from
Chipilima project, when completed,
to the coal belt of West Bengal and
Bihar is under consideration of the
Central Government?

The Minister of State in the Mim-
istry of Irrigation and Power (Shri
Alagesan): (a) 232.2 MW. As far as
possible, full production is being
maintained.

(b) No.

(c) To fill up the gap, the following
power schemes are currently under
execution:—

(1) Hirakud Stage-IL

(i) Hirakud Power
Unit—37.5 MW,

(ii) Chipilima Power House—48
MW.

Heuse—6th

(2) Talcher Thermal Power Station
—240 MW.
(d) Yes.
Transplantation of Dog's Eye inte
Blind Man

2296. Shri Raghunath Singh: Will
the Minister of Health be pleased to
state:
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(a) whether Government are aware
of a successtul transplantation of dog’s
eye into a blind man within 18

minutes’ operation at Mosul in North
Iraqg; and

(b) if so, whether Government are
c?n.sidering to utilise this new inven-
tion to help blind people in India?

The Minister of Health (Dr. Sushils
Nayar): (a) A publication appeared
in an Iragi newspaper about trans-
plantation of a dog’s eye into a blind
man, but the specialists in eye diseases
in Iraq have stated that such attempts
have been under experiment since a
century and a half but unfortunately
none of them succeeded.

(b) Does not arige,

Spurieus Drugs

[ Shri Umanath:

Shri Yashpal Singh:

Shri Bagri:

Dr. P. Srinivasan:
8hri Ram Ratan Gupta:

2297, 4 Dr. R. Banerjee:

,' Shri Subodh Hansds:

Dr. P. N. Khan:

Shri Ravindra Varma:

Shri Vishwanath Pandey:

| Shri A. N. Vidyalankar:

Will the Minister of Health be

pleased to state:

(a) whether Government would lay
a statement on the Table detailing
facts of freezing of Common Am:?ou-
les and spurious drugs in various
Gtates in the months of June and
July, 1962, stating the names of State,
name of the drug or Ampoules and
the extent seized; 3

(b) whether the sources of these
spurious manufacturers have been
traced;

(c) if so, their names; and

(d) what action has been taken by
the State Governments and the Cen-
tral Government for a probe and to
check their manufacture?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). A statement de-
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tailing facts of freezing of common
Ampoules and spurious drugs in vari-
ous States in the months of June and
July, 1962 is laid on the Table of the
House. [Placed in Library See No.
LT-42762).

(d) The Central Government have
advised the State Drugs Control
Authorities to prosecute the manufac-
turers and move the courts for con-
fiscation of the seized stocks, The
following actions have been taken by
the different State Governments:

Andhra: Provisions under Sec-
tion 32(3) of the Drugs Act were in-
vpked in respect of 10 firms and
immediate instructions were issued to
the Drug Inspectors of the State to be
alert in freezing the stocks and send-
ing the samples to the Institute of
Preventive Medicine, Hyderabad for
analysis. All the District Medical
Officers and the Superintendents of
Government hospitals including pri-
vate medical institutions were infor-
med not to use the drugs manu-
fuctured by the 16 firms, the names
cf which were furnished by the Drugs
Coentroller (India).

Bilar: The detailed reports in res-
pect of drugs and ampoules seized
during the month of July, 1962 are
awaited. On receipt of the analytical
reports from the Government Analyst
necessary action against the persons
concerned will be taken under the
Drugs Act and the Rules thereunder.

Jammu and Kashmir: No action
has been taken, as no complaints
about the sale of such drugs have
been received.

Madhya Pradesh: The State Gov-
ernment is examining the matter,

Madras: The sale of spurious drugs
has been prevented by freezing and
seizure of stocks held by the dealers
in the State. The Government Medi-
cal officers have been warned. The
Drugs Inspectors of the Districts have
been alerted in the matter and the
Government Analysts has been in-
structed to give top priority to the
analysis of the spurious drugs.
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Mysore: The Drugs Control Admi-
nistration has been exercising vigi-
lance in this matter and the Inspecto-
rate staff have been further alerted
in the matter.

Maharashtra: The State Govern-
ment propose to take legal action
against the defaulting firms in the
State. The matter has also been re-
ported to the authorities in West
Bengal for further action against the
manufacturers. As soon as the in-
vestigations are completed prosecu-
tion under the Drugs Act, 1940 will be
instituted against all the persons con-
cerned in that State.

Orissa: Samples of drugs have been
sent to the analytical laboratory for
tests. Further action will be taken on
receipt of the report.

Punjab: Seized ampoules of distil-
led water have been kept under the
custody of the Drugs Inspector and
the position brought to the notice of
the Drugs Controller (India) for
taking necessary action against the
manufacturers.

Rajasthan: The Drugs Controller,
Rajasthan has already issued a eircu-
lar to all Administrative officers of
Hospitals in the State o send one
sample of distilled water ampoules of
each batch out of the supplies made
by the approved suppliers for this
year as well as last year {o the wvari-
ous hospitals and dispensaries to the
Government Analyst for analysis.
The Drug Inspectors have been ad-
vised to check the stocks of various
Chemists and Druggists to find out if
they stock distilled water manufac-
turede by ceriain unlicensed firms of
West Bengal and if so they should
seize the same and take samples
thereof for analysis by the Govern-
ment Analyst.

Kerala: All the spurious drugs have
been frozen and the matter reported
to the Drugs Controller (India) and
the Drugs Licensing Officer, West
Bengal. The Kerala State Government
have appointed an  Intelligence
Branch attacheq to the Drugs Con-
trol Department and a full time Drug

Inspector incharge of this section for
checking the manufacture, sale and
distribution of spurious and substan-
dard drugs.

West Bengal: A Commission is
being set up for enquiring into the
Drug manufacture in West Bengal
with special reference to spurious
drugs. So far prosecution has been
instituted against one firm for manu-
facture of sub-standard drugs.

Himachal Pradesh. Necessary ac-
tion in the matter will be taken on
receipt of the result of the samples
seized on the basis of reports in other
States.

Tripura: Nil.

Delhi: The report of the Govern-
ment Analyst has been received in one
case which has been reported not of
standard quality. A show cause mno-
tice is being issued to the firm from
whom samples were taken. Action
regarding rest will be taken on the

receipt of the report of the Govern-
ment Analyst.

Lacadive Administratiom: Nil.
Manipar: Nil

Measures to increase Agricultural
Production

2298, Shri Basumatari: Will the
Minister of Food and Agriculiare be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to set up
fertilizer factories in all States in
order to supply fertilizers to farmers
at cheaper rates;

(b) if so, what steps Government
have taken to ensure the supply of
irrigation water and  better-quality
seeds at cheaper rates to farmers; and

(c¢) what other facilities Govern-
ment intend to give to agriculturists
to increase their production through
intensive cultivation on modern lines?

The Deputy Minister in the Minis-

try of Food and Agrieultare (Shri
A. M. Thomas): (a) Yes.

] (b) The primary responsibilit-y for
implementation of irrigation schemes
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rests with the State Governments.
Irrigation tariff is also the responsibi-
lity of the States. However, with a
view to encouraging full use ol water
from new irrigation schemes it was
suggested to the State Governments
that irrigation water should be sup-
lied to cultivators at  concessional
rates during the first few years.
According to information available
most of the State Governments, are
now charging concessional rates during
the first few years of the completion
of new Irrigation projects. It has also
been suggested to the State Govern-
ments to persuade the State Electri-
city Boards to levy' concessional rates
for electricity supplied to agricultural
COnsSuUmers.

As regards better quality seeds a
number of seed multiplication farms
have been set up in each State for
the production of foundation seeds
These foundation seeds are multipli-
ed on the farms of Registered seed
growers and are made available to
farmers at reasonables rates.

(c) All the State Governments have
provided sufficient funds in the Third
Plan for the schemes relating to im-
portant production requisites such as
improve deeds, fertilisers, plant pro-
tection schemes, improved agricultural
implements and are doing their best
to see that the production requisites
are made available to the farmers
adequately and in time. Special atten-
tion is also being given encourage con-
sumption of superphosphate the sale
of which is subsidised to the extent
of 25% of the cost shared equally by
the Centre and the States. Side by
side with the consumption of fertili-
sers the production of manures is also
encouraged and the State Govern-
ments are implementing a number of
local manurial schemes. With a view
to encourage farmers to purchase in=-
secticides, dusters and spravers need-
ed for taking plant protection mea-
surez 50% subsidy which is shared
equally by the Centre and the States
has been sanctioned. Hundred per-
cent loan is given for power operated
machines and Plant protection equip-
ments. Necessary provision by way
of short-term, medium-term and
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long-term loans is made to enable
Agriculturists to get adequate credit
facilities, State Governments have
also provided schemes in the Third
Plan for giving intensive education on
modern lines to farmers, particularly
through scientific demonstrations for
dissemination of improved agricultu-
ral practices, establishment ot agri-
cultural implements workshops for
popularisation of improved agricultu-
ral implements ete.

Demurrage Charges for Parcels at
Bareilly Junction

2299, Shri Brij Raj Bingh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that due to
the negligence of parcel cierks or
shortage of porters, packages keep
lying unchecked and unaccounted for
for long periods and the consignees
are charged demurrages ete. at
Bareilly Junction; and

(b) what action has been or is
being taken by the authorities to stop
this?

The Deputy Minister in the Ministry
of Rallways (Shri S. V. Ramaswamy):
(a) During abnormal lheavy mango
traffic season as 1961-1962 there had
been occasions when packages re-
mained unchecked and wunaccounted
but no wharfage was charged on such
packages. There had been no short-
age of porters.

(b) Staff responsible for negligent
working have been dealt with and
the procedure or working at the
gtation has also been tightened wup, to
avoid-a recurrence,
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Development of areas around the
Capital

2301, Shri Surendra Pal Singh: Will
the Minister of Health be pleased to
state;

(a) whether it is a fact that the
Delhi Administration has put forward

a proposal for the setting up of an
Inter-State Authority to carry out a
systematic and balanced development
of areas around the capital; and

(b) if so, the main features there-
of?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Master Plan
for Delhi (and not the Delhi Adminis-
tration) has made a recommendation
regarding the creation of a statutory
authority for the preparation of a re-
gional plan for the Metropolitan area.
This proposal is under the considera-
tion of Government.

Sale of Milk Powder in Manipur

2302. Shri Rishang Keishing: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1390 on the 17th May,
1962 and state;

(a) whether Government are aware
of the allegation that the Manipur
Appex Cooperative Marketing Society
has been disposing of the milk powder
at the rate of Rs. Bl to the wholesale
cooperative societies against the rate
of Rs. 50 per bag of 56 lbs. fixed by
the Administration;

(b) whether huge quantities of the
milk powder have gone into the hands
of the black marketeers on payment
of higher price and the public consu-
mers are deprived of it; and

(c) it so, the action taken in the
matter?

The Minister of Health (Dr.
Sushila Nayar): (a) Out of the one
thousand bags of imported milk pow-
der given to the Appex Cooperative
Marketing Society three hundred and
seventy-five bags were sold to the
Manipur Wholesale Cooperative So-
ciety and the rest to various retailers.
Forty-four bags were sold by the
Appex Cooperative Marketing Society
at the retail price of Rupee one per
pound and the balance at the whole-
sale rate of Rupees fifty per bag of
fifty-six pounds.
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(b) No instance of black market in
the milk powder has come to the
notice of the Government so far.

(c) Does not arise.
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Drug Addicts in Calcutta

2304, Shri Indrajit Gupta: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
number of drug addicts in Calcutta
and other big cities of India is in-
r:':eas'mg;

(b) whether certain types of medi-
cines prescribed by doctors are being
used as narcotics; and

(c) steps proposed to be taken to
combat this menace?

The Minister of Health (Dr. Sushila
Nayar): (a) The number of opium
addicts in Calcutta is not increasing.
Information relating to other narcotic

drugs and other big cities of India is
not available.

(b) In addition to opium, certain
other medicinal preparations of Nar-
cotic Drugs such as Tincture opii,
Morphine injections and Pethidine
injections are mis-used by addicts.

(c) In the case of opium addiction,
the registered addicts are allowed
very limited quantity of opium and
their quota is gradually decreased
with a view to ultimately wean them
from this opium eating habit. New
persons are not being registered as
addicts now. As regards misuse of
Morphine and Pethidine injections,
the States concerned have been re-
quested to take actior. against the doc-
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tors and chemists who prescribe or
supply these injections indiscriminate-
ly to patients making them addicted
to these drugs.

Sharing of River Waters

2305. Shri M. K. Eumaran: Will
the Minister of Irrigation and Power
be pleased to state:

{(a) whether Madras has suggested
any new plan for sharing river waters
with her neighbouring States;

(b) if so, the details thereof;

(¢) whether Madras has sought the
assistance of the Centre in this mat-
ter; and

(d) if so, the reaction of the Centre
thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.
(c) No.

(d) Does not arise.

Tehsil Cooperatives in Himachal
Pradesh

( Shri Mohammad Elias:

2308 ) Shri 5. M. Banerjee:
shrimati Vimla Devi:

|, >hri M. K. Kumaran:

Will the Minister of Community
Development, Panchayati Raj and Co-
operation be pleased to state:

(a) the number of Tehsil Co-opera-
tive Unions in District Mahasu in
Himachal Pradesh:

(b) the number of such Unions
which are functioning at present; and

(c) the steps taken to activise the
Unions which are not functioning at
Present?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Cooperation (Shri

Shyam Dhar Misra); (a) Ten includ-
ing three under liquidation;

(b) Five;

(c) Out of the flve Tehsil Unions
not functioning at present three are
under liquidation, as there are no
chances of their revival.

The tehsil Union at Kasumpti is
being revived and a proposal to open
an Arhat shop at Simla for the dispo-
sal of vegetables and hill seeds is be-
ing examined.

In order to activise the tehsil Union
at Chopal, it is proposed to assist it
by way of Rs. 15000 as loan and
Rs. 5,000 as subsidy to construct g go-
down costing Rs. 20,000 under the
current year's (1962-63) plan of the
Union Territory.

Construction of Roads in Himachal
Pradesh

( Shri Mohammad Ellias:
2301 ) Shri S. M. Banerjee:
‘1 Shrimati Vimla Devi:
| Shri M. K. Kumaran:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Kunihar Baroti-
wala and Jogindernagar-Sarkaghat
roads in Himachal Pradesh were sche-
duled to be completed during the 2nd
Five Year Plan period; and

(b) the period by which the above
roads are expected to be completed
and made motorable?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No,
Sir.

(b) Both the roads are expected to
be made motorable by the end of the
Third Plan period. The work on
these roads was commenced in the
Second Five Year Plan.
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Avenues of Promotion for Class IV
Railway Employees

2310. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that many
Class IV staff who are actually doing
the work of Class III categories and
gkilled jobs in Kancharapara and other
workshops in Eastern Railway are not
re-categorised for years;

(b) whether there are avenues of
promotion for these Class IV staff; and

{c) when the Tapse Committee’s re-
commendations regarding this matter
are going to be implemented?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) to (c). Information is being col-
lected from the Railway concerned and
will be laid on the table of the Sabha
in due course.

Cartage charges by City Booking
Agent, Subzimandi, Delhj

2311. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) whether there has been charg-
ing of cartage by the City Booking
Agent, Subzimandi, Delhi;

(b) whether the traders of Delhi
are being cheated for long in this
manner; and

(c) the steps taken to check and
contro] such corruption?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(a) The authorised agency charge
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which covers cost of staff, rent of
building, cartage from the City Book-
ing Agency to the rail-head ete. is 27
nP. per 40 Kilograms or part thereof

The Contractor is, however, gene-
rally allowing a rebate of 17 nP. and
charging 10 nP. only per 40 Kilograma
in the case of wagon-load traffic.
Giving of such a rebate is permissible.

(b) No.
(c) Does not arise.
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Publication of Railway Service Com-
mission notices in Oriya Newspapers

2313. Shri A. T. Sarma: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 39 on the 21st April, 1962
and state:

(a) whether the following and other
employment notices of the Railway
Service Commission Calcutta, were
published in any Oriya Newspapers;

(i) employment notice No. 9/61-
621 and categories 189 to 196
and 201 to 210;

(il) employment notices published
in the Gazette on 15th Janu-
ary, 1962; and

(iii) employment notices published
in the Gazette on the 1st
March, 1962; and

({b) if not, the reasons for not pub-
lishing the same?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) No, Sir.

(b) The Oriya Newspapers to whom
employment notices were sent for pub-
lication declined to accept them at the
prescribed rates.

Railway Subsidised Hostel at Cuttack

2314. Shri A. T. Sarma: Will the
Minister of Railways be pleased to
state:

(a) the number of students now re-
siding in the Railway subsidised Hostel
at Cuttack; and

(b) whether any warden has been
appointed to look after the students
therein?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) 27.

(b) Yes, Sir.

Food Poisoning Cases in Assam

2315. Shri P. R. Chakraverti: Will
the Minister of Health be pleased to
state:

(a) whether the public analyst at
Shillong definitely found Triorths
cresyl Phosphate in sample of Maida
(flour) brought from the Chottapukhri
Catholic Mission School in Darrang;

(b) how far this finding tally with
that of Tropical School of Medicine,
Calcutta with regard to cases of Para-
lysis in Malda from consumption of
food prepared with mustard oil;
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(c) whether it is a fact that the
Maida tested at Shillong had also ab-
sorbed Tricresyl Phsophate from com-
tact with contaminated mustard oil;
and

(d) whether enquiry has been made
to find out if the flour bags had during
transit or storage somewhere soaked
some liguids containing Tricresyl
Phosphate?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The sample
drawn by the Pasteur Institute and the
Public Health Laboratory, Shillong,
from the flour bags marked No. CT
(FF)51617 were found to be positive
for tricresyl phosphate.

The samples of flour from bags
marked CT(FF) 52201 which were
stored in the same godown as the
flour marked CT(FF)51617 were not
found to be contaminated on examina-
tion by the Pasteur Institute and the
Public Health Laboratory, Shillong
whereas bags of flour with the same
number at Malda (West Bengal) were
found to be contaminated with tri-
cresyl phosphate when examined by
the School of Tropical Medicine, Cal-
cutta. Apparently the bags of flour
marked CT(FF)52201 stored in the
godown at the Chottapukhuri Catholic
Mission Schoo] in Darrang had escap-
ed contamination.

(c) No.

(d) The enquiry is still going on to
locate the source and place of contami-
nation.

Adsali Plantation

f Bhri P. R. Chakraverti:
. Shrimati Jamuna Devi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total area under Adsali plan-
tation in Bihar and Madhya Pradesh,
factory-wise, for the season 1960-61,
1961-62; and 1962-63;

(b) the sugar content of Adsali cane
of 1961-62 season in above factory

2316
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areas and how does it compare with
figures of Maharashtra’s Adsali;

(c) whether reduction of lime bet-
ween harvest and crushing of cane in
sugar factory would improve recovery;

(d) if so, what steps are being taken
by Government to reduce it;

(e) whether there is any incidence
of pests in Adsali cane in Bihar and
Madhya Pradesh; and

(f) if so, what steps have been taken
by Government to eradicate this
menace?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas); (a) There is no Adsali plant-
ing in Madhya Pradesh. In Bihar
Adsalj planting has been taken up, as
an experimental measure in Samasti-
pur Factory area. Exact Adsali plant-
ing acreage figures for 1960-61, 1961-62
and 1962-63 are not available at pre-
sent.

(b) Since adsali planting has not
yet been taken up in general cultiva-
tion either in Bihar or Madhya Pra-
desh, the question of comparison of
figures of sugar content of adsali cane
with those of Maharashtra does not
arise at present.

(¢) Yes, Sir.

(d) Following steps are being taken
for quick movement of sugarcane from
fleld to factory:—

(i) Construction of pucca roads in
sugar factory areas,

(ii) Provision of pneumatic tyre
cartg on subsidised basis, and

(iii) Grant of loans for laying tram
lines in sugar factory areas of
Bihar,

(e) It is too early to expect this in-
formation as Adsali cultivation in
Bihar has been taken up only recently
and on an experimental basis,

() Does not arise.
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Production of Sugar-cane in UP.
and Bihar

2217. Shri P. R. Chakraverti: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the State Governments
of UP. and Bihar have taken steps to
prrange well-organised large-scale
‘plantation of sugarcane and increas-
ed irrigation facilities as are used in
Maharashtra;

(b) whether steps have been taken
to contro] pests and diseases of plants
on the line adopted by Manarashtra;

(c) how far research work has been
undertaken in these two States for
better production of sugarcane; and

(d) whether they have applied the
results of research activities in Maha-
rashtra in their own areas

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) No. Sir. The average
size of the Sugarcane holdingg in U.P.
& Bihar is comparatively small. Efforts
are, however, being made by both the
State Governments to provide as much
irrigation ag is possible by means of
canal, tubewells, etc.

(b) Yes, Sir. Very effective work
on the control of pests and diseases of
sugarcane js being done in UP. &

(¢) Considerable amount of research
‘work is being done in these States with
the object of stepping up acre-yield ot
sugarcane. It consists of evolution of
suitable varieties for different tracts;
of suitable manurial schedules and
<ultural practices and of effective mea-
‘sureg for the control of pests and dis-
-eases.

(d) There is a regular exchange of
information between different Research
‘Stations in the country including
Maharashtra. Any new  practices
evolved elsewhere are invariably given
Hfair trial under local conditions and
necessary recommendations made,
~wherever feasible.

Timings of C.H.S. Dispensaries

2318. Shri S. M. Banerjee: Will the
Minister of Health be pleased to state:

(a) whether the Contributory Health
Scheme Dispensaries are working
continuously from 7-30 AM to 730
PM; and

(b) if so, whether these timings are
introduced in all the Contributory
Health Scheme Dispensaries in New
Delhi?

The Minister of Health (Dr. Suoshila
Nayar): (a) and (b). At present,
only the following three dispensaries
under the Contributory Health Service
Scheme are working continuously for
12 hours fram 7-30 AM. to 7:30 PM.—

(1) Tilak Nagar;
(2) Gole Market;
(3) Lajpat Nagar.

Industrial Units for Manufacturing
Vanaspati

2319. Shri Sadhn Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of industrial
units for the manufacture of Vanaspatl
Ghee units; in India;

(b) the total installed capacity of
these units;

(e) whether it is a fact that recently
there wag an uneconomic slump in the
prices of Vanaspatj Ghee due to over
production; and

(d) what steps are being taken to
promote the export of Vanaspati Ghee?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Fifty-three,

(b) 572 lakh tonnes per year.

(c) No, Sir.
{d) (i) No export duty is levied on
export of Vanaspati.

(ii) Central Excise Duty levied on
Vanaspati as well as on the raw oil
used in its manufacture is refunded
in full at the time of export
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(iii) Tinplate/steel used for packing
the product exported is replenished at
concessional rates to the extent of
133-1|3% of the quantity used.

(iv) Since October, 1959, manufactu-
rers-cum-exporters of Vanaspati are
being allowed to import copra in suffi-
cient quantity for compensating to the
extent practicable, the losses incurred
on exports (varying from about Rsa
400 to 650 per tonne) by the profit
earned on the sale of the imported
copra; as an added facility they are
also being allowed to import process
chemicals and spares required by them
to the extent of 5% the f.o.b. value
earned.

Toll Collection for Bibekananda Bridge

2320, Shri Dinen Bhattacharya: Will
the Minister of Transport and Commun-
nications be pleased to state:

(a) whether the toll collections from
the wehicles and pedestrians by Gov-
ernment on both ends of Bally Bibeka-
nanda Bridge, West Bengal have sur-
passed the construction cost; and

(b) if so, whether Government pro-
pose to stop the collection of toll at the
bridge?

The Minister of Shipping in the
of Transport and Communi-
cations (Shri Raj Bahadur): (a) No,
Sir.
(b) Does not arise,

Roads in Saorashira Area

2321. Shri Jashvant Mehta: Wiil the
Minister of Transport and Communica-
tlons be pleased to state:

(a) whether it is a fact that ag per
recommendations of Gadgil Committee
the amount sanctioned for the deve-
lopment of roads in Saurashtra area
has not been utilised; and

(b) if so, what are the reasons for
the non-payment of that recommended
grant to the succeeding State?

The Minister of Shipping in the

of Transport and Communica-
érﬂnm (Shri Raj Bahadur): (a) Yes,
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(b) A total grant of Rs 50 lakhs was
given during the period 1955 to 1858
to the erstwhile States of Saurashtra
and Bombay for the development of
roads in the Saurashtra region, on the
understanding that the works would
be carried out by the concerned State
Governments after obtaining the prior
approval of the Central Government to
the estimate for each individual work,
in accordance with the procedure pres-
cribed for the execution of works
financed from the Central Road Fund
(Special) Reserve. The works were,
however, executed by the State Gov-
ernments by utilising their own funds
and without following the prescribed
procedure, with the result that the
amount in question could not be utilis-
ed from the Central Road Fund (Spe-
cial) Reserve. The question as to how
the un-utilised grant should be ex-
pended is still under consideration by
the Centra] Government in consulta-
tion with the successor Governments of
Maharashtra and Gujarat.

Audiometers

2322, Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state the number of Hospitals and
clinics, aided or run by the Govern-
ment equipped with Audiometers to
test the hearing capacity of deaf-mutes,
State-wise?

The Minister of Health (Dr, Sushllz
Nayar): Information is being collected
and will be laid on the table of the-
Sabha, when available,
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Rural Drinking Water Supply in
Assam

2328. Shrimati Jyotsna Chanda: Will
the Minister of Health be pleased to
. state:

(a) the amount of grant asked for
by the Assam Government from the
Centre for the Rura] Drinking Water
Schemes during 1961-62 and 1962-63;

(b) how much grant has been sanc-
tioned; and

(c) how much was utilisd in 1961-
-627

The Minister of Health (Dr, Sushila
Nayar): (a) to (c). The Government
-of Assam did not specifically ask for
-Central assistance for the implementa-
tions of Rural Drinking Water Supply
Schemes during 1861-62. According
to the existing procedure for the re-
lease of Central assistance to the
States, allotment of funds is not
made scheme-wise but the amount is
:sanctioned only at the end of each year
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for broad groups or categories of sche-
mes, Three fourths of the total Cen-
tra] assistance allocated for a financial
year is, however, released in - lump
sum ways and means advances to the
State Governments in nine equal in-
stalments during the course of the
year, In view of this position, the
question of sanctioning assistance for
individual schemes does not arise.
However, rural water supply and
sanitation echemes of the Govern-
ment of Assam estimated to cost Rs.
80.49 lakhs including schemes costing
Rs, 3.50 lakhs received during 1961-62
have been approved, so far, on which
the State Government is entitled to
the grant of Central assistance under
the National Water Supply and Sanita-
tion Programme (Rural).
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Hyderabad-Vijayawada Highway

2330. Shri Eswara Reddy: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any proposal costing
Rs. 210.00 lakhs for thorough ‘improve-
ments of the Hyderabad-Vijayawada
Road (National Highway) was sent to
the Central Government by the Gov-
ernment of Andhra Pradesh; and

(b) if so, action taken or proposed
to be taken in the matter?

The Minister of Shipping in the Min-
Istry of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Yes, Sir. n view of the financial
stringency the proposal could not be
accepted in toto. The State Govern-
ment has been asked to send concrete
proposals for remodelling of weak
structures and these, when received,
will be considered on merits,

Saraswati Irrigation Scheme

2331. Shrj Man Sinh P, Patel: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the progress of Saraswati River
Irrigation Scheme in Gujarat State;

(b) whether it is a fact that the sche-
me is delayed for want of technical
sanction by the Central Water and
Power Commission; and

(e) if not, when the scheme is likely
to be completed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) A sum of Rs. 1433
lakhs has been spent on the project
till March 1962. Information on the
physical progress of the project is
being obtained from the State Govern-
ment and wil] be laid on the Table
of the Housa,
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(b) No., The scheme was approved
by the Planning Commission in July,
1961.

(e) The scheme is expected to be
completeqd in the Third Plan

Floods jn Yamuna at Delhi

2332. Shri D, C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there has been a rise
in Yamuna level resulting in inunda-
tion of three wvillages in Delhi;

(b) if so, the measures taken in this
regard;

(c) whether there is any proposal to
check the recurring annual flood in
Jamuna during rainy season; and

(d) it so, the details thereof?

The Minister of State in the Minis-
try of [Irrigation and Power (Shri
Alagesan): (a) During the current
flood season, the river Yamuna rose
to the level of 669.8 ft.,, which is 2.2
ft, below the danger level. This
resulted in inundation of the agricul-
tural land, situated between the river
and Shahdara Bund, in the villages of
Sherpur, Behari Pur and Shadatpur
in Delhi Territory.

(b) No particular measures were
considered necessary by the Delhi Ad-
ministration.

(c) Yes,

(d) The marginal bunds on both the
banks of the river Yamuna, the existing
Railway Bridge to the proposed Road
and Railway Bridges are proposed to
be raised and strengthened to provide
against the increased affluxes likely
to be caused by the approach embank-
ments of these bridges blocking the
foreshores of the river. The bunds are
being raised and strengthened for a
discharge of 250,000 cusecs in the
river.

In addition, relief from submersion
due to flooding will be provided by the
proposed Allpore drairage scheme,
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Zund-Kandla Railway Lime

2334. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether the Zund-Kandla lire
Project has been finally approved by
the Planning Commission; and

(b) whether any additional amount
is being provided for carrying out
this Project rapidly with a view to
supply direct railway link between
Central Gujarat and Kutch?

The Deputy Minister jn the Minis-
try of Railways (Shri S, V., Rama-
swamy): (a) Zund-Kandla broad gauge
line is included in the Railway's Pro-
gramme of construction of new lines
during the Third Plan.

(b) No.

Signa] Post within Mehmadabad Rail-
way Yard

2335, Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether Government's attention
has been drawn to a signal post located
within Mehmadabad Railway Yard on
Western Railways that has caused
many fatal accidents to passengers be-
cause of its close proximity to the rail-
way line; and

. (b) whether Government have de-
cided to remove this signal post a little
further away from the railway line
in order to avoid such accidents?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Ehan): (a) No, Sir.

(b) Does not arise. The required
minimum clearance already exists bet-
ween the signals and the railway line
at this station.

Reducing of Time for Wagon Clearance

2336. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether Govermment have re-
duced the time for wagon clearance
from 5 to 3 hours only on some select-
ed railway stations of the Western
Railway in Gujarat;
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(b) whether such a reduction for
wagon clearance hag been imposed on
any other stations on any other rail-
ways in India;

(c) whether strong protests have
been made to Government against this
short time-limit; and

(d) whether Government have re-
laxed the rule on receipt of such re-
presentations?

The Deputy Minister in the Minis-
try of Railways (Shri §, V. Rama-
swamy): (a) Yes, at some selected
stations of Western Railway in Gujarat
as well as in Rajasthan, Madhya Pra-
desh and Maharashtra,

(b) No.

(c) Protests were received initially,
but subsquently in a meeting the
Senior Railway Officers and the Re-
presentative Committee of Trade In-
terest for Ahmedabad, Baroda and
Surat held on 15.7.1962, the latter
agreed to undertake the experiment
and to work to 3 hours as free time
for unloading of all wagons with cer-
tain exceptions,

(d) No, but exemptions in respect
of certain conmmodities and particular
types of wagons have been granted.

Doctors and Hospitals im Delhi

2337. Shri Indrajit Gupta: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that there
is a doctor for every 1,800 people, and
a hospital for every four Jakhsg in
Delhi;

(b) whether this is the position in
the Capital, a city of 2,700,000; and

(¢) if so, the details thereof?

The Minister of ileaith (Dr, Sushila
Nayar): (a) to (¢). The information is
being collected and will be laid omn
the Table of the Sabha in due course.
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Electricity Generation in the Country

( Shrj A. K. Gopalan:
2338. { Shri P. Kunhan:
|, Shri Umanath:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) the total electricity generation
capacity at present and its break up
into public and private sectors; and

(b) the share of the Calcutta Electric
Supply Corporation and Tata Hydro-
electric systems in the total generation
capacity of the private sector?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan):

. Million KW
(a) Public Sector . . 3-8
Private Sector . 2-40
ToTAL 6-38
(b) Calcutta  Elec-
tric Supply Cor-
poration . . 18:5%
Tata Hydro-ther-
mal systems 25-8%
Air Traffic

[ Shri A. K. Gopalan:
2339, { Shri P. Kunhan:
|. Shri Umanath:

Will the Minister of Transport and
Communications be pleased to state
the total volume of air traffic (passen-
ger and cargo separately) between
India and West European countries in-
cluding United Kingdom for the latest
available accounting period and the
share of Indian lineg in them?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): During the period
April 1961 to March 1962, 72,348 pas-
sengers and 2,180,358 kgs. of freight
were carried between India and
West European countries including the
United Kingdom. The share of Air
India in passenger traffic was 46.4 per
cent and in freight 50.4 per cent.
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Thermal Units in Private Sector

2340. Shri Himatsinghka: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether certain industrialists
from Madras, Coimbatore and Tutico-
rin have offered to set up their own
therma) units for generation of power;

(b) whether this has the approval
of the Madras Government; and

(c) whether the Central Govern-,
ment have taken any decision in re-
gard thereto?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Govern-
ment of Madras had sponsored a pro-
posal of a group of industrialists for
the installation of their own thermal
plant of 60 MW capacity at Ennore
near Madras,

(c) The proposal was not accepted.

P ang T Offices in Himachal Pradesh

2341. Shri Pratap Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the num-
ber of Post and Telegraph offices and
their locations which are proposed to
be opened during 1962-63 in Himachal
Pradesh?

(Shri Bhagavati):

Post Offices
Already opened
1. Bata Mandi
2. Garkhowala
3. Siwa
4, Maloh
5. Jhangi
6. Deem
7. Rohil
8. Kugti
9. Ohra
10. Tindi

Proposed to be opened
. Churi

Balu

. Khadyad

Panarsa

. Shalla

Ghangu

Sharachi

Susan

Berl

10. Sairi

11. Behli

12, Majhwar

13. Kalni

14. Ghanghanoon

15. Sadhiani

16. Poura Kothi

17. Bhini

18. Giltar

19. Dharogra

20. Shakra

21. Malhat

22. Chuniar
23. Lahara
24 Diur
25,
26

©® ek R =

. Saich

. Baghdhar
27. Gola
28. Saroga
29, Badhana
30. Koohat
31. Bheura
32, Sharia
. Barahin-Baldawara
. Nanwan
. Pajyal
. Charol
37. Jojhwin
38. Deeya
39. Koot
40, Charrang
41. Gumman
42, Baldian
43, Charoli,

3 ]

6108



6109 Written Answers

Telegraph Offices
Already opened
1. Gohar

Froposed to be opened.
1. Tissa
2. Berthin
3. Lehri Sarail
4. Sarahan
3. Sawra,

Import of Diesel Locos

2342 Shri Hem Raj: Will the Min-
ister of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No, 476 on the 10th August, 1962
and state:

(a) the number of narrow gauge
diesel locos. proposed to be imported
during the Third Plan period; and

(b) the amount of foreign exchange
mnvolved in it?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) Sixty Diesel Locomotives.

(b) Rs. three crores
tely.

approxima-

Bridge over Sutlej in Himachal
Pradesh

2343, Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that the
Punjab Chief Minister has approach-
ed the Central Government for the
construction of an inter-State Bridge
over Sutlej at Datta Nagar (Himachal
Pradesh) to connect Himachal Pradesh
with Punjab (Kulu Saraj Area); and

(b) if 3o, the action taken by the
Central Government thereon?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Baj Bahadur): (a) Yes,
Bir.

(d) The proposal is being examined.
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New Railway Lines for Export of
Iron Ores

2344, Shri H. C. Soy: Will the Minis~-
ter of Railways be pleased to state.

(a) whether it is a fact that to
facilitate the export of iron ores in
Bihar and Orissa the schemes for the
construction of new Railway lines are
under active consideration of Govern-
ment;

(b) if so, the details thereof;

(c) whether the Railways have re-
ceived any suggestions in the matter
by the Eastern Zone Mining Associa-
tion; and

(d) if so, the action taken on thoir
suggestions?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes Sir, from Orissa and also
from Madhya Pradesh.

(b) The following new lines are al-
ready under construction:

(A) Bimlagarh-Kiriburu and
Sambalpur-Titlagarh, in
Orissa for the export of 2
million tons of iron ore per
annum ex-Kiriburu vig Visa=
khapatnam Port.

(B, Kottavalasa to Becheli, (in
Dandakaranya area) a part of
which will lie in Orissa State,
for the export of 4 muilion
tons of iron ore per year via
Visakhapatnam Pgort.

A survey is under considera-
tion for a new railway line
between Tomka and Jakha-
pura in Orissa for the export
of 2 million tons of iron ore
via Paradeep Port.

(c) Not for construction of new
iines,

4} Does not arise
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Loss of Insured Parcels

J Shri Buta Singh:
2345. 4 shri Guishan:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether it is a fact that insur-
ed parcels containing large number of
currency notes had been lost between
Raisina Road Post Office, New Delhi,
and the Sorting Office in New Delhi
itself during the last five years; and

(b) if so, the number of cases that
have occurred during the last fhree
years, the names of banks involved
in each case and the action taken in
each case by the Government?

The Deputy Minister in the Ministry
of Transport and Commaunications
(Shri Bhagavati): (a) Yes, Sir.

(b) Two cases of loss of insured
parcels booked at Raisina Road Post
Office during the last five years out
of which the Delhi Sorting Office
figured only in one case. The parcels
were booked by the Punjab National
Bank, Ltd,, New Delhi.

The cases were reported to the
police. In one case a clerk of the
Post Office has been challaned in a
court of law. The second case was
treated by the police as untraced.
Departmental action against the offi-
cials found negligent is being taken.

Messages Lost in Overseas
Communications

s Shri Buta Singh:
2346.1 Shri Gulshan:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that a num-
ber of Most Immediate messages were
lost in recent months in the Over-
sees Communications Service;

(b) whether any investigation has
een ordered; and

(c) if so, the findings thereof and
the steps taken to guard against re-
currence?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati);: (a) During the
period from the 1st April, 1961 to the
29th August, 1962, one ‘Most Imme-
diate’ message was lost in the Over-
seas Communications Service. It was
recovered and subsequently delivered
after a lapse of eight days. 22 other
cases of undue delay op messages
with ‘Govt. Priority’ indication, same
as ‘Most Immediate’ category, occur-
red during the last seventeen months;
of these, 10 cases were due to faults
in the Overseas Communications Ser-
vice and the rest due to foreign Ad-
ministrations beyond India.

(b) and (c). In accordance with
the usual practice, each case of loss
or delay was investigated individually.
No revision of the prescribed proce-
dure was found to be necessary, as
the findings indicated human errors
in most cases. 'The erring officials
were, however, suitably dealt with for
the lapses on their part.

Apart from the investigation of each
individual case of loss or complaint
regarding delay, a systematic review
of the incidence of such cases is con-
ducted regularly and any procedural
defects noticed are suitably sorrected,
with a view to maintaining the re-
quired standard of performgnce.

Flood Relief in Assam and Bihar

2347. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether the Soviet Red Cross
and Red Crescent Societies have
donated Rs. 10,000 for flood relief in
Assam and Bihar; and

(b) if so, how the amount is being
or has been appropriated?

The Minister of Health (Dr. Sushila
Nayar): (a) A sum of Rs. 10,000 from
the Alliance of Red Cross and the Red
Crescent Societies of the US.SR. for
victims of floods in the eastern part
of India has been received by the
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Indian Red Cross Society on the 17th
August, 1062

(b) The donation is being utilised
towards providing relief supplies for
flood sufferers in Assam, Bihar and
U.P

P. & T. Buildings

2348. Shri Yajnik: Will the Minister
of Transport and Communications be
Pleased to state:

(a) whether Government have given
any contracts for constructing any
buildings for Post and Telegraph
offices in the current year;

(b) whether Government have also
given any contracts for constructing
quarters for the employees of the
P. & T. Department during the cur-
rent year; and

(e) it so, the estimated value of
these contracts, separately?

The Deputy Minister in the Minis-
try of Transport amd Communications
(Shri Bhagavati): (a) Yes.

(b) Yes.

(c) Rs. 33,18,112 for Office buildings
and Rs. 50,88,198 for staff quarters in
the current financial year.

Concrete Slecpers

f Shri Himmatsinhji:
#349.{ Shrimati Gayatri Devi:

Will the Minister of Railways be
Pleased to state the difference in the

cost of concrete sleepers and thoge
used at present?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy) :
A statement indicating the cost of
various kinds of sleepers used at pre-
sent and that of concrete sleepers is

placed on the table of the House.
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STATEMENT SHOWING THE APPROXIMATE
-AVERAGE COST OF VARIOHS KIND OF

SLEEPERS
Approximate Approxi-
Category costin- mate life
clusive in years
of fittings
I. Steel B.G. Rs. 44-00 3§
M.G. Rs. 30- o 35
II. Castiron . B.G. Rs. 46-70 40
M.G. Rs. 27+20 40
I'1. Wooden : 3
Ji) Hard wood . B.G. Rs. 25-50 15
M.G. Rs. 13°25 15
(u) Soft wood B.G. Rs. 28-50 12

(including cost M.G. Rs. 14'50 1
of ireatment)

IV. Concrete—Prices vary from
Bs, 37.00 to Rs. 69.00 for through
sleeper B.G. and from Rs. 24.00 to
Rs, 27.12 for through sleeper M.G. de-
pending on the different types.

Eandla Port

J Shri Himmatsinhji:
{ Shri Solanki:

Will the Minister of Transport and
Communications be pleased to state:

2350.

(a) whether Government ' are
aware that owing to unemployment the
people from Gandhidham and that
area near Kandla Port are gradually
migrating elsewhere; and

(b) if so, whether Government have
any plans for establishing small scale
industries or any other means of em-
ployment for the displaced persons
and others who settled down there
after partition?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
economic situation in the Kandla-
Gandhidham area continues to be prac-
tically what it has been for the past
three or four years. With the com-
pletion of the major harbour works at
Kandla Port, the population of the
area, which was at ome time about
40,000 came down to about 35,000, and
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beag remained more or less at that
figure,

(b) Land near the port as well as in
the Township of Gandhidham has been
demarcated and is being allotted for
setting up industries. Although a
number of plots have been tzken up
by private parties, the actual construc-
tion work has not gained momentum.
This is probably due tg the fact that
the area is completely isolated and has
to develop almost from scratch and the

parties concerned adopt a wait-and-see

policy. Thus the industrial growth of
the area has been rather slow.

A major industry to produce formal-
dehyde, a very important raw material
for plastic and te‘xtile industries, is
being established 'at Kandla by a
Bombay firm, This firm has also plans
for establishing a plant for the pro-
duction of hexamine, an important
pharmaceutical product. A fish canning
factory is already functioning at the
port. A licence for the establishment
of a spinning mill with a capacity of
12,000 spindles has also been granted
recently to M|s. Sindhu Resettlement
Corporation Ltd. who are developing
the Gandhidham Township in collabo-
ration with the Kandla Port Organisa-
tion. )

An industria] estate with 52 cheds
for small scale industries has been
completed and 34 sheds have been
allotted. Ten industries have rccently
been established in this Estate,

A decision on the proposal for the
establishment of a Free Trade Zone to
give a fillip to the industrial develop-
ment of the region is expected to be
taken within about six weeks.
Engineering Supervisors in Posts and

Telegraphs )

$hri Buta Singh:

2351. 3 Shri Guishan:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total number of Engineering
Supervisors (temporary and perma-
nent) working in each P, & T. Circle
on the 1st April, 1962:

:{b) the number of Schedule Caste/
Tribe Engineering Supervisors (tem-

porary and permanent) in each P. & T.
Circle on the same date;

(c) the reason for low representa-
tion in permanent category; and

(d) the action Government propose
to take in this matter?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (d). The
required information is being collected
from the various recruiting authorities
and will be placed on the Table of the
Sabha.

Goods Traffic

2352. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state: "

(a) whether it is a fact that though
the carrying capacity of the Indian
Railways for general pgoods has
increased during the quarter April to
June, 1962 by about 1.5 per cent over
the corresponding period last year,
yet it falls short of the revised tar-
gets of 8 to 10 per cent; and

(b) if so, what steps are being taken
to increase this capacity according
to the revised phased programme so
as to achieve the target?

The Depuiy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b), The originating
traffic loaded on the Indian Railways
has increased by 52% during the
quarter April, 1962 to June, 1962 as
compared to the corresponding period
of the last year. Since the 2nd period
of June, 1962 the loading has shown
an increase of about 10%.
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Qo—yuTTETET FaATHT ¥ HETL §
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Supervision of new signal
Cabins by Porters

2355. Shri Berwa:—Kotah: Will the
Miinster of of Railways be pleased to
state:

(a) whether the porters have been
entrusted with the supervison of new
signal cabins which are being cons-
tructed on Railways;

(b) whether this arrangement has
resulted in larger number of train col-
lisions; and

(c) if so, the action taken in the
matter by Government?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) to (c). Information has been cal-
led for from the Railways and will
be placed on the table of the Sabha.

Freight on Empty Tins

2356. Shri Yajnik: Will the Minister
of Railways be pleased to state:

(a) whether the Western Railway
have by a recent circular decided to
charge freight on all empty tins
weighing less than 4 kgms at the rate
prescribed for 4 kgm tins;

(b) whether a strong protest has
been received from Empty Tin Mer-
chants Associations against the arbi-
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trary imposition of higher rates for
empty tins weighing less than 4 kgms;

(c) whether any such Associations
have decided to go on a token strike
against this decision of the Railways;
and

(d) whether any similar decisions
have been announced by other Rail-
ways in India?

The Deputy Minister in the Ministry
of Railways (Shri §. V. Ramaswamy):

(a) Yes.
(b) Yes.
(c) Yes
(d) Yes.

Sub-Letting of Canteens on
S.E. Railway

2357. Shri H. C, Soy: Will the Minig-
ter of Railways be pleased to stute:

(a) whether it is a fact that licen-
cees of Railway Canteens :n  South
Eastern Railway are taking resart o
sub-letting their leases and this prac-
tice hags deteriorated the sanitary and
service efficiency of the Canteens; and

(b) the steps taken to remove this
defect?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). One complaint of sub-
letting was received by the South
Eastern Railway during the half-year
ended June 1962. This complaint was
investigated, but was not substantiat-
ed.

Subletting of contracts j5 prohibited
and in the event of subletting being
substantiated, the contracts are liable
to be summarily terminated.

Air India
[ Shri P. R. Patel:
2358. { Shri D. J. Naik:
| Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) what has been *he extent of
decline in the number of outgoing and
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incoming passengers and the revenue
of the Air India during the last two
monthg as compared to the previous
monthly average;

(b) what has been the expansion in
the capacity of the Air India during
the past two years; and

(c) what steps the Air India propose
to take to make up the current loss?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) to (c). The in-
formation is being collected and will
be laid on the Table of Lok Sabhg in
due course.

Grant to l.ndiim Society of
Agricultural Economics, Bombay

[ Shri P. R. Patel:
2359.9 Shri D. J. Naik:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the grant given to the
Indian Society of Agricultural Econo-
mics, Bombay, is being propertly ac-
counted for year after year;

(b) what are the conditions on
which grant is given;

(c) whether the accounts are being
regularly audited by the Government
auditors; and

(d) whether Government will lay
on the Table copies of Society's
balance sheets for the last four years
from 1958-59 to 1961-62 together with
the remarks of the auditors, if any?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) A copy of the conditions for
Payment of grants to the Society is
laid on the Table of the House. [See
Appendix II, annexure No. 96].

(c) 'I_‘he accounts are being regular-
ly audited by Chartered Accountants,
The accounts are also open for a test
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check by the Comptroller and Auditor
General of India at his discretion.

(d) Copies of the Society’s balance
sheets for the last four years from
1858-59 to 1961-62 will be laid on the
Table of the Sabha.

Night Airmail Service

2360. Shri Balkrishna Wasnik: Will
the Minister of Transport and Com-
municationg be pleased to state:

(a) whether the night airmail
service at Nagpur has been finally
decided to be continued;

(b) it so, whether there will be any
changes in the manner of operations;
and

(c) the reasons of such changes, if
any?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Under the re-
vised pattern of Night Airmail Service
effective from 1st October, 1962, the
Corporation will be operating direct
Viscount services between Delhif
Bombay, Bombay,!Madras, Mad:as;
Calcutta and CalcuttafDelhi. The
Night Airmail Viscount service bet-
ween Delhi/Madras and the Skymaster
service between Bombay/Calcutta
will, however, continue to halt at
Nagpur to provide for passengers,
mail and freight between that point
and Bombay, Calcutta, Delhi and
Madras.

(b) These services will be indepen-
dent of each other and there will be
no exchange of mails or passengers as
such. But the existing facilities
available for carriage of mails and
passengers between Nagpur and the
four principal cities will not diminish
im any way.

(c) The junction at Nagpur, under
the present system of Night Air Mail
Services, is highly wvulnerable, any
delay on one sector affecting all the
three others. The new pattern will
remove this snag and at the same
time provide direct connections bet-
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ween Delhi/Bombay, Bombay|Madras,
Madras|Calcutta and Caleutta|Delhi,

Floods in Maharashira

2361. Shri Balkrishna Wasnik: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government are aware
that the wall around the town of
Chanda (Maharashtra), which serves
to stop flood waters from entering in
the town, is in a dilapidated condi-
tion;

(b) whether Government of Maha-
rashtra approached the Union Govern-
ment to repair the said wall under
the flood control scheme; and

(c) if so, the action taken by Gov-
ernment in this behalf?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (¢). The informa-
tion is being collected and will be
laid on the Table of the House.

Production of Euth

2362. Shri Hem Raj: Will the Minis-
‘ter of Food and Agriculture be pleas-
<d to state:

(a) the quantity of “kuth” that was
produced in the “kuth” producing
States of Jammu and Kashmir,
Punjab, Himachal Pradesh and Uttar
Pradesh in the years 1958 to 1961
yvear-wise and Siate-wise;

(b) the prevailing market prices of
“kuth” that obtained in the years men-
tioned above; and

(¢) how much of it was utilised in
the country and how much of it was
exported and the price that it fetched
in foreign countries, with the names
of the countries to which it was ex-
ported?

The Minister of State in the Minis-
try of Foog and Agriculture (Dr. Ram
Subhag Singh): (a) to (¢). Informa-
tion is being collected from the State
Governments and others  comcerned
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and will be placed on the Table of
the Sabha.

Central Dairy College, Karnal

2363. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the number of seats reserved
for students from Himachal Pradesh
in the Central Dairy College of
Karnal;

(b) the amount of monthly scholar-
ship granted to each such student
from Himachal Pradesh; and

(c) how far it differs from the
amount of monthly scholarship grant-
ed by the Punjab Government to its
.students studying there?

The Depuiy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Two each for
B.Sc. (Dairying) and Indian Dairy
Diploma Courses.

(b) Rs. 75 pm.

(¢) The Punjab Government pays a
stipend of Rs. 150 per month to each
of the B.Sc. (Dairying) students and
Rs. 100 pm. to each of the Indian
Dairy Diploma students.

Damage to Railways due to Floods in
Assam

2364. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) how much damage has been
caused to the railway tracks, bridges
and stations on account of this year's
unprecedented floods in Assam; and

(b) to what extent train services
had been dislocated on that account
and on what particular sections it has
again been resumed?

The Deputy Minister in the Mindstry
of Railways (Shri §. V. Ramaswamy):
(a) and (b). A statement is placed
on the Table of the House. [See Ap-
pendix II, annexure No. 87].
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Bogus Money Orders

2365. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

{a) whether it is a fact that bogus
M.Os. racket has been unearthed at
Poatna where Rs. 8,000 were taken in
different parts of India; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Transport and Communications
{Shri Bhagavati): Yes, Sir. But the
fraud was detected at Poona city.
The total amount of bogus money
orders detected so far to have been
paid, is Rs. 7,830.

(b) It is alleged that the culprit,
who is a dismissed R.M.S. official, was
preparing bogus money orders with
Yocally manufactured stamps and get-
ting them inserted in the mail bags
through an accomplice who was a
porter in the R.M.S. These money
orders were made payable to well-
known firms in different towns from
whom the culprit useq to obtain goods
and cash. The culprit was arrested
at Poona city where a trap was laid,
on suspicion being aroused on receipt
of two money orders for payment.
Further enquiries were made at Patna
also, leading to some clues to the
case. The matter is still under police
enquiries,

Katakhal Hailakandi Rallway Line

2366. Shrimati Jyotsna Chanda: Will
the Minister of Railways be pleased
to state:

(a) whether Government propose to
take up the management of the Kata-
khal Hailakandi Railway line (Cachar,
Asgam) in the Third Five Year Plan;

(b) whether Government have any
proposal to extend that line upto
Mizo District; and

(c) whether Government are aware
that proper sheds over platforms are
®aot provided in any of the stations on
that line?

1761 (Ai) LSD—5.

The Deputy Minister in the Ministry
of Railways (Shri §. V. Ramaswamy):
(a) Hailakandi is a station on the
branch line, connecting Katakhal and
Lalabazar. This is a Company Rail-
way but is worked and managed by
the Northeast Frontier Railway. As
such the question of taking over the
management of this particular see-
tion of the Railway by the Govers-
ment does not arise.

(b) No.

(e) Yes, Sir; but under the terms
of agreement, the expenditure for al¥
additions and improvements costing
over Rs. 1,000 each will have to be
borne by the owning company and
they have expressed their inability te
find funds for the improvements such
as sheds over platforms.

Medical Colleges

2368. Shri Naval Prabhakar: Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact some seata
have been reserved in medical col-
leges for undergraduate study for
students belonging to the Union
Territories;

(b) if so, what is the genera! rule
kept in view for allotting seats for the
Union Teritories of Delhi and Hima-
chal Pradesh; and

(c) the procedure adopted for
nomination of students against such
reserved seats?

The Minisier of Health (Dr. Sushils
Nayar): (a) to (c). Usual arrange-
ments are made every year for the
reservation of seats in the Medical
Colleges in various States for students
(both boys and girls) belonging to
the Union Territories of Himachal
Pradesh, Manipur, Tripura, Andaman
and Nicobar Islands, Laccadive, Mini-
coy and Amindivi Islands, Goa, Dadra,
Nagar Haveli, Naga Land and NEFA.
With the establishment of the Maulana
Azad Medical College, New Delhi,
the Union Territory of Delhi is not
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included in. the Scheme. Applications
are invited by issuing advertisement
in the leading daily Newspapers.
The applications are thén considered
a Selection Committee constituted
by the Governmenf of India for the
purpose evgry, Ygaf, to make their
recommenﬂﬂns régarding the nomi-
nation of candidates to various medi-
cal colleges where sgats are reserved.
While making theit ‘recommendations
the selection Comhittee keeps in
view the various requirements which
a candidate has to f for adrni;sion
to various medical ¢bllefes; e.§. mini-
mum age, percentage of marks, etc.
The preferences indicated by the stu-
dents are also taken into account
subject to availability of seats in the
specific colleges. All the seats re-
served for the students belonging to
Union Territories (other than Delhi)
in the various medical colleges are
pooled together and the seats are
allotted to the eligible candidates.

M.BB.S. Course

2369. Shri Naval Prabhakar: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Gov-
ernment have kept separate guota of
seats for M.B.B.S. courge for the wards
of the Central Government servants
posted in Indian Missions abroad; and

(b) if so, what is the total number
of such seats and out of them how
many have been reserved for wards
of Scheduled Castes employees?

. The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Usual arrange-
ments are made every ycar for the
reservation of seats in the M.B.B.S.
course in the Medical Colleges in
wvarious States for students (both boys
and girls) belonging to the TUnion
Territories of Himachal Pradesh,
Manipur, Tripura, Andaman and
Nicobar Islands, Laccadive, Minicoy
and Amindivi Islands, Goa, Dadra and
Nagar Haveli, Naga Land and NEFA.
Sons and daughters of the India-based
Staff employed in Indian Missions

abroad are also considered for ad-
mission against the reserved seats.
All the seats reserved are pooled to-
gether and allotted to eligible stu-
dents. There is no specific quota of
seats for children of Central Govern-
ment servants posted in Indian Mis-
sions abroad. Twenty percent of all
available seats are reserved for stu-
dents belonging to Scheduled Castek
and Scheduled Tribes. The selectjon
of candidates belonging to Scheduled
Castes and Scheduled Tribes is subject
to their possessing minimum qualifica-
tigns prescribed by the Universities or
the colleges concerned.

Telephone E;c_liinle, Mysore

( Shri Siddiah:
2370. { Shri P. N. Kayal:
| Shri Sonavane:

Will the Minister of Transport and
Communications be pleased to state:

£ (a) the progress made regarding
the construction of Telephone Ex-
change building at Mysore city; and

(b)Y when it is likely to be com-
pleted?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Land has been
taken over. ‘The preliminary draw-
ings for the building have been fina-
lised and the detailed drawings are
under preparation by the Central
P.W.D.

(b) By end of 1964

Badagara Pier in Kerala

‘2873, Shri A. V. Raghavan: Will the
Minis of Tramsport and Communi-
eatlons 'be pleaged to state:

(a) the progress that has been
made in 4ie construction of the
Badagara pier in Kerala; '

(b) whether necessary foreign ex-
change has beeri"sanctioned; and

(c) when the work is likely to be
completed? g’
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The Minister of Shipping in the
Ministry of Transeport and Commani-
eations (Shri Raj Bahadur): (a) to
(c). The requirei information has
been called for from the State Gov-
ernment and will be laid on the Table
of the Sabha as soon as it js
received.

Association for Moral and Social
Hygiene in India

2371 ‘A. Shri Hari Vishnu Kamath:

Minister of Health be pleased to state:

{a) whether the latest annual re-
ports of the Association for Moral and
Social Hygiene in India and/for of its
various State branches have been
published;

tb) if so, their main findings and
recommendations; and

(¢} whether a copy of each of the
reports will be laid on the Table?

The Minister of Health (Dr. Sushila
Navyar): (a) to (c). Copies of “A
Brief Annual Report of the Associa-
tion for Moral and Social Hygiene in
India (a non-official voluntary orga-
nisation) for the year 1960-61" have
been placeq in the Parliament
Library.

Paradip Port

2371-B. Shri Sorendranath
Dwivedy: Will the Minister of Trans-
port and Communications be pleased
to state:

(a) whether any model as a final
frame-work of developing Paradip as
a major port is under examination at
Poona Hydrological Research Insti-
‘ute;

(b) whether any report has been
received;

(¢) whether Government has con-
sidered the feasibility of developing
Paradip as a major port provided
finances are available; and

(d) what are the reasons for not
declaring Paradip as an intermediate
Port so far?

The Minister of Shipping in the
of Transport and Communi-

cations (Shri Raj Bahadur): (a) and
(b). A firm of Consulting Engineers
appointed by the State Government
submitted a preliminary report for
developing Paradip as an all-weather
port and the lay-out indicated in this
report is being tested in the Central
Water Power Research Station, Poona.

(¢) The proposal is under consider-
ation of the Government.

(d) Paradip is already being treated
ag an intermediate port and the Gov-
ernment of India have made a provi-
sion of Rs. 15 croreg for this purpose
in the Third Plan.

Sehool- Health Services

2371-C. Shri R. Baruma: Will the
Minister of Health be pleased to state:

(a) how far the present system of
School Health Services has been use-
ful to the country: and

(b) whether adequate provision will
be made for (i) regular clinical and
medical inspection (ii) remedial faci-
lities and (iii) follow up programme?

The Minister of Health (Dr. Soshila
Nayar): (a) and (k). The School
Health Committee appointed by the
Government of India under the Chair-
manship of Smt. Renuka Ray has ex-
pressed the opinion that the facilities
available at present for School Health
in different States are pot satisfactory.

The recommendations of the Com-
mittee in this respect are under the
consideration of the Government.
Pilot projects for providing adequate
School Health service have already
been set up.

Central Medico-Legal Institute

2371-D. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether a scheme for the estab-
lishment of a Central Medico-legal
Institute has been under the conm-
deration of Government;
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(b) if so, what is the estimated cost
#® establishment of the proposed In-
atitute and where it iz proposed to be
eet up; and

(c) what is Government's decision
an the Scheme?

The Minister of Health (Dr. Sushila
Nayar): (a) to c¢). A scheme for the
establishment of a Central Medico-
legal Institute has been drafted and
#ts implications are being examined.
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Delhi Traffic Signals

2371-F. Shri Surendra Pal Singh:
Will the Minister of Transport and
Communliecationg be pleased to state:

{a) whether it is a fact that the
Delhi Traffic Police is shortly going to
change the system of traffic signal
lights in the city; and

(b) if so, what is the new change
that is likely to be brought in and
the reasons therefor?

The Minister of Shipping in the Mim-
istry of Transport and Cemmunica-
tions (Shri Baj Bahadur) (a) Yes.

(b) Under the present system, the
sequence of lights in an  automatic
traffic signal is green-amber-red and
red-amber green. A road user ap-
proaching an inter-section gets amber
and red signals when he is faced
with a green light and amber and
green signals when faced with a red
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light. It has been noticed by the
Traffic Police in Delhi that road users
faced with a red light have a ten-
dency to enter the inter-section as
soon as the amber light appears on
the light signal, whereas they should
wait for the green light to appear be-
fore proceeding to the inter-section.
According to the new system, the
ecolour sequence of the traffic lights
will be green-amber-red and red-
green. Thus, road users faced with
& red light will not now get an indi-
cation of amber and for them, the
traffic lights will change from red to
green straightaway. This will elimi-
nate the tendency on their part to
start off at the amber signal as under
the present system, thereby minimis-
ing the danger of road accidents. On
the other hand, road users faced with
a green light will get amber under
the new gystem to serve as a warning
to slow down and come to a halt at
the stop line when the red light ap-
pears. The new system is already in
vogue in Bombay, Calcutta and
Madras.

Street Light on the Ring Road

£371-G. Shri Bade: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that there
is no street light on Ring Road in
New Delhi from Moti Bagh to Lajpat
Nagar;

(b) if not, what steps are being
taken to provide street light on this
road; and

(c) how long it will take?

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): (a) to e).
The Ring Road has been built to cater
to fast moving traffic which normally
travels by its own lights. The solu-
tion to the problem of lighting the
Ring Road lies in building parallel
service roads with proper lights for
local traficc. The Ministry of Works,
Housing and Supply and the Delhi
Municipal Corporation who are con-

cerned with this were asked to take
necessary action in the matter. Para=
llel roads with street lights already
exist in most of the Govern-
ment colonies adjoining the Ring Road
and action is being taken by the Mim-
istry of Works, Housing & Supply to
provide lights where they do nok
exist in the parallel roads gerving
Government colonies.

e
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Yibrator Machime

2371-1. Shri Raghunath Simgh: Wil
the Minister of Irrigation and Power
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be pleased to state whether Gowvern-
ment are purchasing from a British
firm Vibrator machine to test struc-
tural strength of big buildings and
dams?

The Minister of State in the Minis-
try of Irrigation and Power (Bhri
Alagesan): No.

Minor Irrigation in Maharashira State
[ Shri Jedhe:
J Shri Lonikar:

| Shri Shivaji Rae S.
|, Deshmukh:

2371-J.

Will the Minister of Food and Agri-
cultare be pleased to state;

(a) how much amount ijs allocated
to Government of Maharashtra
State for minor irrigation outside its
allocation of Third Five Year Plan
fund; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The Ministry of Food
and Agricuiture has addressed on the
20th August, 1962 all the State Gov-
ernments|Administrations asking
them to review their minor irrigation
programmes already included in the
State Plans, re-phase them with a
view to accelerate them and indicate
additional programmes they can use-
fully take up during the remaining
period of the Plan. The Stale Gov-
ernments have also been reguested
that specific proposals for extra allo-
cations that they would be in a posi-
tion to utilise during the remaining
months of the current financial year,
1962-63 be sent to this Ministry before
the 20th September giving necessary
particulars. Reply from the Govern-
ment of Maharashtra i= still awaited.

(b) Does not arise.

SEPTEMBER 5, 1962
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12 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report ths
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
gfons of tule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 3rd September, 1962,
agreed without any amendment to
the Assam Rifles (Amendment)
Bill, 1962, which was passed by
the Lok Sabha at its sitting held
on the Tth August, 1962

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EicHTH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): I beg to present the Eighth Re-
port of the Committee on Private
Members’ Bills and Resolutions,

12.02 hrs.
SUSPENSION OF MEMBER

s qo Ao HEA (W) : weqw

e, 3y o G S

ST A IERT F9 g1 W
1 faesc g g r 7 fF a8 wea-
A3 AT AET &1 9T, FAEAL F H=L,
wiffaga A am g1 W7
T |TT T FO0aT &1 7% fF 56 /0 7
qEariie e g g W

w1 Wo Ao terruption ).

e WERT : {99y Toerer
T g 5 araw e i W,
oif R
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st Yo Mo HEA : Afew qg I
WeqH WG . WA AT 3 A7 |
o A g 43R L
it Fo Ao WIN : W ANT TG IT
waon & gfafafa ez ad § ...

e HEWAE ¢ WL WS AGE 45X
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TR A T |

=1 o o wuwm : (Interruption).
W wEET T A T
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* »

s fem qeAEw (FEEYR)
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T T A Y GEeE e A §

gl QY 9T @ fF suw s
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faewres feafa &= dar et o | &
T g fF o gyt 9 1 deeie
qr F7 Jeow FT fam s ar ae-
I AT F WA F G A A AT |
SR REVRT © g a1 F &5A T |
FYL W FTE HAAE w5 A H
et 9Ted § a1 98 AL o Ard, 3
A A fr 7T | W A e T
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TR TFF AT 7 9T 97 § | TN
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@ ¥ STk 3 avaT €A gET g
& | wefaq o st s @ &, I
o g o |

&Y Jo o Hww : AT o dEwide
a'rmﬁma_ ......

T AT : AY WY ¥ TF AW
gt :_?ﬁrct“ra'nmgﬁsmm

TR REE  § I "
T W A Neme ) gy ¢ wife
T FIHEETE T9 FTATE § O qH FY
THIAT ST T § | I9 & HAT vy 7w
9 A qg IAY T AG) A |
The Minister of

Affairs (Shri Satya Narayan Sinha):
1 beg to move:

“That Shri B. N. Mandal be
suspended from the service of the
House for the remaining period
of the session.”

Mr. Speaker: The question is:

“That Shri B.'N. Mandal be
suspended from the service of the
House for the remaining period
of the session.” '

Those in favour will say ‘Aye’.
Several Hon. Members: Aye.

Mr. Speaker: Those against will
say ‘No'. There is no voice of 'No'

The motion is carried unanimously.
The motion was adopted.
12.04 hrs.

. (Shri B. N. Mandal then left the
House)

|, e () e gE g

¥SNot recorded
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% 2 fear aga g=r, w9 FAw A
f -Y dna< gamaE 3 AT wr s
At Afer drar A @ TT A

st TEsTORR ¢ g 9 fe
I AT § !

WA WEEE A AT A Q)

LGN

=t a : § 3y faas side
L AFALE FIAE |

WEAA WERA : HIT TFEAS T A |

12.06 hrs,

(Shri Bagri and another hon. Mem-
ber then left the House)

12,06 hrs.

OIL AND NATURAL GAS COMMIS-
SION (AMENDMENT) BILL

The Deputy Minister in the Minfs-
try of Mines and Fuel (Shri Hajar-
mavis): Mr. Speaker, Sir, I beg to
move:

“That the Bill to amend the Oil
and Natural Gas Commission Act,
1959, be taken into consideration.”

Sir, as the House is no doubt aware,
the Oil and Natural Gas Commission
was set up by a resolution of the
Government in August, 1856. In the
work that it did during the next three
years it earned the confidence of the
country and this House with the re-
sult that the Qil and Natural Gas
Commission was set up as a statutory
commission in 1958.

Mr. Speaker: Order, order. We
should settle down to normal business
now. Hon. Members may kindly
listen to the speech bf the hon. Minis-
ter. 3

Shri Hajarnavis: Sir, the valuable
work that the Oil and Natural Gas
Commission hag done during the lasl
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three-and-a-half years of its statutory
existence is already well known to
the House. But in its working we
have found that there are a few limi-
tations which ought to be removed
and we have come to this House with
this amendment by which we seek
to augment the powers of the Oil
and Natural Gas Commission.

The first proposal would, I am sure,
meet with the unanimous approval of
the House, because by the first amend-
ment it is intended to extend the
scope of the Act to the State bof Jammu
and Kashmir, and for this purpose by
clause 2 of the Bill we propose to
omit the words “Except the State of
Jammu and Kashmir™. There is no
constitutional bar to this because the
subject matter of the legislation is
found in List No. 1.

By the second amendment power is
being sought to be taken by the Oil
and Natural Gas Commission to pro-
mote and form subsidiary companies.
As the House is no doubt aware, there
are proposils by the State Govern-
ments for participation in the local
activities of the Oil and Natural Gas
Commission.

Shri Harl Vishnuo Eamath (Hoshan-
gabad): Sir, the House has still not
settled down.

Mr. Speaker: Order, order. When
the hon. Minister whom I have allow-
ed to speak sits down there is com-
plete silence, but when he begins to
speak others also start speaking. The
hon. Minister may continue.

Shri Hajarnavis: Sir, to repeat what
I have said, by the first clause it is
intended to extend this Act to the
State of Jammu and Kashmir. I men-
tioned that since the subject matter
of the legislation is found in List
Wo. 1 there is no inhibition to the
House extending the Act to the State
of Jammu and Kashmir,

By the second amendment the Oil
and Natural Gas Commission is to be
invested with powers to form subsi-
diary companies. As the House is
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aware, proposai: are made to the Gow-
ernment of India and the Qil and
Natural Gas Commission that they
should form subsidiaries for warious
purposes which will permit participa-
tion by the State Governments in the
activities of the Oil and Natural Gas
Commission. Such a power is at pre-
sent lacking under the constitution
and powers of the Commission. So.
what clause 3 of the Bill seeks to do iz
to invest the Commission with the
power to form subsidiary companies.

By the next clause the salary limit
of Rs. 2,000 found in the original Act
iIs to be enhanced to Rs. 2,250. The
QOil and Natural Gas Commission em-
ployes a large number of technical em-
ployees. For this purpose, it com-
petes not only with other organisa-
tions but also with private sector. It
is difficult to attract people ©f re-
quisite merit unless attractive salary
is paid, Therefore, it is proposed that
the salary which the Oil and Natural
Gas Commission may be able to offer
without any further reference to the
Government should be enhanced from
Rs. 2,000 to 2,250.

Similarly, now the Commission has
not the power to spend more than
Rs. 30 lakhs without reference to the
Government. That limit is proposed to
be raised to Rs 50 lakhs

By clause 5 the power of re-appro-
priation which the Commission at
present enjoys, namely, Rs. 7§ lakhs
is proposed to be changed to 20 per
cent.

The raison d'etre of a statutory
commission is that its powers should
be flexible and it should have a large
measure of autonomy. We have found
in practice that the powers that have
so far been granted are not adequate
and need to be increased. For thls
purpose, we have come to this House.
1 commend the Bill for the acceptan-
ce of the House.

Mr. Speaker: Motion moved:

“That the Bill to amend the
0il and Natural Gas Commission
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Act, 1958, be taken into considera-
tian".

Shri Ranga (Chittoor): Mr. Speaker,
]amratheramaudatthew:ymy
‘manner in which this Bill is being
introduced here by which such vast
powers are sought to be taken or
_given not unly to the Oil and Natural
‘Gas Commission but glso to many of
dts children to be born yet. Govern-
‘ment has already been pursuing a
‘policy of devolving a number of im-
portant powers upon s0 many of the
independent corporations. The OQil
.and Natural Gas Commission has
.already been made an autonomous
body and given so much power; not
being satisfied with it, Government
now come .forward tp give it power
1o enable it t0 1qrm_a number of sub-
.sidiary companies.. And 1 suppose
each one of those companies would
enjoy hereafter as much power as
the main. Cammission would be en-
joying. This I consider to be a menace
-to pariiamentary control and control
-by Cabinet over many of those func-
tions.

Secondly, we find that Governmeut
‘want to give power to this Commission
to employ high-paid vufficers without
any reference to Government. My
non. friend has not given us any indi-
cation as to why he wants this addi-
tional power to be given to the Com-
-mission. Is it because of the Com-
mission's cemplaint about readtapism
in their, own Secretariat that they
could not get the necessary sanction
from the Government in sufficiently
-good time and have, therefore, com-
plained of the delays? Is it in grder
to avoid these delays that the Gov-
_ernment has now agreed to give this
,additional power to the Oil and
Natural . Gas Commission? Or, is it
because they simply thought that in
spite of the efficiency with ‘which
their Secretariat has been working
they would like to give this addition-
al power also to the Oil and Natural
Gas Commission? They have mot
given us information im = pegard A to
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They say that they employ a very
large number of highly paid tech-
nical officers and that they would like
to expedite their appointment from
time to time without having to make
any reference to the Government bf

India. I find here that it is true
that they have a very large
number of | technical employees.

They were having 2260 of them in
1961 and it has riseh to 3752 by March
1962, but they are classed as Class III
employees. . Are we to under-
stand> that Class III employees
are being paid as much as Rs. 2,500
a month and a little less? Surely,
we have understood that these people
are paid much less. These high
salaries are supposed to be paid only
to Class 1 and Class II officers and in
1962 there are only 371 in Class I and
78 in Class II. It is not in Tegard to
these people, I suppose, that my hon.
friend wants this additional power to
be given_ to this Commission. But
actually my fear is that it is likely
to be used in their favour. But why?
Is there such an urgency that Gov-
ernment should divest itself of its res-
ponsibility ,0of judging whether any
particular officer should be allowed to
be appointed or mnot by the Commis-
sion who is to be paid Rs 2,500 and
a little less and the Commission should
be given al! this additional power? We
do not know that and I would like my
hon. friend to go into this matter and
to enlighten this House in regard to
this particular matter at the appro-
priate time.

Then, they want to give power to
the Commission to start all these sub-
sifliaries. We have been taking ob-
jection to the ordinary joint stock
companies being managed by private
enterprise indulging in this Tuxury of
floating subsidiary companies‘and try-
ing to have’ cbntrbl over them also;
in that way trying 'to get over the
.various difficultiee that have been
,created by the Companies Act. But
why do they want to give this wery
same cbnoxious power to the Oil and
‘Naturel Gas Commisdon and enable
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it to start all these subsidiaries? It
10 give up their own powers and confer
them upon th:. Commission, make it
is a serious matter for the Government
an independent body, lessen to that
extent the control of the Ministry over
it and also to lessen even to a greaber
extent the direct control of Parlia-
ment over it. But it is worse when
this Commission is given the power
1o start the subsidiary companies also.

What will be the relation so far as
control is concerned between the
Commission and the subsidiary com-
panies, between the Government and
the subsidiary companies and of Par-
liament over these subsidiary com-
panies? By all these various stages it
may become possible—] do not wish
to say that the Government wants to
do it here and now because we will
have to see how the thing wculd
work in future; but it might certain-
ly become possible for the Govern-
ment to float any number of these
subsidiary companies, give them all
these powers, allow them to function
and utilise these powers as they like
and, at the same time, take shelter
behind this proposed legislation and
the so-called autonomy that is to be
enjoyed by the Commission as well as
by their svbsidiaries, and in that way
minrimise the control and the power
of Parliament over the activities of all
these wvarious organisations that are
said to be brought into existence.
What is it that prevents the Govern-
ment from allowing all these com-
paniex that they have in mind to be
brought into existence in the manner
in which other semi-autonomous com-
panies have been brought into existen-
ce, subject to the eonditions that have
so far been stipulated for their forma-
ation, for their supervision, for their
~"nirol, by the Government and ulti-

‘tely by Parliament? Why is it that
they do not want to pursue & line
which they have persued till now and
wish to initiate this new policy of
allowing one statutory body, that is,
the Oi] and Natural Gas Commission,
te start a number of these subsidlary
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campanies, giving them also semi-
autonomous or fully autonomous or
more or less autonomous powers?
They may tell Parliament that they
are all -independent, they are joint
stock companies, they are governed by
the Joint Stock Companies Act and
therefore, their affairs cannot be scru-~
tinised either by the Government
directly, and not strutinisng their affair
directly, the Government is not liable
to be controlled by Parliament. There-
fore, it is a very serious innovation. I
do not know whether my hon. friend
still continues to be in charge of Law
Ministry. He has been transferred
from that Ministry to this. He has
a legal conscience. I do not know
how he hag come to agree to it: for
what serious reasons. I would like
him to give some thought to the fears
that I have expresseq and give some
further consideration to this matter,
not only as the Minister concerned, but
also as 3 lawyer that he has been and
see whether he cannot possibly make
it impossible for this Commission to
start all these subsidiary companies. .

Hereafter, the ‘Budget of this Com-
mission is going to increase, Swell,
from crores to crores. Already they
have had a budget of Rs. 14 crores. I
do not, know, in years to come, how
many more crores will come to 'b-e
placed at their disposal. With all this
money they want to enjoy quite a lot
of freedom. They do not want any
kind of restriction bn their powers,
even in regard to appropriation, re-
appropriation from one head to an-
other and so on. Hitherto. for anY
particular item. there was a limit of
Rs. 25 lakhs. Then, it was raised to
Rs 30 lakhs. They are not satisfied
with that. Now, they want to raise
it Rs. 50 lakhs. I would like my hon.
friend to enquire from his colleagues
ia the Finance Ministry whether such
be conferred

-up-:m the various departments in such

a sweeping manner. If such powers
Bave not been eonferred upon_the
various epending departments,

should this power be conferred wpom
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this Commission, especis.].ly when this
Commission comes to enjoy autonomy
from governmenta] control? To scek
to give so much power to the Com-
mission is a more gerious matter than
to give that power to the departments
themselves. The departments them-
selves gre directly under the Minis-
terg concerned and to that extent,
under the control of Parliament and
scrutiny of Parliament. The Commis-
sion is much less under the scrutiny
of Parliament. Therefore, there is
more reason why this power should be
further restricted. Instead of that, fo
give go much power and extended
power to an autonomous body is a
serious demand to be made on Par-
liament. I would like my hon. friend
to give some thought to it

In conclusion, T cannot say that I
am quite happy about the way in
which this proliferation of the so-
called independent corporations is de-
wveloped. It is even worse that an
independent corporation like this is
sought to be given thig encourage-
ment of starting its own subsidiaries
and enjoying shelter not only from
Ministerial control, but also from the
control of Parliament.

Shri Oxa (Surendranagar): I am
sorry that I have to differ from the
previous speaker in some of the obser-
vationg that he has made. His main
point wag that this Bill would lead to
slackening of the control of Parlia-
ment over the activities of this com-
mission. 1 think that even after con-
ferring the powers sought for under
thig Bill, Parliament has still sufficient
powers to control these commissions
and other corporations. Through ques-
tions, through resolutions, or when the
budget comes up before Parliament,
or when the reports of these various
commissiong come before Parliament,
we can exercise sufficient control over
the activities of this corporation, and
I think, therefore, that the apprehen-
sions of the hon. Member are some-
what exaggerated.

Having accepted the policy of a so-
cialist pattern of society in this coun-
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try we want to undertake various ac-
tivities in various spheres. We wanf§
to industrialise this country as rapidly
as possible, and we cannet do this de-
partmentally; for, as you know, Sir,
be-ause of the wvarious bureaucratic
controls and other regulations we can-
not give so much impetus to the acti-
vities of the inustries as is necessary
in the interest; of larger production
etc., that i why these commissions
and corporations are set up for that
purpose. So, once we set up these cor-
porations and ask them to carry on
these activities, I, for one, believe that
we must give the maximum powers to-
these corporations and remove all im-
pediments. Therefore, I have said that
1 beg to differ from the previous spea-
ker, and I welcome this Bill.

1 welcome this Bill also for another
reason, because 1 want these com-
missions and corporations to carry oo
their activities and fulfil the targets
that are placed before them as rapidly
as possible, and in doing so, they
should not feel that there is any impe-
diment or there is any obstruction in
their way or there is any rule which
comes in their way. I would not like
to leave any such pretext to them; I
do not want them to come forward and
say, Look here, because of this rule
or that rule, we could not carry out
these activities, and we could not ful-
fil the targets, and we could not achi-
eve that much of production.’ In order
to revome even the least pretext, I,
for one, would welcome thig Bill, and
I would urge the hon. Minister to see
that these commissions carry on their
activities properly and fulfil the tar-
gets that are set before them.

As the hon. Minister knows very
well, I am critical also about the acti-
vities and the slow progress made by
this commission. On various occasions,
1 have criticised that it has lagged be-
hind in performing the task that was
placed before it Therefore, we are
giving them whatever facility they are
asking, and we should see that the
programme put before the commission
is carried out accerding to the sche-
dule.
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1 have tabled an amendment to
this Bill, and I would come to that
when we come to the clauses.

1 support this Bill as it has been
placed before the House.

=t faqm wAE (ATIA) : HEAw

Heldd, ¥9 Qil and Natural Gas
Commission (Amendment) Bill, 1962
F g 4 ¥ foamr 2 =*except the

State of Jammu and Kashmir®
qF ™ X FrE aRw g 3w
fafeesr 3 Famy Feaw ()
& arz & (Fr) A Ar wr g w14
|7 ¥ 72 AT fF = 1 4w A
21 (o) T am & —

“(gg) to promote and form
companies in compliance with the
requirements of the Companies
Act, 1956 for any of the purposes
aforesaid;".

| AT ¥ gAw H A wren fE
Far & ¢ e ARz ATafpr T e Fav
2% T ¥ ¥ Iror garfaa fear a
w8 —

fa) in clause (a), for the words
“rupees two thousand a month or
more"”, in both the places where
they occur, the words “more than

rupees two thousand two hundred
and fifty” shall be substituted;

™ # s #1 9| w1 a@Er
TT & | 985S WaT 98 00 0 §IF FfewH
W g dga TEae &1 WifqEg
AT & FITZ FT TFAT qT 57 9T 97
Y o T T AT FF FT AN FAC
A e F1 fifqww Oy F e
FT FWM | %o TIF TF #T FET &
fau = #fmm #1 doo @A N
w18 qefame Ag 3 @ 9T ag Sy
|E WICE FT 6T § |

W A ¥ ey (@) ¥ ug doe
fear ot @ & —

Commission
(Amendment)
Bill
“(b) in clause (b) for the
words, ‘exceeding thirty lakhs of
rupees’ the words ‘exceeding fifty
lakhs of rupees' shall be substi-
tuted.”.

TH1 Waad g grn fr wq sfaam
Yo M@ ¥4 aF &1 {FEY &9 ar
NG F gUAHE FO7 & fw dzw
Tadde # sSiferw OpEa @ S
iﬁﬁﬂwﬁmﬁmwai

fafgoer ga & gvna 3¢ &1 T

'iﬁaﬁmmmz:——

“In section 21 of the principal

Act in clause (b) of the proviso
to sub-section (3), the words ‘or
seven and a half lakhs of rupees,
whichever is less’ shall be omitt-
ed”.
TE% 0 TTHE HIT §3 U2 T 6 S99
o vt & fafrz d wfaw Fara
g% 7% 99 &% ®' 99 fAtwE w7
T ST W& 1 ag fragw s
aear § o faw F w2 amw
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T g 1 ma g ¢ fr
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ufas &7 &1 fifaw # 0f § A%
wgi aF WO gEw ¥ wWrar g, dIw
TATHE HY ITH F TG AT | &Y qAT
i ¥ I A a7 & araw
gar & |

=w faafad ¥ F der a1 wd Fo0
g § 5 owfex @ fasr & e
FHIT Y TS S FT FETAT AT G |
QT TF ATER A THIGT F BTAHEL
T wefafiredem gr aFed g Ty
% fz @ dr o@w feedidz
9 fufeex arge ¥t aga a9 gy
&, fo & qrar &Y 17 ¥ (99 T 9
T AT AT @ § | 9T A g
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f 37 SAATARAH IW 1 FAYN
IZY D TH HIAT AT TFAT § W
X3 AF IT F wAAfdT F1 579

3 .. ..

Mr. Speaker: He is casually refer-
ring to an officer who is not here to
defend himself. Nothing can be said
like that.

ot fase wER R 9 #T AW
T WE

wmE AgEd 0 AHAm §3e
o8 1 I ¥g, T W 3G A A0
T &\ 5w ¥ I amer fear o
grar 8 |

o faqam Fw@  4gH TEAHE &
F q AT HTE o "o THo HIFHAT
1 fegz fFar mar av fF @€ wmaw g
Joed 78 FHEA & qHT F €I T
T 5§ 41X § "o Fopasa 2 fF
3| & T TEEMT EY aFdr §, 99 /1
nfGe S8 qgTE o AFA g, Tl 9
Fq1 w@raga R 9 g g, arfw
39 ¥ @ § w47 3 | I wiwEe A
FI faE &Y, e 9 e f1 e
fafaedy ¥ #1e3 =ie ¥ @ faam

33 wfeae & AvAEr foE ® a7
FaTar a1 % FHET a7 TF qE TR
Faerd, wa a5 (54 FArm Fd5zfae
#1 afem £ g T@ ¥ &9 7 FT
#fmr 7@ ¥ a9 & fegdl %29,
S geTdFa, g fifm et fa
s A AT TF o HITETY
%1 TyrEde g | § @ 9 W Wl qg
T & faq wd wX @ g 5 Fa
# qrE F1 aQEHA AT A w4 FET
LRI

za wriRa & goar e d s ar
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“So far as the ONGC is con-
cerned, the tendency to impose
various kinds of departmental
shackles unmistakably persists
and the organisation continues to
be plagued by departmental
habits and grooves of thinking.."”

“Commenting on the sharp
increase in the wasteful expendi---
ture of the ONGC the report said
—*“4A comparative examination of
. the expenditure on account of the
headquarters of the ONGC shows
that there has been a sharp
increase from Rs. 12 to 18 lakhs
in 1959-60 to Rs. 50 lakhs in 1960-
61. The prima facie conclusion is
that the Secretariat and the ad-
ministrative staff of the organisa-
tion has increased sharply and
shows a tendency to rapidly
expand which should be checked.”

# frde w1 = g fE e
F1 Fhefe st &1 AT Fad
1 WAAG U & (% FAEE F a7
fos & 9, e 99 ¥ qadie W
moafsms FTN R ET ST L, I A
femma &Y gw 1 O TEEET F QA
wwTa ger =R o

qeaE wEIRd, A9 ¥ 98 O femm,
1 F 7 T2 &I 9g a9 rgar o
TrEET FY S qTAd Y qE B, WA E
gI a8 9% ¥ 9% M W7 2 famwe
fersiasi #1 TITHE &7 qFAT § ML T7H
g AFAT ¥ )

gz 13§ @ Wy v fafae
T F W1 9 TAT T 9T, AT JEHT
zer #¢ fas fm 9@e #1 fafre wx
1 @ A ITEE F A A e
N a5 §, o9 arE AT 7wy
oY uF w02 WY &Y qFa €

T Weal F w9 7 5 faet F7 oy
= § o | ¥ § 5 fafrec
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& & wfas 74t fd o1 @ &

. Bhri P. Venkatasubbaiah (Adoni): 1
rise- to syppqrt the amendments that
have been brought forward by means
of this Bill. Before I lend my support,
1 would really congratulate the ofl
and Natural Gas Commission on its
remarkable progress since its incep-
tion in 1959. It has* done commend-
able work in placing India on t.!u
world oil map.

Ome of the previous speakers, Shri
Ranga, said that the Commission
should not be given enormous powers.
1 do not agree with him, because if
such a Commission is fettered in its
powers, it cannot carry on its work;
unlesg it is given certain powers to
make investigations, surveys and pros-
pecting, it is not possible to get things
done. It will not be possible for
Government to come here for every
small thing, I need not speak about
the red-tapism and delays that exist
_'in government and elsewhere. So, if
«an autonomous body like this Com-
mission is fettered and controlled for
such small things, it will not be possi.
ble to make any rapid advance for
the economic betterment of the
country.

I would like to refer to one or two
points which the Minister mentioned
during the course of his speech
moving for consideration of the Bill
Firstlv, he said that some State Gov-
ernments have made representations
for participation in the formation of
subsidiary companies under the Oil
and Natural Gas Commission. In this
eonnection, I would like to bring to
the notice of the Hon. Minister that
there will not be any good but there
will be some difficulty if the formation
of subsidiary companies is allowed. It
will not be in the interest of the Com-
mission that other autonomous bodies
should be created, At the same time, I
would suggest that the co-operatives
that are there in the country, the apex
bodies, should be entrusted with the
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work of distribution of gas products.
This 'will also encourage the co-opera-
tive movement in the country and
will not necessarily bring in States’
participation. However well-inten-
tioned, the States may be, I apprehend
that if their participation is allowed in
this, there will be a sort of patronage
and it will not be conducive to the
smooth and better working of the
Commission. I would like to bring this
to the notice of,the Minister.

Secondly; regarding empowering the
Commission to employ technicians
with salary more than'Rs. 2,008, the
Commission should be invested with
thig power. If it is confined only to
technicians, I have no objection. If
it is going to be extended to non-tech-
nical personnel as well, I feel there is
some danger of unneressary patronage
and going too far from the functions
with which the Commission is charg-
ed.

Regarding enhancing the power of
the Commission in relation to reappro-
priation from, Rs. 30 lakhs to Rs. 50
lakhs, I have nothing to say. It is bet-
ter that more funds are put at the dis-
posal of the Commission. As a mat-
ter:of faet, its budget will be brought
under secrutiny in this hon. House and
I do not think there is’ anything wrong
in the Minister coming forward to en-
hance this power of the Commission.

Concluding my speech, I would say
this. In the report it has been given
that for the geophysical survey and
mapping of the oil potentialities id
the country, some effort has been
miade in the southern region. But, I do
not find in the report whether - any
intensive efforts have been made.

In this connection, I would like to
bring to the notice of the hon. Minis<
ter that.somie time agb, the Andhia
University 'Hesearch section had also
made some attempts in the Krishna-
Godavari bas in for prospecting oil.
If anything substantial is to be done,
I would only suggest that the hon. Mi-
nister should start a branch office in a
place in the southern region, prefera-
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bly Hyderabad, because it is centrally
situated, Now, there are only three
branches in Delhi, Bombay and Cal=-
ceutta. If we have to bestow more at-
tention on the s'uthern region, where
there are great possibilities and poten-
tialities of finding oil and other things,
it would be better if a branch is open-
ed at some place in the southern re-
gion so that more atiention could be
bestowed on those areas.

With these words, I support the
‘Bill.

Shri V. B, Gandhi (Bombay Central
South': Mr. Speaker, Sir, I support
this Bill. This Bill calls frankly for
enhan~ed powers; and, in my opinion,
these powers should be given to the
Qil and Natural Gas Commission.
When I sav that, I would also like an
assurance to be conveyed to the hon.
Member, Shri Ranga that his fears
that these powers will be exceded or
that these powers will be used with-
out regard to accountability to Parlia-
ment are not real

This oil industry is a vital industry.
And, about this industry, it can be said
that everything connected with it is
big and gigantic. In India, we are
new to this industry. Yet, it is our
duty to give it our constant attention.

The record of this Commission and
the record of its performance during
its short life of 24 years is before
liament; ang it is very heartening.

The amendmentg that this Bill seeks
10 make are rather simple. There is
an amendment in which we are asked
to add to the the functions of this
Commission, by adding a new clause
10 section 14 of the Act . Under this
clause, power is sought for the Com-
mission to form new companies in
compliance with the requirements of
the Companies Act. It is quite on the
cards that, in view of the new func-
tions that are being added to the list
of functions of this Commission, such
powers ere definitely called for.
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There is another amendment under
which pwer is sought for the Com-
mission to create posts carrying a sa=-
lary or honorarium up to Rs. 2,250 ins-
tead of the existing limit of Rs. 2,000|-
Here again, in the case of an industry
like the oil industry in which every-
thing is so big and on such large s ale,
a ¢sncession or power of this kind
should not be grudged.

Then, there i¢ another clause in
wpich we are asked to increase the
limit of capital expenditure which the
Commission can sanction to Rs. 50
lakhg instead of the present limit of
Rs. 30 lakhs. That too, I think, this
House should agree to without any
hesitation.

Lastly, there is an amendment by
which it is sought that the Commis-
sion can make re-appropriations. And,
when Shri Ranga said that there is
no restriction on this right which is
asked for, in my view, it is not right.
There is definitely a restriction inas-
mu-h as a limit is placed on the amount
of this reappropriatizn. The limit takes
the form that this re-appropriation, if
it has the effect of augmenting the ori-
ginal amount of the grant by more
than 20 per cent, cannot be made. So,
the re-appropriation can be made only
within the limit of this clause,

I have already given notice of am
amendment to be moved to this clause.
But, after second thoughts, I have de-
cided not to move those amendments.
(Interruption).

In connection with the oil industry,
we need not be oversensitive about
the large expenses that are called for.
After all, we must remember that the
oil industry is one of those industries
which can be, to a very great extent,
self-financing if oil is truck. And, I
believe, India is going to have some
luck in this field also.

Before I conclude, I would refer te
one matter; and it is ebout that un-
resolved argument between the Est-
mates Committee and the Commission
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on the point of who shall be the Chair-
man of this Commission. 1 believe the
Minister of Mines and Qil still conti-
nues to be the Chairman. The Estima-
tes Committee has taken
a rather strong position; and it is of
the view that the Chairmanship
should go to a man who will be able
'to give his whole time to his responsi-
bilitis. He should be a man inde~
pendent of the Ministry. After all,
it is claimed by the Estimates Com-
mittee that this Oil and Natural Gas
Commission is an autonomous body
and we in this country have already
evolved a machinery and patterns in
the case of other autonomous bodies
for their management and administra-
tion. According to these patterns, of
course, the Estimate Committee's
position is unchallengeable. However,
I for one think that in such matters
we need not hold inflexible views. If
the Minister feels that he would like
to give a trial to the kind of arrange-
ment which now exists in this Com-
mission, an arrangement in which we
are informed that he attends only a
few meetings and does not give much
of his time, and is therefore indepen-
dent of the Commission in a way, if
he feels that he ought to make such
a trial of this kind of arrangement, I
think thig House should not mind it
In fact, it should encourage it. After
all, the last word on the kind of
pattern of the machinery that should
govern autonomous bodies has not
been said. - We have yet to learn much
in this fleld and therefore on this
question 1 would like to say that we
need not over-exercise our minds and
can allow the Minister to continue
this experiment.

With these few remarks, I support
the Bill.

ot wom () : HHAT geqm
wEreg, & wwe § R o awa g
FOW T AG R
The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): Between 1 and 230

there is no need for a quorum.
1761 (Ai) LS—8.
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Mr. Speaker: The bell is being
rung—now, there is quorum, Shri
Igbal Singh.

Shri Igbal Singh (Ferozepur): Mr.
Speaker, Sir, this is a simple Bill and
I support the amendments brought
forward by the Minister. Firstly, the
Bill seeks to include Jammu and
Kashmir. It is quite natural that we
should exploit the vil and other nat-
ural resources in Jammu snd Kashmir.
There was no reason why Jammu and
Kashmir should not be within the pur-
view of the Commission. Just as ex-
ploration is done in Assam and other
States in respect of oil, it is
natural that Jammu uand Kashmir
State also should be included. Former-
ly, the Commission had no power to
exploit these resources i Jammu and

-Kashmir. Now, the Government have

sought powers to include it. It is only
proper that Jammu and Kashmir State
should be included within the purview
of the Commission.

Secondly, the Government have
sought powers to promote and form
companies in regard to oil exploration.
In the context of today, oil is an in-
ternational commodity, whether it is
owned by the Qil India Ltd, ur any
other body. So, with a view (o enter
into competition as in the case of other
traditional commodities, such powers
should be taken. There are .ompan-
fes in the case of several other com-
modities. Moreover, in lhe distribu-
tion of oil by the zompanies that are
going to be formed. it is naturai that
the Commission should have sn  in-
terest.

Thirdly, the sum of Rs 2,000 is
sought to be raised to Rs. 2.250. I do
not think there will be any logic in
opposing this clause. They have only
sought an additional sum of Rs. 250
more. It is natural that some oflicers
with some technical knowledge may
be required for the Commission. So,
that clause is also necessary.

Fourthly, they have asked that the
words “or seven and a half lakhs of
rupees, whichever is less,” be omitted,
and that only 20 per cent. be rrtained.
This is a simple provision, and 1 sup-

port it
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The working of the Commission
during the past two years and a  half
has been commendable. The Com-
mission has done quite a good work
and that work is appreciated in the
country and even by those outside this
country. We were short of oil, and
with the speed with which oil ex-
ploration is going on, I am sure that
the Commission will progress rapidly,
and a commendable work has been
done by the Commission in this res-

pect.

With these few observations, I sup-
port the Bill

Shri Abdal Ghani Goni (Jammu and
Kashmir): rose—

Mr. Speaker: I shail give him an
opportunity during the clause-by-
clause stage. Now, the hon. Minister.

Shri Hajarnavis: I have nothing to
say.

Mr. Speaker: The guestion 1s:

“That the Bill to amend the Oil
and Natura] Gas Commission Act,
1959, be taken into consideration.”

The motion was adopted.

Mr. Speaker: We now take up
elause-by-clause consideration.

Shri Oza: 1 have an amendment. It
is amendment No. 2. I would like to
move it.

Mr. Speaker: It is an amendment to
clause 3.

Shri Oza: I shall explain it m a
minute.

Mr. Speaker: An explanation would
hardly lead us anywhere. It is out of
order. It is beyond the scope of the
Bill..

Shri Hajarnavis: I accept it.

Mr. Speaker: How can he accept it
if it is beyond the scope of the Bill?
The Government did not think it
proper. Now, it is being brought in!
Does he feel that it is within the scope
of the Bill?
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Shri Hajarnavis: As a matter of fact,
we have touched section 14(2), That
is before the House.

Mr. Speaker: That is with regard
to clause 3.

Shri Hajarnavis, What we intendcd
to do was to insert a new clause to the
clause already in existence.

Mr. Speaker: Now, let us dispose of
clause 2. The question is:

“That clause 2 stand part of the

Bi.l.l."

The motion was adopted.
Clause 2 was added to the Bill.
Clanse 3— (Amendment of section

14)‘ [

Shri Hajarnavis: What th= hon.
Member has brought ‘o our aitention
is that the Commission may have
power to transport the gas and dispose
of it but the use of it may not be per-
mitteed. There is natural gas which is
being produced. Either it can be
transported according to the present
Act or it can also be disposed of But,
supposing, the Commission wanted to
put it to use, then probably it may be
contended—if a very narrow interpre-
tation were put on these words—that
the use is not permitted. As it hap-
pens, we are producing gas, and as the
hon. Member coming from that area
knows, it may be put to use. So, it 13
intimately connected with Section
14(2) and therefore, I would accept
it,

13 hrs.

Surl 0za: The proviso to sub-clause
(e) says:

*Provided that no industry
which will use any of these gases
as a raw materia] shall be set up
by the Commission without  the
previous approval of the Central
Government.”

Witn the previous approval of the
Central Government, the Commission
can use the gases in some industries.
But the main sub-cluuse (e) does not
authorise the Government to use the
gas. So, there is an anomaly.
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In clause 3 of the present Bill, the
Government takes the power "“to pro-
mote and form companies in compli-
ance with the requirements of the
Companies Act, 1956 for any of the
purposes aforesaid”. As the hon. Min-
ister explained in his speech, he con-
templates that in participation with
the State Governments, the Central
Government may put up subsidiary
companies for such purposes, for which
they may have come to the Central
Government to take permission when
the gas is to be used. So, if sub-clause
{e) is not properly amended so as to
authorise the Commission not only to
transfer or otherwise dispose of 1the
gas, but also use the gas, I think that
will be an anomaly and the purpose
of the present Bill also will not be
carried out. Therefore, this amend-
ment is necessary.

Shri Hari Vishnpn Kamath: On a
point of order, Sir. You very rightly
ruled a little while ago that it is out-
side the scope of the present Bill. If
the Government had not the foresight
to envisage this particular aspect of the
matter, it is not for Parliament to
oblige them now.

Mr. Speaker: I put it to the Minis-
ter. The particular amending clause
only says “to promote and form com-
panies.....” etc. Thig is all that 1s
contemplate® How do these purposes
come in here?

Bhri Hari Vishno Eamath: I might
also remind you, Sir, that in the last
session of the Lok Sabha, you
decidedly ruled out an amendment of
mine which was to clause (b), when
clause (a) of a section was being
amended by Government. Tt was
in the Drugs Act. You ruled out my
amendment to clause (b) because
only clause (a) of that section was be-
Ing amended by Government. What is
€ood for us is good for them also.
‘They must abide by your ruling.

_Mr. ‘S:?eakzr: If the Government
think it is necessary, they might come
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forward with a separate
Bill

Shri Hajarnavis: The amendment is
inherent . . .

Mr. Speaker: I cannot reconcile my-
self,

Shri Hajarnavis: I bow to your rul-
ing, Sir.

Shri Hari Vishnu Eamath: That is
very good.

Shri Nambiar (Tiruchirapalli): Sir,
Government has not given us sufficient
reasons for increasing this amount
from Rs. 2,000 to Rs. 2,250, They
should have given us the reason. Is
it a fact that they are not able to get
persons for Rs. 2,000 and they feel they
must give something more, sp that
they may find proper persons in the
market with special technical know-
ledge? If that is so, they must say so.

amending

Secondly, they have not obtained the
permission of the President with re-
gard to the financial matters. As soon
as this Bill becomes law, naturally
they will have to pay more salary, for
which I think they have not got the
permission of the President

Mr. Speaker. The Constitution says
that if the provisions of the Bill con-
tain such a provision, then President's
sanction is necessary. No increase is
being made by the provision of the
Bill. It is only an enabling power.

Shri Nambiar: From Rs. 30 lakhs it
has been increased to Rs. 50 lakhs,

Mr. Speaker: As yet, it is only a
concept in the brain.

I shall put the clauses. There is no
amendment then. I can put al] the
clauses 3 to 5.

Shri V. B. Gandhi: I have tabled an
amendment to clause 5.

Mr, Speaker; All right; T will put
clause 5 separately

Shri V. B, Gandhi: I do not pro-
pose to move it
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Mr, Speaker: Where was the fun in
obstructing me then? 1 shall put all
the clauses together.

The question is:

“That clauses 3 to 5 stand part
of the Bill”

The motion was adopted.
Clauses 3 to 5 were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hajarnavis; I beg to move:
“That the Bill be passed.”

Mr. Speaker: Motion moved:

“That the Bill be passed.”

shri Abdul Ghani Goni (Jammu-
and Kashmir): Sir, I welcome the Bill

Mr. Speaker: Young men like the
hon. Member should speak more
loudly.

The welcome should

warm.

always be

Shri Abdul Ghani Goni: I welcome
the Bill, particularly the extension of
its application to the State of Jammu
and Kashmir. Such Bills which are
purely meant for the development of
the natural resources and their exploi-
tation should be extended to the
State of Jammu and Kashmir. For
instance, 1 really feel that the re-
sources there which were undiscover-
ed have been discovered after the ex-
tension of the Act relating to the de-
velopment of industries to Jammu and
Kashmir and there is an atmosphere
to start industries.

Recent coal surveys have shown that
there is plenty of coal and other natu-
ral resources particularly in Jammu,
which have been so far unexploited.
With this amending Bill, I expect
that the Oil and Natural Gas Commis-
sion would give some priority to the
exploration of the resources in Jammu
and Kashmir.

6170
and Regulation)
Amendment
Bill

It has been expressed so many times.
that in view of the backwardness of
the State, its resources can be exploit—
ed and the economy of the State cam
be improved. The economic condi-
tion of the State is well-known to hon.
Members; particularly the transport
system has been neglected for pretty
long years. After the accession of the
State, we are progressing in many
fields. The natural resources in our
State, which were unexploited so far
are being surveyed and to some extent
exploited also. Taking coal deposits,
for instance, there were plenty of them
formerly which were known, but no
action was taken to exploit them. Now
after the Central Government took the
initiative, the coa] deposits are being
workeqd out and coal is supplied to
Punjab. Similarly, I suggest that if
the Oil and Natural Gas Commission
gives some priority to this State, we
would be really very much benefited.
I expect that after this amending Bill
is passed, the resources in that Siate

will be tapped for the benefit of that
State.

Mr. Speaker: Now that their powers
are being enhanced, certainly they
would pay attention to ¥ashmir alsc.

The question is:

“That the Bill be passed.”

The motion was adoptad,
13'10 hrs.

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): Mr.
Speaker, Sir, I beg to move:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951 be taken
into consideration.”

This Bill, Sir, is a very short one
-and, I believe, it is not controversial
either. The Industries (Development
and Regulation) Act, 1851 covers &
wide range of industries which are
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enumerated in Schedule I of that Act.
‘Section 2 of the Industries Develop-
ment and Regulation Act containg a
declaration by Parliament that it is
.expedient in the public interest that
the Union Government should take
wunder its control the industries specifi-
-ed in the First Schedule of the Act. As
1 said, a number of industries have
been so mentioned in the Schedule of
the Act.

Now, the effect of this declaration is
‘tp enable Parliament to legislate in
‘respect of these industries which are
in the First Schedule of the Act. Legis-
lation can be undertaken either by vir-
tue of item 52 of List No. 1—
Union List—or item No. 33 of the Con-
-current List. Entry 52 in the Union
List js as follows:

“Industries, the control of which
by the Union is declared by Par-
liament by law to be expedient in
the public interest.”

Item No. 33 of the Concurrent List is:

“Trade and commerce in, and
the production, supply and distri-
bution of— . . .™

Many products are mentioned under
this item.

The First Schedule of the Act in-
cludes what are known as ferrous
metals and non-ferrous metals.
Strictly speaking, non-ferrous metals
include gold and silver as well, but in
popular usage non-ferrous metals are
deemed to be only copper, zine, alumi-
nium, tin etc.,, and gold and silver are
deemed to be precious metals. So
there is an element of doubt in regard
to this matter. This Bill is intended
to remove that doubt by specifically
mentioning “Precious metals, includ-
ing gold and silver, and their alloys”
in the First Schedule of the Act. By
this we hope to remove any doubt that
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may remain in the mind of anyone and
make it “pucca legal”, if I may say 80.

Shri  Hari Vishnu Kamath
(Hoshangabad): Fool-proof and
knave-proof.

Shri K. C, Reddy: Even people less
than fools may mis-interpret. So we
cannot rightly say that we are making
it fool-proof.

That is one of the objects of the
amending Bill, and we have already
stated this particular aspect in the
Statement of Objects and Reasons.

Another fact that I would like to
bring to the notice of the House is,
gold mines have been taken over or
are about to be taken over from the
hands of the Mysore State Govern-
ment. The Union Government is going
to take them over; perhaps the take-
over will become effective from the
1st November this year. As one hail-
ing from the Kolar gold fields—I come
from that part of the country—I know
the history of the Kolar gold fields. It
was in the private sector. Messrs. John
Taylor & Song were the managing
agents for decades.

Shri Hari Vishnu Eamath: Unfor-
tunately, you won't be here in Novem-
ber.

Shri K. C. Reddy: Fortunately or
unfortunately, I do not know. That is
a different matter.

Shri Hari Vishnu Kamath: “Unfor-
tunately”, I said.
Mr Speaker: “Unfortunately” for

some and “fortunately” for some
others.

Shri Hari Vishnu Kamath: “Fortu-
nately” for you, for Punjab.

Shri K. C. Reddy: Well, we have
still a month to go. Let us see.

Shri Hari Vishnu Eamath: Oh, I
see.

Shri K, C Reddy: No no; there is
nothing, no uncertainty so far as today
is concerned. Anyhow, that is a diffe-
rent matter.
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[Sbri K. C. Reddy]

Then, Sir, after sometime these
Kolar gold mines were nationalised in
1856 by the Mysore Government. Now
it is a nationalised industry; only it is
changing hands from the State to the
Centre. That is being done for good
reasons. The Mysore Government also
have agreed to thig transfer. It is by
mutual agreement that it is being
effected.

Another aspect I would like to men-
tion in regard to this amending Bill
is this, that we must take note of our
foreign exchange difficulties. They
are, in all conscience, very serious and
critical. It is not that we are unable
to face it. We are prepared to face it.
But to face it successfully we have to
take certain steps. I do not want to go
into all those aspects at the present
moment, because there will be other
occasions when we will have to deal
with these aspects of this very impor-
tant subject. I am merely pointing
out that it is very essential for the
Union Government tp bestow special
attention on gold for wvarious reacons.

As the House is aware, the price of
gold has been steadily rising over the
past few years. Every increase, of
course, obviously, gives fresh fiilip to
smuggling activities. We have 10
check smuggling.

Shri Bade (Khargone): Are you
going to take all the gold which is
there in the form of ornaments in
India?

Mr. Speaker; All gold concealed in
the corners....

Shri K. C. Reddy: That question
does not arise now. All those aspects
will come up later. We have to do
something to check smuggling, and this
cannot be done by merely augmenting
the anti-smuggling squad. Something
more than that will have to be done.
Measures to discourage hoarding of
gold, prevention to the maximum ex-
tent possible of speculation on gold,
measures to check the rising trend in
price etc., are necessary. Of course,
this is neither the time nor the occa-
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sion to go into all those aspects of the
question. But when once this power
is taken by Government to legislate in
respect of this industry, what we have
to do at any particular point of time is
for the Government to consider and
then bring forward proposals, in so far
ag those proposals have to be brought
before Parliament, ang take action
after getting the Parliament's appro-
val. Of course, some administrative
action can also be taken by the Gov-
ernment and the Government will take
it, but at this stage we should confine
ourselves to the amendment of the
Act to take power to legislate cte. in
respect of gold and silver and other
precious metals.

Sir, 1 would like the House to take
note of this fact, that we need not en-
large the scope of the discussion by
referring to smuggling, huw to arrest
it, what is being done now and all that.

Shri Hari Vishny Kamath: That is
for the Finance Ministry.

Shri K. C. Reddy: So all that, I
submit, will be rather out of piace in
today's discussion on this amending
Bill.

Shri Hari Vishnu KEamath: We have
a Select Committee which is consider-
ing that question.

Shri K. C. Reddy: That is my sub-
mission, Sir, but it is for the Chair to
regulate the discussion. We might con-
fine our debate today to the very
simple amendment which is to bring
gold and silver within the purview of
the Industries (Development and
Regulation) Act.

I do not think it is neceszary for me
to take more time of the House. No
notice of any amendment has been
received, and as such I Yiope that this
Bill will receive the unanimous appro-
val of this hon. House. Sir, I move.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, be taken in-

to consideration.”
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Shri 8. M. Banerjee (Kanpur); Mr.
Speaker, Sir, I welcome this Bill. But
before 1 give my unconditional and
unqualified support to this Bill, I must
bring to the notice of the hon. Minis-
ter certain irregularities committed
by many concerns wherz the provi-
sions of this Industries (Develupment
and Regulation) Act have not been
applied and investigations are mnot
made. It is very good, when the price
of gold is going up, whan there is
smuggling going on in the ccuntry
and there is an international gang,
which unfortunately has resulted in
the murder of a very senior official of
our country, we should take a very
serious note of the situation. As such,
Sir, I welcome this Bill which sceks to
include gold and silver in the defini-
tion of mnon-ferrous metals, In the
Statement of Objects and Reasens it is
said:

“Precious metals like gold and
silver are also non-ferrous n'etals,
but in popular usage, the expres-
sion “non-ferrous metals” is taken
to cover metals like aluminium,
copper, zinc and tin, rather than
precious metals like gold and sil-
ver.”

Under this Act, Sir, investigations
were carried out in almost all the in-
dustries. When there is something
wrong with the management cf an in-
dustry like the textiles or iron are and
it is facing closure because of the mis-
management or because of certain
technical difficulties faced by the em-
ployers, an investigation under this
Act can be made. In this House we
raised questions after questions, we
initiated discussion after discussion
regarding the closure of many textile
mills and it is this Act which came to
the rescue of the mill-owners. At the
same time, if investigations are made
under thig Act, I hope that many of
the textile mills would be re-opened
and would start functioning efficiently.

Taking advantage of this Act, many
People have raised questions regard-
Ing certain concerns which are facing
a crisis, a man-made crisis, becavse of
mismanagement and gross negligence
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on the part of the employers. It may
not be very relevant to bring this par-
ticular case here but a question was
asked in the other House about the
British India Corporation. The British
India Corporation was previous.y own-
ed by the Britishers. After thcy sold
it to Shri Mundhra, he was rurning it.
We all know the fate of Shri Mundhra,
how he wanted to swindle the Central
Government, LIC and other units,

Shri K. C. Reddy: I do not want to
interrupt the hon. Member, but may I
imform him that this BIC affair does
not fall within the purview uf the In-
dustries (Development and Regula-
tion) Act,

Mr. Speaker: Probably, the diffi-
culty with the hon. Member is that
Shri Mundhra also belongs to Kanpur.

Shri S. M. Banerjee: What I am
saying is when an attempt was made in
this House .

Mr. Speaker: What is the relevancy?

Shri 8. M. Banerjee: Investigation
also comes under the same Act. T
only want that this should pe irvesti-
gated into. There is no point in ex-
tending the scope of the Act to cover
gold and silver; something more is
necessary. Because people are losing
faith, After the question was raised
in the other House, there were tele-
phonic enquiries as to whether people
should withdraw their shares from the
BIC. That is why I say that an inves-
tigation should be made wunder this
Act, if it is possible. We want to maie
a request to the hon. Minister {o move
in the matter.

The Minister of Indostry in the
Ministry of Commerce and Industry
(Shri Kanungo): These matters which
the hon. Member mentions come under
sections 14 to 18 of the Act which are
not being touched upon by the present
amendments.

Mr. Speaker: Anyhow, he may make
his points briefly.

Shri S. M. Banerjee: We are not
discussing only a section of the Act;
we are discussing the Act as a whole.
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Shri Kanungo: [ am submitting for

vour consideration whether it is per-
missible.

Mr. Speaker: In the consideralion
stage brief reference to the other pro-
visions can also be made.

Shri S. M. Banerjee: I am not
touching the sore point of any hon.
Minister. When the question was rais-
ed in the other House, there were
numerous queries. That is what I am
submitting for the information of the
House. BIC has now been purchased
by the biggest speculator in the coun-
try, called Mr. Bajoria.

Mr. Speaker': Now he cannot go in-
to the details here.

Shri S. M. Banerjee: I want to
know whether there is some investiga-
tion.

Shri Bade: He might not name him,
but he can state the facts.

Mr. Speaker: It is not fair to say
“the biggest speculator” or “gambler”.
We have to observe some decorum and
decency. Liberty or freedom of speech
is allowed to Members of Parliament
only because there is already a check
by the Speaker. It iz not ahsvlute
liberty without any check. We should

not abuse our powers. It should not
be done.

Shri Bade: He was referring to a
private inddwidual

Mr. Speaker: He maw be a private
individual Even then we have to
see that we act as responsible Mem-
bers. We cannot just run down out-
siders. At least those things should
be checked even inside by the
Speaker.

Shri 8. M. Banerjee: I fully agree
with you. I used the word “specu-
lator” because all businessmen do
speculation. They indulge in market

speculation. It is not an offensive
term.

Shri Bade: Perhaps the word “big-
gest” is objectionable.

Shri 8. M. Banerjee: My submis-
#lon is this. I am told that Govern-
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ment or LIC are withdrawing their
shares. I want to know whether that
is true. If Government wants to
withdraw their shares, naturally,
other shareholders will feel scared
about the future of the BIC.

Shri K. C. Reddy: I would like to
assure the hon. Member that Govern-
ment have not disposed of any of
those shares, nor have they any in-
tention of disposing of those shares.
Facts should be correctly stated, whe-
ther other remarks are justifieq or
not.

Shri Kanungo:
are not proper.

Shri S. M. Banerjee: I said that
they are going to withdraw their
shares. I do not know what is the
insinuation there.

Shri Kanungo: That itsel; is an
insinuation.

Those insinuations

Shri S. M. Banerjee: That question
was put in the other House.

Shri Eanungo: And replied to by
the hon. Minister.

Mr. Speaker: The hon. Member
must make himself sure of the facts.

Shri S. M. Banerjee: I repeat that
the same question was put in the
other House.

Shri Kanungo: And it has been
replied to.

Mr. Speaker: That is no ground.
Because the same question was put in
the other House, it does not neces-
sarily mean that it should be put here
also,

Shri Kanungo: In spite of the ques-
tions and the definite answers in the
other House, the hon. Member has
taken the opportunity to slur over
the answers and repeating insinua-
tions, to which I take objection.

Shri S. M. Banerjee: How could
he say that I have insinuated?

Mr. Speaker: His point is that the
same question, as has been observed
by the hon. Member as weil, had been
put in the other House. An answer
has also been given. If the hon
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Member knows tht the gquestion was
put, he must also know that the ans-
wer is also there. If he knows that
the answer is there and the Govern-
ment has definitely stated that there
§s no intention absolutely to transfer
any shares, then there is no need to
put the question.

Shri K, C. Reddy: Sir, on a point
of order. Apart from that aspect, it
js for the Chair to consider whether
discussion can be allowed on a side
jssue when discussion on a very speci-
fic issue is going on.

Mr. Speaker: That is what Shri
Kanungo has also raised. When an
amending Bill is brought, brief refer-
ences to the other sections of the Act
can be made.

Shri E. C. Reddy: This is not a
brief reference.

Mr. Speaker: I have already asked
him that he should not go into those
details, so far as the other provisions
are concerned.

Shri S. M. Banerjee: I will take
some other opportunity to say this.
Because the Britishers are still there,
1 am convinced in my heart that the
BIC is trying to make this factory use-
less. So, it is better to terminate
the services of the senior British offi-
cials.

Mr. Speaker: He cannot help it, I
suppose.

Shri Kanungo: Sir, he is again re-
ferring to that.

Mr. Speaker: In spite of my repeat-
ed objections and appeals, he is con-
tinuing in the same vein.

Shri S. M. Banerjee: Unless we
make repeated requests, they will not
hold any enquiry.

While supporting the Bill, I would
request the hon. Minister to kindly
let us know something more about the
taking over of the Kolar Gold fields.
When it is taken over by the Central
Government the question will arise
about the service conditions of the
Kolar Gold field employees. The hon.
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Minister knows about this better than
myself because he happens to know
that State properly. Further, he was
a trade unionist of that particular gold
mine, if not of the other gold fields.

So, he knows the position better than
myself.

Therefore, while lending my support
to the Bill, I want to make only two
points. Firstly, when they are taking
over the gold mines, there should be
proper check on hoarding. Then a
question was raised by an hon. friend
whether this government will take
over all the gold and jewellery of
this country. There is already specu-
lation in the country. I would like
to know how they are going to control
the hoarding of gold. If the hoarding
of gold or the smuggling of gold can
be checked, not by the introduction
of this amendment but by bringing in

another legislation, I would welcome
that too.

I am sorry that certain observations
made by me, certain sentences used
by me, have injured the sentiments of
the hon. Minister, I apologize for
that. I never meant any offence either
to Shri Bajoria or to Shri Mundhra.

Shri Kanungo: Again those names
are mentioned.

Mr. Speaker: He cannot help it,
13-30 hrs.

[Mr. DepuTY-SPEARER in the Chair]

Shri Sonavane (Pandharpur): Sir, I
take this opportunity of discussion on
the amending Bill before this House
to bring to the notice of the hon. Min-
ister of Industry how the Industries
(Development and Regulation) Act
has not been taken seriously by the
Ministry. All those industries that
are enlisted in the First Schedule have
not been properly regulated as re-
gards their development and produe-
tion of goods by certain industries. I
am sorry to say that a half-hearted
approach is made towards certain in-
dustries which are not working well
T have particularly in mind the tex-
tile industry.
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[Shri Sonavane] .

I come from Sholapur District which
has seven or eight textile mills. In
some other parts this industry may
be making or is making good progress
but affairs in Sholapur, particularly in
one mill, that is, the Sholapur Spin=
ning and Weaving Mill, have gone
from bad to worse and it has been
a source of constant trouble, disap-
pointment and misery to the people
of Sholapur who are employed there.
It has affected the peace of the city
also.

Probably the hon. Minister is aware
of the history of this mill. An Ordi-
nance had to be promulgated, but it
proved infructuous. That  history
might be fresh in the memory of the
hon. Minister of Industry. Then, some
years ago a committee was appointed
to enquire into the affairs of the
Sholapur Spinning and Weaving MilL

Shri Kanungo: May I submit that
the hon. Speaker ruled that brief
references could be made to sections
of the Act other than the one which
is under amendment? Now, in his
speech the hon. Member is mentioning
about a case which was investigated
under this Act. There are hundreds
of cases which have been investigated
and if at this rate cases are mentioned
of investigations, we can never end
this discussion. I would, therefore
submit that the hon. Member may
be directed to make only a brief re-
ference to the other sections and not
a general reference to all cases of in-
vestigation which are made under the
rules.

Mr. Deputy-Speaker: The working
of the Industries (Development and
Regulation) Act is in question. So,
he can make some reference to it, but
he has to be brief and has to confine
himself to the provisions of the Bill
He can make general remarks.

Shri Somavane: As the hon. Speaker
had directed the hon. Minister, hon.
Members can legitimately make a re-
ference though in brief. Still, as
there are very few speakers on this
Bi

SEPTEMBER 5, 1862

(Development and 6182
Regulation)
Amendment

Bill

Mr. Deputy-Speaker: It is, I think,
only incidentally relevant. So, he has
to be brief.

Shri Sonavane: However, the misery
is so great that I am obliged tv draw
upon the sympathy of my learned
friend who may not object to my
making some reference to the state of
affairs of the Sholapur Spinning and
Wearving Mills. Nearly 6,000 workers
are without jobs. First an enquiry
committee was appointed, Then it
was stated in reply to my question
that it was confidential, The findings
were not made known. Now, another
committee has been appointed and
still to my question some days back
it was stated that the findings would
be confidential gnd would not be
placed on the Table of the Sabha.

Now, we would like to know how
long one industrialist who is incorri-
gible will be allowed to continue in
his own way. Is the State helpless?
I think, it is not. Then, what is the
meaning of this Industries {Develop-
ment and Regulation) Act, if it is not
meant to regulate? [ think Govern-
ment should abdicate its authority and
let them have their own way. I think,
that is not the way of zovernment
I hope, the hon. Minister here would
be good enough to “ake a stringent
view in this matter and set things
right.

Several representations have been
made by the workers. The Maharash-
tra State Government is anxious to
solve this problem. They are awaiting
the attitude or the action that the
Central Government is taking in this
behalf to set one of the uniis of that
industry right which is working to the
detriment of the country and of lab-
our. I am coming from that consti-
tuency. The feelings and the hard-
ships of the people there are very
great. I think, the hon. Minister,
great as he is, will, I think, before he
adorns the gadi of Punjab and before
he leaves, do something to correct
this. With that end in view I have
brought up this matter and I hope
something will be done shortly.
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Shri Ram Ratan Gupta (Gonda):
Mr. Deputy-Speaker, this Industries
(Development and Regulation) Act
was brought into existence with the
best of motives, to regulate industry,
to stop wastage by undue growth of
industry which is not needed in the
country, to channelise the resources
of the nation in the production of more
essential items. But, the working of
this Act so far has shown that instead
of helping development of industries,
it has been acting more in stopping
the development of industry on a
wider scale. As a rnatter of fact, we
hear everyday in this Sadan com-
plaints about monopoly industrial
development in this country. That
has been the result of the procedure
followed by the Industries Develop-
ment wing of the Government. There
are several intances where the
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persons who have originally ap-
plied for licences, their copies
have passed on to other indus-
trialists and those persons have been
awarded licences before, and persons
originally applying for these licences
—so0 far, many cases have come to my
knowledge—have not received so far.
Not only that. Under the procedure
which has been laid down, the type
of information which is required
involves a lot of investigation and
expenses of lakhs before even the
application can be submitted to the
Development wing for licence, which
means that for a small person who
wants to start an industry with a
small capital, it is almost next to-
impossible to take advantage of
obtaining the licences, under the
industrial development procedure.
Then, it takes a wvery long time to
dispose of an application for a licence.
As a matter of fact, if somebody
applies for a licence for an industry,
from that very day, he starts incurring
expenses. When it takes a long time to
get a licence or the result of his appli-
cation for that long period, he has to
continue to incur large expenses which
are unfruitful expenses. Not satisfied
with that much, now, I understand
that a Capital Goods Control Commit-
tee has been appointed over and above
the Licencing committee.

Shri K. C. Reddy: [ am sorry to
interrupt the hon. Member.

Shri Ram Ratan Gupta: 1 am
coming, after this general exposition
of difficulties....

Shri K. C. Reddy: On a point of
order, Sir. I am sorry to interrupt
the hon. Member. One hour has been
allotted for this simple Bili. Some
hon. Members have referred to the
general aspects of the working of the
Industries (Development and Regula-
tion) Act, taken specific instances and
dealt with them in detail as to what
actions has been taken by the Gov-
ernment and what action has not been
taken by the Government. The hon.
Member who was just on his legs was
referring to the whole gamut of the
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working of the Act, licensing policy,
disposal of licences, information re-
garding transfer of licences ete. If
T have to reply to them satisfactorily,
I will require, if you are pleased to
give me that time, more than 45
‘minutes. In view of this, I would
submit to you to regulate the discus-
sion in such a manner that woulg en-
able us to complete the discussion of
this Bill within the one hour that the
Business Advisory Committe has given
to it. i

An Hon. Member: Two hours: not
-one hour.

Shri K. C. Reddy:
hours.

Shri Ram Ratan Gupta: My object
was to take advantage of this oppor-
tunity to bring to the notice of the
hon. Minister the difficulties which are
generally experienced and which are
general complaints. I was suggesting
that over and above the Licensing
committee in which probably repre-
sentation from all the States or there,
another committee has been appointed
and that is called the Capital goods
committee. Now, I am told that one
more commitiee has been appointed
and that is the Imports Authorisation
<committee,

Even in two

Mr. Deputy-Speaker: We are now
concerned with the Industries Deve-
lopment Bill.

Shri Ram Ratan Gupta: After say-
ing this, I will come to that point.

Mr. Deputy-Speaker: Yes.

Shri Ram Ratan Gupta: My sugges-
tion is that if the functions of these
committees, the Capital goods com-
mittee and the Import authorisation
committee are carried on....

Mr. Deputy-Speaker: Do not go
into the wider question. Confine
yourself to the Bill and the working
of the Act.

Shri Ram Ratan Gupta: Coming to
the amendment proposed by the hon.
Minister, my submission is that since
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the licensing of mineral exploitation
is already in the hands of Govern-
ment, there is no special necessity
to bring forward an amendment of
this kind to provide that these
two precious metals will be under the
control of Government and they can-
not be developed by anybody else
except Government. In my opinion,
it would be more appropriate that if
somebody finds those minerals any-
where and he applies for a licence,
then at that time Government can issue
whatever orders they want to issue.
If, from the very beginning, they re-
striet it, the result will be that the
persons exploring mineral resources
will not probably care to explore
them.

Shri K. C. Reddy: May I submit
that this has nothing to do with the
mineral resources licensing aspect?
This is entirely different. I am sorry
to say that the hon. Member is rather
off the rail, so far as this point is
concerned.

Shri Ram Ratam Gupta: As has
been rightly pointed out in the Bill,
these two items are already covered
under the head ‘non-ferrous metals".
Now, these two metals have been
sought to be specifically mentioned
there. My submission is that Govern-
ment have the power in their hands to
issue licence for exploration of mine-
ral resources; so, whenever these
things are found or any action is
needed, at that time, they can im-
pose whatever conditions they like.
If they bring forward & Bill by which
they prevent people from exploring
these two resources, the result will
be that they will not investigate these
minerals at all, and that would natu-
rally mean a loss to Government and
the nation.

Shri Jashvant Mehta (Bhavnagar):
As far as this Bill is concerned, it
only seeks to make a minor amend-
ment. But I would like to offer some
remarks on the working of the Indus-
tries (Development and Regulation)
Act. My hon. friend has stated a little
while ago that there is no need for
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such an Act, but I do not agree with
him. In a planned economy, there is
need for an industrial development
wing, and need for such an Act as
this, and it is also necessary for the
country as a whole to act in such a
planned way that we can achieve the
targets of the Third Five Year Plan
and we can thereby achieve our ulti-
mate aim of a socialist pattern of

society.

As far as the working of the Indus-
tries (Dewvelopment and Regulation)
Act is concerned, I would like to bring
to the notice of this House how this
Development Wing is working. I nave
also seen how this law is being imple-
mented, and how Government function
under this act

As far as the question of licensing
is concerned, according to the reports,
last year, that is, during 1960, 2,241
applications were received under this
Act, and out of these 1,907 applicalions
were disposed of. I would like to ask
the hon. Minister to inform the House
how many applications took more than
six months, and how many took inore
than nine months before they were
sanctioned. The process is such that
you will be surprised to know that
when an application goes Lo the Deve-
lopment Wing, the agent of the office
goes to the applicant before he goes
and reaches his house and tells him
that his application has been received,
and a certain amount would be re-
quired for disposal of that application,
and that amount has been given. The
applicant would ask the question ‘How
did you come to know that the appli-
cation has been sent?’. That is the
way in which the whole thing is work-
ed. Most of the licences are issued
or are settled at restaurants and hotels
in Connaught Place and not in the
Development Wing. 1 can give you
S0 many examples to show how the
Department is functioning.

When the hon. Minister says that
‘under this Act, and under the rules
‘thereunder, he wants to go ahead, I
‘agree with him completely, but, first
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of all, he should take the irouble to
set the house in order.

Shri K. C. Reddy: The house has
been in a fairly good order. It may
be improved, I admit, but the house
is in a fairly good order.

Shri Jashvant Mehta: By ‘house’ I
am referring to the Development
Wing.

Shri K. C. Reddy: I know that.

Shri Jashvant Mehta:: So, the
Development Wing should be set in
order first, because this is the way
how it is functioning. This has been
the general experience of people.
Otherwise, why should there be so
much of roaming about, and why
should there be so many offices in
Delhi which are called the agents’
offices? ‘Those offices are functioming
here only as agents to get the licences,
and the licences are borrowed or got
or sanctioned or secured through these
agencies.

When we were talking of the gold
standard, we used to hear so many
stories and so many scandals. Simi-
larly, when the history of the Deve-
lopment Wing is written, we shall be
able to know how many scandals are
going on there.

So, my first suggestion is that the
Act should be simplified and there
should be a simple process for the
issue of licences. The paper should
not be tossed from one table to ano-
ther, and delay should be avoided.
The Ministry should move in the
matter and see that delay is avoided.
My hon. frieng has cited his experi-
ence, and 1 would also support his
contention and say that unless the
Act is amended and simplified, all
this corruption will not go. So, hat
is one of the important tasks which
the hon Minister should take into
consideration.

My second point is regarding the
gold scandal. Smuggling of gold is
going on in this country on a huge
scale, 1 completely agree with the
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hon. Minister that something should
be done to bring down the prices of
gold and to check the smuggling of
gold, We know that a lot of foreign
exchange is being wasted in this gold
scandal. Unless Government take
some bold step, this problem cannot
be solved. If necessary, Government
should appoint a committee to go into
this whole problem and find out a
solution for stopping the gold smugg-
ling in this country, because this
gold smuggling costs crores of rupees
by way of foreign exchange for our
country. Some figures have already
appeared in the press about two or
three days ago, and some informa-
tion was also given by the Finance
Minister. But I can say that at least
ten or twelve times that amount
might be smuggled into this country,
and so, several crores worth of fore-
ign exchange are being wasted there-
by.

By way of immediate steps,
Government should lay down a
new policy regarding the bringing
down of the price of gold and for the
prevention of gold smuggling.

With these words, I support this Bill
and say that it ig a step in the right
direction.

«ft fegrem fag (Ticage) oS-
ST WEEL, T4 (ATTF F1 A3 47 AT
fazig Frur a1 £ gart ot § 97 qiar
30§ IFF AT FTAAR AT
TG Y W fraw ¥ o frvs &
R o A & ff wu w1 =
frams s sl awtarafi g fF
BATL 9T 't ARG A JIAT AG & T I
AT ALAT o F | 37 afgirrg /1
® WAT TF 41 IO A TG0 6 &
FTC, IA&T @A AT A0 AT T |
af iy % ®7 % 72 T A7 G697 9T
w99 qioare &1 amw & 0 A9
&t ag fada s =mm T & 1 e WE
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oAy e {ory § 42 farmr
fF -t dfew 99% W= AW
T &, A T T LT IS AT
g7 fF § areqe & goa g W g9 §
a1 AEF 1 FW AR w0 gL HE & faare
& 9z Frigs o | g anfE a8 w0
6 g1 9T | F TE awEar f ag v
TR (Taevie qve L) wis-
iz faw o297 & 3w § 99 W s
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F 9 T 30 Ff THHATT 3T HT a6
¥ ST AT E ETeiiE IHa WL g
ofas s $3 Faer s ol €0
AR A1 g A A= AT 3 1 7@
FEAT AT W= faasr &F i
faan a1 @1 & 72 90 v W 3| s
THIAHT & FTV g1 T § | 901

& Ak W W &1 =TT g7 g

AT §AEETAT FT 3991 AR T
q WA FIF X qd & HIT T Fg
FTH AN TFAT & | T FT T AT
s wd Al @1 g1 7 afon @ g
e g3 7= ar afsas dwex 3 ff, @-
FTC % 5T @ AT F6 AT TR
framr 7 fares w¢ sviEars (oo &%
wafq wrEdc dve< qAmfaat & era ¥
et W | TAAHE FT HA FRUE FT
goefrgae mifedt W@Ea gd go T
FET 4 ITA WFAE AT i wq
¥ =or o & 1 o aF 2 ¥ 9z fran qer
e & A4 walq freve o
AT a9 OF T 4 WRT=1L Hi < F0
OF WAFT &7 AW (<ATS 9941 § | dp
graren farq & ©F agqa g Sraary
§ g FES0 g7 AGT §AAl T AT WETHTT
e 35mAr W7 o g TAT g qoam
& W ¥ T AET TG A I
gl ATE R ARG AT TR AT T
% fe foraer foran a7 Tar Sa®i 941
g1 T awat | 73 I afEfeT &
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& A # Wt Wy 97 T A W )
gt & A1 ¥ q@ 91 & wfww a7
#7 grar & & gfae3 3 s fa
I ¥ g € 1 7@ N w A gaAr
g ¢ oo i ow ava ot 1 38
et @rr TR FT a A gu
it gored o 81 wqfeT alwl &
Y =I5 F § AR s AT ¥ |
sOH 1o @I
Tga wmaFar § fF g gw wEw
3 Fadie g ar a9 0 79 Frelt S
oy AfT & AT A T T2 @ @Y
¢ Tua) T2 501 F fad fageor w2
feran st AT wifes weelt Y o
14 hrs.

it qxfrew #7 A sEr W )
gefez ¥ F fod aga @ qeard g+
& 1 qufie &dY § A% qxfire d=et €
o9 I W TG UF T A078Y | TWE
ferdl gw F3 2w 93T @ § M e fa=me
¥ 91 @ & ofs AR M gofae &
farst & FrTer FTEH WA 3T FT FAT-
Y FHATT AT ATH A AE | RNET
ware fodas 99 A U §¥W 40
it = AT AR TiEY e ¥ fr
¥ A< & w1 9% 9g ¥ g A 1
& 5 o7 < el ATl w°t S fEaey
TR A W 3w ¥ g 91
7 g Y i A o S (-
¥z e ) T F AR ¥ o |
mar | soft aF S R T 1 e
® ¥ AT TEET qEAT 9T IF F7 AT
FET A9 frgeror & WY g A Ay
& +ff & wifs 1T TWF 9 A AR
T #F AT wwAr & 9 AR A A
gHdY & 1

T O & Hed 1 A I -
F1 faaeor % orar § o< SR g
wTEa At & 1w wT Fé AreEe-
RT STt 7 aiF ¥ i) w1 -

1761 (Ai) LS—17.
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I safer qgATErE #F Tt @ i
% FTfee Y a6 9 WA g WA
Freo g fF gt A ¥ o gf
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SRY & gy afeqr g 1 wfea
AT UG FAA AT § W Fg Yot Fifar
wET § fF ag @ Tum S 98 T
@ | T wET T e 9%
i 3 I Sm T T A A
=i T IATIA Y W A &Y 9 T@
T FOZIH TG FTFH L | AT AT
¥ WA GAT g § WITHA Ay
AT T wfawT<r STEde IAwNfT
o< Geffaat & gra § &« @ § )
TR AT g At ¥ amaR A
TS WA FY X F T & o
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o % f wfaarT & awr 398 aoim
qE AT | T T F AR A
sfasife w1 gav ag wfasT T @&
§ 5 3 7 o frersy ) onddt o @
foF 7T 95 ATerE wE 3 €Y ot
4T F N HfAT Y X & IqE
faems w1€ Yam forar o war &)
A wEEre ¥ F@rarm fr Rt
frmr & o e & faems frewr
7 av ¥ $5 I @ a1 fr 7 fawre
s f 78 | o SRR ¥ i
Tr & "R fore¥ faems S
TS ST IS QO AyFr faar wmar §
f g Su% faems ST F31 feeely
frmr & 9w eifqa foms fs faems
gqq a1 1§ T qHFAT A qq
Tl ATHT FTEAT F FATC 29
F1 i1 FCT T 39 g 7 frspr-
o &Y wfrefa fet | o ¥ geos
HTEHT FT g7 T HHT 3T § F ag waw
Ft fdta mfaw w2 FfeT @ w13
T ¥ F g S W myar Te-
afear == @r § S TFare T 71|
T A AEEE g § A & &
qTe ¥ ST FTREN ATAT F @A F 0 W
&% 9 T gowr &1 e w7 av
g Eee  fadas &7 W IEer
o & @mr o1 W@ & 3 @rm
O T & | §eF F g OF AW 4
&T @ITT g1 Ffed |

1 F 9T 2T Ft 9491 g% | qw
TR FT 9T T agar @ fr 98 9ar
sz gl F gra ¥ wr 8 ) faw
a® ¥ T S F 0T agy a9 Iqr
atE ¥ 1% & WrE Y AT agy W )
17 &7 SO §G gral & wfera g1 T &)
5 AFmET F1 37 F ¥ fag
TR Fq9 Jo, 99T FH A g9
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¥ 3 3 o Faaor 21 @ A ¥
ST & S I FTET ATAT § SO0 grar
&1 forg @Y% FT 9T g Jo—¥o T
dren & agt 3@ A F0T Lo wWA
e fawar & 1 79 g ¥ 97 9 o)
HAfad ARG T Tod T § G A
I@ FT YW WA g Afed |
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ary ¥ fog & ag saem fadms wman
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fiF 98 FET alF T WO FAoT T I
FLt & | TTETC T 33 FL R
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& o 7, & 7 0% ¥ N qa g w
AR W I a0F ¥ AR 3
ST & TG a1 § A Saw! IF T
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wifae mfF @€ 1K a7 78 |
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THFR Y TT @R A AR g fF 9w
T & T8l ) AN a4 AR} gfrar F
#qrHe § ag Fofle T | FEAT AR
fegewreae wifz 2ot # &t gf afyai
o uRfFal § qFET § Wra '
fafir arefed 1 afeat w=er 58
A gH ITHT A F9L FT T |
T & fo & s qefafar st A 5
¥ o 95 gl AT § 37§ AT FEAT
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it 7t AreTe & famhr @1 o
fT% SIT TAT | Looo TIT T BT HIZT
FAT AT A | T IO ¥ AT Y
A srafra 1 a9 @ g€ o e T
TE "WEET FTT @O A | AfHT gW A
a1 fF aeafrey gamfy #i ool
AWt & 3 F TR § &FEE T AW
gfromeasy 58 a1 7 &, &1 safeat
FAT HYCTH T ¥ T FTH HT 277 74T |
FUET F ot fodid &Y b weT FTTAT |
T g ¥ ag T @ ¢ fE 9T aF 9y
F1ex faatn w1 91 21 faorde gredw
o ST &, 1 F ITw mET AT §,
TEATE T §T T AET A I AT
AT gw ¥ ¥ fF Ay wedl "AeeE
FTET & & AE a4 1 9y A% 51 fauw
2 fF gard werdifas mfeat eiafagt
&gl 7 a7 W § wite I § a9
amwa g ... .

Shri Gaurl Shankar Kakkar (Fateh-
pur): What about your party?

=t fagrem Fag © o7 gamd o=t wy
At gt & AT AT E W A A
EHTC AEY FTAT | AFA § 719 $T 0
fF & 2e¥: ¥ WY 7 0F 9 &
HETIST T w5 o9 gw & e N
o & AR B arelt o 3 § a7 mfax
FraTa § ? gH T 99 F 9419 famy av
far wm =ar A S T et Y g
Far o i sr ¥ o E A Ew R R
Figma AT ¥ fF
W7 TIEF F 37 A ZH ST I
IritE T 3 & fF gw wefae faem &
T T TAATEY § | 9g AT 5T M
WEaADT ... .

Mr. Deputy-Speaker: Please address
the Chair.

&t fagrew fag © ov@ @ I
®t § ¥ g7 g9 w0 woR @2 ar g
Wt o fR e g oW R
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TR O A § | ST W A A1
fFel 0T ¥ W FT I T AR A
At rgafeat o1 W FE T AT
IEFl wE ¥ qETA fewn W AR
Oy ¥4 F1 agAv wafEa § . .
Shri Hari Vishnu Kamath: It is an
interesting confession he has made

‘qfirz 29T F' He has confessed.

sit Fegrert g < O &9 7Y FR
€ | W ag dT 3 A Ay aae
£ 91 9w 77 W G T
g I aefae foemm @ €
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FET FATR T
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=qFEqT 1 Efqd F & {0 Far F7W
T AT Q@ &, A€ g "
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T Y g I H @A W Iww@
WL 7g w1 9 fF g ¥ o
frrar & &1 9 ¥ g gER oW
WR I ag I, A W T TR T
a2e & 1 o & el w1 aoErr wEE
(F0) | foran man , forr el 1
Tedraw e fa w9 o a
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g w3 # uF faur # &aw v WA
& ¥ 5% A s gHE-eE ¥ fag
¢fefoeas & g &< fam o &
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FEAFR FT AN, HIOH, W AG &
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g ¥ w3 fF @ v ag fawe
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2 9T T¥ a<g & 37 WK 3 F¥ a6
gar 7 ¥, wgar s 99 o faeatdr
& @ §WoER ®{iag @ § MO
FW FEAT §, A IW F FR IN I
aofa® 95 | 78 7@ g Tifq
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T A aEE w1 AeE AR 3T A0
qaafe FR, @ @ I F A
IF ol W 9T ¥ piw AR feal
S ERF W

Shri Sham Lal Saraf (Jammu and
Kashmir): I welcome this amending
Bill which has been moved in this
House this morning. While I am

commending it, I make the follow-
ing observations.

Incidentally, gold and silver are
non-ferrous metals and the mention
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of several other non-ferrous metals
has also come in this Bill. I would
like to draw the attention of the
hon. Minister to the fact that mostly
the non-ferrous metals that are at
present being handled by our Minis-
try are almost controlled commodi-
ties. They are not being distributed
in a proper manner. Not that I
would just lay the blame upon the
Ministry, What I mean to submit
is that the present system is mnot
the correct system which would be
conducive to the well-being and help
to the industry as a whole. I would
submit that the distribution system
of non-ferrous metals, as a whole, be
again gone into and a proper system
devised, maybe in collaboration with
the Ministers working in the States.
If it is done......

Shri Eanungo: May I point out, Sir,
that the distribution of npon-ferrous
metals is governed by a separate Act
and not by the Act which is under
discussion?

Shri Sham Lal Saraf: I am coming
to that. I am sorry I was not here
at the moment when the hon. Minis-
ter introduced this Bill here. 1 was
away in some meeting. Therefore, I
do not know how he introduced it and
what he said at the time of introduc-
mg the Bill. Since mention has been
made in the Bill of non-ferrous
metals like copper, zinc etc. therefore,
{ thought it my bounden duty to
biing it to the notice of the Minister
and the Government that today the
distributing system of the said non-
ferrous metals is not a proper system.

The hon. Minister knows it. I hap-
pened to be in charge of this wvery
department in my State for sometime
and I know what difficulties the
States have been facing with regard
to getting proper quota of these non-
ferrous metals and their distribu-
tion,

Coming to the question of gold and
silver being brought in under this
Act, while welcoming it, I do not
know what effect or bearing it will
have upon the hoarding of gold in
the country, I wish that while



6205 Industries

[Shri Sham Lal Saraf]

replying to the debate the hon.
Minister tells us as to how he and his
Government intend to handle that
problem. The provision is really a
welcome step. When we find today
that gold and silver and other pre-
cious metals are being hoarded by
people for this reason or that reason,
and sometimes wvery ignorantly too,
if hands could be laid on it, that capi-
tal which lies to the tune of millions
and billions with the people, and if
that could be converted into what
you call rupees, annas and pies and
be utilised for the benefit of the peo-
ple, especially at the moment when
the country has launched an all-round
programme of five year plans, it will
be very helpful

Here again, I would just join my
hon. friend Shri Gauri Shanker
Kakker in respect of the question of
distribution and handling of these
metals. That question will again come
in. What will be the ulterior purpose
in the mind of the Government in
bringing in this Bill? I hope the
House will have the benefit of hear-
ing the details from the Minister
when he replies to the debate.

Shri K. C. Reddy: I have referred
to that aspect in my opening remarks.
The hon, Member unfortunately was
not here then.

Shri Hari Vishnu Eamath: Did he
refer to the ulterior motive? I do
not think he referred to that aspect!

Shri Sham Lal Saraf: 1 said ulterior
purpose. Now, in whatever way this
question of non-ferrous metals and
precious metals as well is going to
be handled, would submit that the
question of supply and distribution is
most important and the question is,
how they are going to be handled.
If they are handled properly, well
and good. Otherwise, as the doubts
have been expressed by some hon.
Members, whether on this gide or on
that side, it will never end. I hope
they will handle this problem well
and give it a proper shape when im-
plementing the provisions of the
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amending Bill. I hope the action
would be well organised and that it
would be done so well that the
voiced doubts may not arise,

With these words, I again welcome

.he Bill.
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Shri K, C. Reddy: Mr. Deputy-
Speaker, Sir, when I made my motion
for consideration of this amending
Bill, I confined myself to a few
reinarks to explain to the House the
why and the wherefore of thjs amend-
ing Bill. I had expected that the
hon. Members who would participate
in the debate would more or less
confine themselves to this particular
amending Bill and I had hoped that
the scope of the debate would not be
considerably enlarged. But I must
own to a certain amount of surprise

that the debate has covered a very
wide ground indeed.

Shri Hari Vishnu Eamath: And has
become interesting and exciting.

Shri E. C, Reddy: As many as nine
Members have participated in the
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debate, and the House has had the
benefit of their views on various mat-
ters of major policy—socialism or
capitalisim, or what the Government
is doing in order to implement ils
ideclogy of socialism, what they have
done, what they have not done, Some
Members have referred to controls,
how they are not being properly done.
Some others have spoken against
controls altogether, Quality contros
has been referred to....

Shri Hari Vishnu Eamath: And
permits.

shri K. C, Reddy: Yes, and various
other matters have been canvassed in
the course of the debate during the
last hour and a half.

I bave noted down here the various
points made by the hon. Members.
Apart from questions of major policy,
fundamentals as it were, other Mem-
bers have gone to the somewhat—if
I may say so—other extreme, and
specific instances have been raised on
the floor of the House during this
debate. Of course, my hon, friend
from Kanpur could not resist the
temptation of referring to the B.IC.
My hon. friend Shri Sonavane could
not resist the temptation of referring
to the Sholapur Spinning and Weaving
Mills. And the hon. Member there—
he is an independent Member, I
believe—who has very socialist views,
could not resist the temptation of
referring to the aluminium plant and
its expansion, and what is being
done to secure the licence, etc. Though
he did not come out with any open
accusation, still there was in what
he said a sting about the ways and
means adopted by people to secure
what they want.

Also, public sector wversus private
sector was referred to; the virtues of
the private sector, the drawbacks of
the public sector, etc, Some Members
have said one way, and others quite
the contrary.

All these aspects have been covered
during the course of the debate, and
many more which I have not listed.
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1 was not prepared that the debate
would take this turn—not that I have
been perturbed by what has been
said. I would bhave welcomed a
debate on matters of this kind any-
how and I would have been glad to
discuss the various fundamental mat-
ters also, and I would be willing to
take up the detailed instances, the
specific instances which have been
raised during the course of the debate.
But I hope I will have the indulgence
of the House when I say that during
the short time that is at our disposal
for the consideration of this small
amending Bill, it would not be pos-
gible for me to give a satisfactory
reply, even to my own satisfaction. I
cannot do it within the short time at
my disposal.

Shri S. M, Banerjee: You have got
half an hour.

Shri K. C. Reddy: So 1 would
reiterate the plea that I made when
moving my motion, the plea that we
had rather confine ourselves to the
specific motion that I have made.

What is the motion that I have
made? Government wants to take
power to legislate under the Indus-
tries (Development and Regulation)
Act in respect of gold and silver as
in the case of other non-ferrous
metals. I said clearly that non-fer-
rous metals may be interpreted to
include gold and silver., But there is
some doubt in the minds of some.
So, in order to clear up matters and
to keep this issue absolutely beyond
doubt we wanted to say, in addition
to non-ferrous metals and alloys—
which is already there we should
add precious metals, gold and silver.
And it is for that purpose that we
have brought in this amending Bill.
I said either under the relevant entry
in the Union List or the entry in the
Concurrent List we want to do some-
thing in the matter of distribution,
ete., etc.—not distribution, we do not
propose to distribute gold anywav—
apart from distribution of non-fer-
rous metals, to which reference was
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made by certain hon. Members, cer-
tain aspects of gold, some important
aspects which were touched upon by
me and touched upon by other hon.
Members also.

I am caught between two stools
whether I should say something about
certain fundamental matters raised on
the floor of the House or not. I think
I had better do it briefly.

Firstly, we stand committed to the
introduction of socialism in the
country. Let there be no doubts in
the mind of anybody about that. All
our plans are drawn up on that

fundamental assumption, on that
fundamental principle which this
House has accepted, Maybe, there

may be some drawbacks here and
there in the course of the implemen-
tation which the House, the Govern-
ment, and everyone in the country has
to take note of. But our goal is clear,
and there can be no doubt our objec-
tives. And if anyone thinks that we
are going to set the clock back and
revert to capitalism—some reference
was made about the virtues of capi-
talism—if anyone thinks that we are
going to give up the public sector in
favour of the private sector, he is
entirely wrong. One Member said,
private sector is always right, public
sector is always wrong, why do you
want to meddle in these affairs and
take over these industries, and so on
and so forth. Well, the private sector
has its virtues, and its defects. The
public sector has also sometimes its
pitfalls. But we have to think in
terms of a national sector, of building
up the public sector wherever it is
necessary and wherever it is in the
national interests. And let those
friends who plead for the private
sector understand that without the
public sector progress during the last
few years, the private sector would
not have such remarkable progress.
The private sector has beneflted in
a way by the furtherance of the pro-
gramme and progress of the public
sector in this country.
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So, all these aspects are there, As I
said, it is not possible for me to cover
all these aspects in the brief debate
that we have to be satisfied with on
the present occasion.

Some hon. Member referred to
quality control. It is the private
sector that has to deliver the goods
in this respect more than the public
sector. This morning there was a
question in the Rajya Sabha about the
quality of playing cards. Government
is asked, why the quality has gone
down. The private sector has to play
the game and produce products of the
necessary quality.

Shri Hari Vishnu Kamath: Quality
of the play or of the playing cards?

Shri K. C. Reddy: What I mean to
say is, quality consciousness should
be certainly there. In our country
both the private sector and public
sector should take care of quality,
productivity, economic production of
goods, cutting down of costs, etc. All
these aspects are there. Let
not the private sector cavil at the
public sector. Both the private sector
and the public sector in their respec-
tive places will have to play their
role in in the interest of the nation.

There was also reference by several
hon. Members about the administra-
tion of this Industries (Development
and Regulation) Act, about the
Development Wing, licensing policy,
procedure laid down for licensing,
etc, the methods used by private
parties to procure licences and so on.
Regarding this matter again, I would
welcome a debate at any time to go
into all these aspects of the question.
As [ was listening to the debate 1
was wondering whether it was a
debate on the Budget Demands of
the Ministry of Commerce and Indus-
try. Some hon. Members have comp-
lained that the Industries ¢Develop-
ment and Regulation) Act is not be'ng
properly administered and the requ'-
site amount of control is not there.
They said, there has been some
laxity on the part of the administra-
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tion ang it has to be tightened up.
As against that, another hon. Mem-
ber said that all this control should
be removed and there should be a
free pasture for everyone. As bet-
ween these two extremes, we have
the power to control the industries in
specific directions as provided in
various sections of the Act . .

Shri Sonavane: There are occasions
to use those powers, but you are not
using them.

Shri K, C. Reddy: The hon. Member
has given one instance in support of
his statement. So far as I know, the
hon. Member comes from Pandarpur.
That is his constituency and I do not
blame him. Naturally, the question
of Sholapur Spinning and Weaving
Mills is very much in his mind. It
is in our mind also. We do not want
that any industrial unit in our country,
the affaire of which can be taken
note of under the Industries (Deve-
lopment and Regulation) Act should
be lost sight of, The administration is
alive to the needs of the situation and
would like to do everything possible
in order to establish these industries
on a firm footing.

Shri Sonavane: The hon. Minister
said that I pointed out only one ins=-
tance from my constituency, It is
not so. There are other mills also
like the Parsi Rajendra Mills in
Bombay, I pointed out one instance,
but the malady is there at large.

Shri K. C. Reddy: The hon. Member
knows that one swallow does not
make a summer, but says he has got
perhaps several swallows in his
pocket, 1 may point out that 50
industrial units have been taken over
by the Government for management
under this Act and if more deserve
to be taken over later on after pro-
per scrutiny, that will be done. This
morning in the Rajya Sabha I point-
ed out that one small concern, India
Electric Works, Calcutta, was mis-
managed; it had foundered on the
rocks and we took it over. We
are trying to put it in order,
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but our comrades have started

asking, because we have taken

it over “What about the provi-
dent fund? Have the arrears been

Ppaid?” and so on. I said, let us first

put the industry on its feet and then

we will think of discharging ali the
other liabilities.
With regard to the Sholapur Mills,

I would like to assure the hon.

Member that the Government is doing

al] that it can., I want to inform him

that an investigation committee has
been set up in July 1962 under the
chairmanship of Shri Rajaram and its
report is awaited. Until that report is
received, we cannot take any action
even under this Act. We have tp get
the records, make the necessary
investigation and then only we can
take action. Otherwise, there will be
cases in courts. This hon. House
itse.f may take exception, why it was
done without proper investigation.

Shri  Sonvane: Investigation
cannot go on ad infinitum .

Shri K. C. Reddy: I agree 1 was
appealing to the Chair, let us not
enlarge the scope of the debate. If
questions are asked about specific
instances and major policies, it is very
difficult to answer them. I would
request the hon. Member and also the
other Hon. Member from Kanpur who
spoke agbout the BIC, to come over to
me and I can give them more satisfae-
tion. I will supply the maximum
information to them; I cannot
possibly do it here and now.

That brings me to the instance
raised by Shri Banerjee re. BIC.
This is a very important issue—both
Jessops and BIC the off-shoots of the
Mundhra episode. What the Govern-
ment are doing in regard to both
these concerns is a big story.

Shri S, M. Banerjee: T am not
interested in all that. I only wanted
to know why when Shri Bajoria was
to take over the BIC from the Ist
November, according to the High
Court order, in between many people
have been sacked. That is my polnt.
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Shri K. C. Reddy: My trouble is,
I cannot explain the position in full
in two or three sentences, ] have to
place the long history of this case
before the House in order to give a
proper reply to the hon, Member. I
would only say that no Government
shares have been sold to others and
no transfers have taken place. This
reply was given categorically in reply
to* a question in the Rajya Sabha by
my colleague. There is no proposal
at present to transfer any shares.
40 per cent or whatever it is the
Government's ho.ding will be com=-
pletely in Government hands. There is
no question of giving up that hold. He
mentioned about Shri Bajoria, All I
would say is, it is being managed
now in virtue of a judgment of the
Allahabad High Court. It has a legal
complexion now; it is not merely an
administrative matter. It is not as if
the Government can take some
excessive decision now and get away
with it. The Allahabad High Court
has passed an order and the judgment
copy is yet to be received. All tms
is going on and in a sense it is sub
judice. I do not kow how far it 1s
right for me or for the hon. Member
to go into these matters. This is the
position and I would like to assure
him that in respect of the BIC also,
we will not do gnything which in our
humble judgment will be against
public interest or against the interest
of proper industrialisation of our
country.

Many other matters were referred
to by the hon. Member, Shri Banerjee.
He said: “Beware”. About what? He
said: “You are taking power now to
regulate this industry. Have you
taken note of the living conditions of
the employees in Kolar Gold delds?
What are you going to do about it.
Abont 20,000 employees are working
there”. All that I can tell him in an
humility is that I was breq in that
area. I have got close links with the
employees there. 1 was President of
the Labour Association there for a
number of years.
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Shri S. M. Banerjee: I mentioned
that,

Shri K. C. Reddy: 1 was a trade
union man though not a leader. I
know the conditions of labour there.
Even today 1 am keeping in touch
with the labour conditions in that par-
ticular area. The Government of
India is taking over this gold industry
from the Mysore State Government.
I can assure my hon. friend that all
legitimate demands of the employees
will certainly be looked after. We
won't lose sight of it. I am quite
sure about it.

Shri Umanath (Pudukkottai): That
is a standing assurance.

Shri K. C. Reddy: I know my
friends in K. G. F. who are trade
union leaders are also responsible.
They know what to ask and what not
to ask. If at times they ask for some-
thing which is beyond their legitimate
right' they will retract when they are
told about it. I have known cases
where they have retracted like that.
Like that the drama goes on.

Shri Hari Vishnu Kamath: Who is
the hero of the drama?

Shri K. C. Reddy: Sometimes ‘A’
sometimes ‘B’. When there is a hero
there will be a heroine glso.

Shri Somavane: It is well enacted
also.

Shri K. C. Reddy: Whole life is in-
teresting, and the drama is pleasant.
There is no doubt about it.

Sir, T would like to say a word
or two about the administration of this
Act or the implementation of the pro-
visions of this Act. As one who is
todav holding the portfolio of the
Ministry of Comrzerve and Industry, I
can say that my officers in the Minis-
try and my colleagues—I do want to
say much about myself—are doing
their very best to see that the provi-
sions of this Act are administered
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honestly, justly and not too stringently
but not with too much of laxily.
There may be something wrong here
or there. No one cap claim perfec-
tion or infallibility. But I would like
to say that it is being done, by and
large, satisfatorily. That was the chit
given by this very hon. House when
the Demands for Grants relating to
my Ministry came up for discussion
in April last. Now I find that the
Development Wing Work licensing
policy, the licensing programme, the
distribution of raw materin)s and other
things are being assailed, and it is
being said that the whole thing is un-
satisfactory. I have got some figures
here. 1 do not want to take more
time of the House by giving all these
flgures. I have figures showing how
many applications for licences were
received and how many were issued
ete.

Shri Sham Lal Saraf: There should
be some difference between those who
are engaged in the intermediary pro-
cess and those who are engaged in the
ultimate process.

Shri E. C. Reddy: I am coming to
that. All this will take a lot of time
to convince the House. I can give
information regarding the licensing
policy, the procedure, the processing
ete. I can give details about the com-
mittees which go into these guestions,
what time schedules we have pres-
cribed, in how many cases these time
schedules have been kept up, in how
many cases there have been devia-
tions, in cases where there have been
deviations why there have been such
deviations etc. I can tell the House
that in cases where there have been
deviations, more often than not, they
had something to do with the private
party himself. In such cases we have
found that something which the pri-
vate party had to do he did not do.
These deviations have occurred be-
cause of his acts of omission or com-
mission. I have spoken to a number
of private parties. When they com-
plained to the that delay had occurred
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I asked them to tell me what it was

due to and what they had done. After

getting the facts from the parties I

have convinced them that the delay

was not so much due to somecthing
that had to be or had not to be done
by the Government but because some-
thing which had to be done by the
parties themselves was not dcne.

Therefore, these delays can be traced

to the other party failing to do some-

thing which he ought to have done
rather than to the Government.

Sir, I do not want to burden the
House now with figures. Several
statements have been made about
transfers of licences, about manipula-
tions taking place and about wvarious
other matters. With regard to these
various aspects, I can only say that 1
do not claim perfection. I do not say
that nothing has gone wrong any-
where. Everyone knows and the Gov-
ernment knows that here and there
there have been abuses. It is nol as
if we simply close our eyes and say
that everything is perfect. The very
nature of this Ministry is such, with
the licensing and all that—that, it is
quite likely in some cases people have
got away with it by using objection-
able methods and getting licences
which otherwise they would not have
got. It is not as if such cases are not
existing in our country. But, who is
responsible? The Government is res-
ponsible, no doubt, to a certain ex-
tent. In all humility, Sir, I venture
to submit that the people also are res-
ponsible, those who want to indulge
in these malpractices, get the licences
and become rich quickly, It is said
that the people get the Government
that they deserve. If people corrupt
the Government, the Government is
not solely to be blamed. That does
not mean that the Government should
be corrupted by one man here or one
man there.

Shri Kashi Ram Gupta (Alwar):
What do you mean by saying “corrupt-
ing the Government"?
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Shri K, C. Reddy: What some of the
hon. Members have said is true. When
some people want licences they go and
get it by giving something— I think
the figure mentioned was Rs. 5000 or
something like that. If that kind of
thing is done by any party and if,
unfortunately, an official in the Gov-
ernment succumbs to it, that is cor-
rupting the Government. I hope I
have made myself clear.

Well, I was saying that I do not
claim perfection. 1 am prepared to
admit that there have been lapses.
Otherwise, why have we got the Vigi-
lance Department? Why have we got
the Anti-corruption Departmeni? We
have all that because we know that
vigilance iz needed, we know that
corruption is there and we want to
put it down by all these institutions
that we have. Naturally, the question
is as to how far we have been suc-
cessful and what more efforts we can
put in. Not only the Government,
but the Parliament, the hon. Members
of this House and the general public
will also have to put their shoulders
to the wheel in order to see that bet-
ter morale is made to prevail in our
country. It is a national effort and
it should be a national effort. It can-
not be the effort only of a Ministry
here or an officer there. It should be
a national effort if you want to im-
prove the morale of our country, the
morale of our Government and the
morale of our people. There is po
doubt that it is a big problem.

Certain hon. Members asked, now
that you have brought in this amend-
ing Bill what are you going to do
after the Bill is passed. They asked
as to how I was going to prevent
smuggling which is there. It is ithere,
but to what degree, is a matter of
opinion. Some hon. Member asked
as to whether 1 was going to take
away the jewellery of the people of
the land. That is a very astute way
of posing the problem. To frighten
away the people about a simple Bill
of this kind is very easy. For some
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people to say that this Bill has the
malicious objective and intention of
snatching away the jewellery of our
people is very easy. You can rouse
passions like that.  ¥ou can have
political advantage by saying such
things. I do not want to say more
about it. One hon. Member who
spoke in Hindi—I did not completely
catch what he said—made a criticism
with reference to a statement report-
ed to have been made by the Finance
Minister, that Rs. 4000 crores worth
of hoarded gold is there in the coun-
try and an attempt shoulj be made to
get hold of it. The hon. Finance
Minister has explained what he
meant. I do not want to go into the
question just now. What has that got
to do with this Bill directly? I do
admit that there is some indirect con-
nection. 1 want to make use of this
occasion to say that it is not the in-
tention of this Government, when
they have brought forward this am-
ending Bill, to just grab all the jewel-
lery in the country which anyone or
every one may possess, That is not
the intention at all. If anybody has
said that it is the intention, I can only
say that it is very unfortunate, to put
it most mildly. I can only say that it
is very unfortunate, to put it most
mildly. I had almost said that it is
mischievous to make a statement like
this. -

15 hrs.

Shri Jashvant Mehta: Probably it
was stated that Government is think-
ing on those lines about smuggling.

Shri K. C. Reddy: I do not know
if the hon. Member was here when I
moved this motion for consideration.
If he were here, he would not have
put that question, not the other hon.
Member who put another question. I
made it perfectly clear that this is not
the time to discuss the various mea-
sures that may be taken by the Gov-
ernment with regard to various mat-
fers that may arise in future. We are
only taking power hece to do certain
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things hereafter. 1t cannot be expect-
ed to tell the House what they are

Shri Sham Lal Saraf: With your
permission, I would like to say that
the purpose of this Bill is not clear
to us even now. The hon. Minister
says that they want to include “silver”
and “gold” in the list of non-ferrous
metals. For what purpose?

Shri K. C. Reddy: It is made quite
clear in the Act itself.

st (few): AR & d. ...
Shri K. C. Reddy: I refuse to yield.
The Act refers to production, distri-
bution, regulation of prices, all those
things.
Shri Sham Lal Saraf: Therefore, our
questions are relevant.

Shri K. C. Reddy: Anything is
relevant. In this world nothing is
unconnected with the other. You can
even speak of Veda, Vedanta, Bhaga-
wat Gita and Kuran.

Shri Sham Lal Saraf: I
this context”.

Shri K. C. Reddy: I do concede
that there is some relevancy. My
submission is that it was not so rele=-
vant as 1 would have expected it to
be. That is what I said.

st Tyt ;e AW F g
o, & A & & arer A E
Shri K. C. ‘Reddy:

I cannot follow his
from other reasons......

Shri Sham Lal Saraf: If gold is
brought into the country . . . .

st ApTey - HAST F oA @y |
T ST, a7 7 e F77@r |
Mr. Deputy-Speaker: Order, order.

Shri K. C. Reddy: Now I have got
that particular section. It says:

“to regulate trade and com-
merce in and the production, supply

said “in

Unfortunately,
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and distribution of the products

of the industry in question”.

Broadly, that is the purpose. When
an hon. Member was speaking, I
intervened and said that the refer-
ence to mineral resources gnd the
giving of licences to mines of gold
was not perhaps quite relevant. I
am prepared to admit now that there
is some relevancy.

1 was about to overloock a matter
to which 1 was referring a little while
ago. A question was asked: what are
you going to do to prevent smuggling
as a result of the powers that you
seek to achieve when the hon. House
will presently pass this measure? As
I said, Government have this problem
well in hand. Certainly, the House
should not expect us to announce the
steps that we are going to take,
because the steps that we are going
to take may perhaps be some sort of
surprise checks in order to see that
the proper thing is done. I cannot
canvass, discuss or broadeast the
steps that we propose to take in
future. That will not serve our pur-
pose. That is the point. That is why
we have brought in this Bill without
the seven days’ notice. That is why
we have sought the permission of
the Chair to waive the two days’
notice for making copies of the Bill
available to the Members before the
Bill is brought here. That is why we
have made this an urgent measure
and sought the Chair's permission to
waive the ordinary rules of procedure
so that we might do all that is neces-
sary in order to secure our objective.

st RO () I
o qgrEd, AR ¥ 9 X §9
T dem & ?

IAEAR WHEA . AAT I
F o | W AT A €

Shri K. C. Reddy: Some reference
wag made about the distribution sys-
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tem which is now in vogue in respect
of non-ferrous metal.

Shri K. N. Tiwary: [ would like to
draw...... =

Mr. Deputy-Speaker: Order, order.
The hon. Minister is on his legs.

Shri K. C. Reddy: I am concluding
presently. I am rather particular that
1 should not overloock any point or
fail to answer any point that has been
raised. That is why I am looking to
the notes which I have jotted down
when hon. Members were speaking.
Before I conclude my remarks, I want
to ensure that I have not missed any
point.

A reference was made to the distri-
bution aspect of other non-ferrous
metals like zinc, copper etc. My hon.
colleague hag already intervened and
stated something about jt. The whole
difficulty is the quantity of non
ferrous metalg available in our coun-
try is so short that we have to im-
port the most of it, which needs
foreign exchange. The guantum of
non-ferrous metals which we can im-
port is governed by the amount of
foreign exchange we are in a position
to  mobilise. Unfortunately, the
quantity of non-ferrous metals avail-
able in our country today is not suffi-
cient to meet the various needs of
both small-scale and large-scale units.
This difficulty is inherent in the situa-
tion.

Se far as the distribution of the
available quantity of non-ferrous
metals is concerned, it is done through
the State Governments. The State
Governments have their own agencies
for the distribution of non-ferrous
metals. If there is any injustice here
and there, if hon. Members will bring
them to our notice, we are certainly
ready to rectify those wrongs.

I have taken quite a considerable

time of the House and tried to meet -
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some of the points raised by the hon.

Members. 1 hope hen. Members are

satisfied with what I have said. There

has been practically no opposition to
this measure except on the part of

one Member who said that such a

measure is intended to snatch away

all the gold and jewellery in the
country. This fear has no basis. As

I have answered all the points, I hope

the hon. House would be pleased to

give unanimous support to this
amending Bill. I have already said
that we have not received notice of
any amendments to this Bill. I would
like to take this opportunity to thank
those hon. Members who have parti-
cipated in this debate anj I hope the

House would now be pleased to ap-

prove of this motion.

oY TR SIS AR . .

ISR WYY W7 afsd |

= TRATAR A A a gw
=

JqToAR WEYEW : TE, TG | W
& arEd

1 TRTACEAA o w9 Al A
A A =wy !
Mr, Deputy-Speaker: There is no

- time.

The question is:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1961 be taken
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Since thers
are ne amendments to the clauses, I
will straightway put them to the vote.
The question is:

“That clause 2 stand part of the
Bill"”.

The motion was adopted,
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Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and
the title were added to the Bill.

Shri K. C. Reddy: I beg to move:
“That the Bill be passed.”
Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.”
The motion was adopted.
1510 hrs,

LIMITATION BILL

The Deputy Minister in (he Ministry
of Law (Shri Bibudhendra Mishra);:
Sir, on behalf of Shri A. K. Sen I
beg to movei—

“That this House concurs in the
recommendations of Rajya Sabha
that the House do join in the
Joint Committee of the Houses on
the Bill to consolidate and amend
the law for the limitation of suits
and other proceedings and for
purposes connected therewith, and
resolves that the following mem-
bers of Lok Sabha be nominated to
serve on the said Joint Commitlee,
namely Shri A. Shanker Alva,
Shri Frank Anthony, Shri Ram-
chandra  Vithal Bade, Shiri
Rajendranath Barua, Shri Panna
Lal Barupal, Shri J. B. S. Bist.
Shri P. C. Borooah, Shri Sachindra
Chaudhuri, Shri Tridib Kumar
Chaudhuri, Shri Homi F. Daji,
Shrimati Subhadra Joshi, Shri
M. K. Kuamaran, Shrimati Sangam
Laxmj Bai, Shri Dwarkadas
Mantri, Shri Gopal Dutt Mengi,
Shri K. L. More, Shri P. Muthiab,
Shri 8. Osman Ali Khan, Shri
Vishwa Nath Pandey, Shri Man
Sinh P. Patel Shri Bhola Raut,
Shri Asoke K. Sen, Shri Bishan
Chandar Seth, Shrimati Ramdulari
Sinha, Shri Pravinsinh Natavar-
sinh Solanki, Shri Amar Nath
Vidyalankar, Shri Virbhadra
Singh, Shri N. M. Wadiwa, Shri
T. Abdul Wahid, and the Mover.”

1761 (Ai) LSD—8.
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So far as the Bill is concerned, it
seeks mainly to implement the recoms=
mendations of the Law Commission
made in its Third Report. So far as
the sections are concerned, the sug-
gestions made by the Law Commission
for its amendment are of a very minor
nature. They are either to make the
language clear or more explicit ar to
make the intention clear where there
Las been a divergence of judicial opi-
nion over the gquestion of intention.

I will only refer to two important
amendments that have been suggested
by the Law Commission so far as the
sections are converned. One is am=
endment of section 29 of the Indian
Limitation Act which has been accept-
ed. Under the provisions of section
29 of the Indian Limitation Act, some
sections of the Indian Limitation Act
are applicable to special law and local
law and not all the sections. So, the
Law Commission has suggested that
there is no reason why all the sections
of the Indian Limitation Act should
not be made applicable to any special
or local law., It is open, of course, to
the local or special law to exclude the
operation of the provisions of the
Indian Limitation Act. That has been
accepted.

The second suggestion which has
been to repeal sections 26 and 27 of
the Indian Limitation Act, that is, ac-
quirement of easement by prescrip=
tion, has not been accepted. The Law
Commission has recommended that
these two sections should be repealed
because the acquirement of easement
by prescription is also covered by
sections 15 and 16 of the Easement
Act and the purpose will be served
if the Indian Easement Act is made
applicable to all the States of India
But the difficulty has been that ease-
ment is not specifically mentioned as
one of the items in any of the Lists
Easement being a right over the land,
probably it would come under the
entry “Land”. This is a State subject
and hence, except the acquisition of
easement by prescription which comes

- under the Concurrent List, the Par-
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liament is not competent to legislate
on other types of easement. The
Parliament cannot legislate and say
that the Easement Act should be made
applicable to all the States of India.
It is open to the States to extend it
to their own States wherever it is nct
applicable. Once the provisions of the
Easement Act are made applicable to
those Stiates, of course sections 26 and
27 of the Indian Limitation Aect will
not apply. They will cease to have
any effect once the provisions of the
Indian Easement Act come into force.
Therefore it has been left to the States
1o extend the operation of the provi-
sinns of the Easement Act to those
States where it is not in operation and
it was thought proper that sections 28
and 27 of the Indian Limitation Act
should remain as they are.

The most important recommenda-
tions that have been made by the Law
Commission are in regard to the arti-
cles of the Indian Limitation Act.
Firstly, they have suggested that the
articles should be arranged according
to the subject-matter. Secondly, they
have suggested that there should be
uniformity for the same class of arti-
cles as far as possible. Thirdly, they
have suggested that the starting point
of limitation should be not from the
time as it has been at present given
in the Indian Limitation Act but from
the date of the accrual of the cause of
action.

So far as the first two suggestions
are concerned, that means classifica-
tion according to the subject-matter,
that suggestion has been accepted and
accordingly now the articies have
been grouped under ten heads. They
are suits relating to accounts, suits
relating to contracts, suits relating to
declarations, suits relating to decrees
and instruments, suits relating to im-
movable property, suits relating to
tort, suits relating to trusts and trust
property, suits relating to miscellane-
ous matter and suits for which there
is no prescribed period. So, as I said,
the broad principle, that is classifica-
tion of the articles according to the
subject-matter, that has been sug-
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gested by the Law Commission has
been accepted and a uniform period
for the same class of suits has been
provided as far as possible. But so
far as the third suggestion is concern=
ed, namely, that the starting point of
limitation should be from the date of
acerual of the cause of action, that has
not been accepted for the simple rea-
son that it is thought that the present
arrangement which gives the parti-
cular time from which the limitation
should start in every case should con-
tinue because that has been the sub-
ject-matter of judicial interpretation
and a person who goes to a court of
law must know the exact date from
which limitation runs against him.
It is easy that way to find it out.
Moreover, the law has been settled
by a process of judicial interpretation.
The moment it is changed and it is
said that that time should run from
the date of the accrual of the cause
of action, it would land them in diffi-
culty inasmuch as the cause of action,
as is well-known, is a bundle of facts
which has to be proved and nobody
can be sure as to from which date
the cause of action actually accrugg in
a particular case. That will be the
subject of judicial interpretation and
that might not only confer hardship
on persons but that might also in-
volve a multiplicity of proceedings.
Therefore that suggestion has not
been accepted.

Then, the Law Commission has
suggested that in all cases of con=
tracts and tort the period of limita-
tion should be the same, that is, three
years. So far as the cases of contracts
are concerned, that is, suits relating
to contracts the suggestion has been
mostly accepted, but so far as the suits
relating to tort are concerned,
no satisfactory reason is found as to
why the limitation of suits which at
present is only one year should be
extended to three years. Therefore
excepting some cases in which there
is already a provision that the limi-
tation is two or three years, mostly
the present provision that in cases of
tort the limitation is one year has
been retained.
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Since it is going to a Joint Com-
mittee I am only placing before the
House the broad recommendations
made by the Law Comrnission and I
would state briefly as to how tiae posi-
tion stands in the present Biil. So far
as suits against the Government are
concerned, there are four articles in
the Indian Limitation Act itself. Un-
der article 2, that is, in suits by or
against Government for compensation
for doing or for omitting to do an act
alleged to be in pursuance of any en-
actment in force for the time being in
India, the limitation is ninety days and
the Law Commission has suggested
that it should come under the residu-
ary article and the limitation should
be raised from ninety days to three
years. But since it is a suit founded
on tort the limitation has been rais-
ed to one year and not to three vears
as has been suggested by the Law
Commission. Of course, article 2 has
been merged along with article 72 now
and it has no separate existence.

So far as article 149 is concermed,
that is. suit by or on behalf of the
Government, the period of limitation
has been reduced from sixty years to
ti#rty years. So far as articles 15 and
18 are concerned, which relate to suits
against Government to set aside any
attachment, lease or transfer of im-
moveable property by the revenue
authorities on account of arrears of
revenue or on account of demands re-
coverable as such arrears, the period
now is one year. These articles have
been omitted and it now comes un-
der the residuary article. The period
of limitation, therefore is now sought
to be extended from one year to three
years. ‘These are broadly the four
articles which concern litigations of the
public and the Government. These
are the changes which have been
effected so far as the Government is

eoncerned.

There has been a suggestion that
article 142 should be amended because
of conflict of judicial decisions. There
are some High Courts which have held
that article 142 is based on ‘possessory
title and there are others which say
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that it also covers suits by owners of
property. Now it has been made clear
that article 142 will be solely based on
suits for possession only and article
144 will be left for suits by owners of

property.

It has been suggested that articles
182 and 183 should be omitted alto-
gether. Under section 48 of the Civil
Procedure Code, a decree of a civil
court ceases tp be enforceable sfter a
period of 12 years whereas under arti-
cle 182, if, after the expiry of every
three years, an execution petition is
filed, it is kept alive. Therefore, it has
been suggested that the provisions of
section 48 of the Civil Procedure Codle
should be taken into the Lim:tation Act
and article 182 should be omitted al-
together. So far as article 183 is con-
cerned, it provides a separate period
for the execution of decrees of courts
established by Royal Charter or of the
Supreme Court. The Law Commission
has felt that there is no reason why
the period of limitation should be
different in the case of different courts
and therefore they have suggested that
it should be omitted. These are broadly
the main recommencztions of the Law
Commission.

There are also some recommenda-
tions regarding applications to tha
High Courts. So far as appeals to
the High Courts are concerned, under
the provisions of the Criminal Proce-
dure the time has now been reduced
to 30 days in the place of 60 days.
So far as appeals under the Civil
Procedure are concerned, it has been
reduced to 60 days from 90 days. These
are the principal suggestions that have
been made by the Law Commission.

Of course, the consequential pro-
vision hag also found a place in the
Limitation Bill itsalf. It is weil
known that, in view of section 6 of
the General Clause Act, wherever the
time is more than what was previously
there and extension of time is granted,
it does not revive those cases which
have already become barred. Where
the time is less now under the present
arrangement, of course, it will cause
hardships unlesg some saving provision
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is made. Therefore, clause 29 js there

to meet such causes.

With these words, I commend the
motion for reference to the Joint

Committee.

Mr. Depuiy-Speaker: The motion
is before the House. Nobody to

speak? The question is:

“That this House concurs in the
recommenadtion of Rajya Sabha
that the House do join in the
Joint Committee of the Houses on
the Bill to consolidate and amend
the law for the limitation of suits
and other proceedings and for
purposes connected therewith,
end resolves that the following
members of Lok Sabha be nomi-
nated to serve on the said Joint
Committee, namely Shri A
Shanker Alva, Shri Frank
Anthony, Shri Ramchandra Vithal
Bade, Shri Rajendranath Barua,
Shri Panna Lal Barupal, Shri
J. B. S. Bist, ¥4ri P. C. Borooah,
Shri Sachindra Chaudhuri, Shri
Tridib Kumar Chaudhuri, Shri
Homi F. Daji, Shrimati Subhadra
Joshi, Shri M. K. Kumaran,
Shrimati Sangam Laxmi Bai, Shri
Dwarkadas Mantri, Shri Gopal
Dutt Mengi, Shri K. L. More,
Shri P. Muthiah, Shri S. Osman
Ali Khan, Shri Vishwa Nath
Pandey, Shri Man Sinh, P. Patel,
Shri- Bhola Raut, Shri Asoka K.
Sen, Shri Bishan Chandra Seth,
Shrimati Ramdulari Sinha, Shri
Pravinsinh Natavarsinh Solanki,
Shri Amar Nath Vidyalankar, Shri
Virbhadra Singh, Shri N. M.
Wadiwa, Shri T. Abdul Wahid,
and Shri Bibudhendra Mishra.”,

The motion was adopted.

Mr. Deputy-Speaker: We will now
go to the discussion on a matter of
urgent public importance.
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15.24 hrs.

FLOOD STUATION*

€t ar  (fga) ST
AE, TH I 919 ¥ §< g f5 agl
T sl & ) GHAE ATEAST WA
wTe & g 73 feey ¥ g7 § A A
Ry F g @ agT F 9@ £
T G O W T T (e
9 WIF FAT S &0 T S=Gr AR
o=t 737 | =7 & Ay q@rear fF qoa
WA Trae yfifsa«m g 97 73
Eoidi=Ric e (e B i o A o
SfFT dv, mw & 92q # ag 9491 B
&7 wiHT faar g 5 W F e e
M MR AR SR RT ¥ 98 ¥
A FIET qa@E fwad § 1=
q1g & G A AW FUEN @, arEt 1@l
TE FUT F AT T9E, BT & |
AYT AT favdt & S 9% @F g W
oud g At A WwW § | e 9dl
T 9T F9T F FT TIFT 924 § 71

g

# "9 & HrhT AIAT FETC Y
X 987 & HFET qFa g 9g fAaed
e fF 33 i wEe 31 fas T4t
TF g1 7 W afed @ F ™Y I Y
g a@ o faraer =fgd 1+ ww @
W& W AT #oacs, @ afar
T a0 T " am F3 a7 € fr i
R ek 33 941, 97 % fad g
TRIET § @19 $T TG KT 0087 |

T UF qaTd 937 grav & fF sfae
gz 18 41 dand [y ad ¥ "7
AT 4% 9% UF $593T 39 §, I
FEL &, § FT AT E, AT W F W
faefi stz v Y wrd e g K T
FY TGP ¥ YE FWIE @I g7 e #

*Discussion on matter of urgent Public Importance.
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EATY ST SO AA I S A AT
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% %27 9 fF wiKa & w2 9 a1 Wil
g 97 & 9t gai WR A e
wodt forf o & = 217 & |
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Ry T 7 FIE AT G Fiisal
%, 9@ ¥ Wi I § 99 § wed
®ili a4, 37 F¢ ¥ v ag ddy, @3
i1, 93 918 X AT 3] § WA W
%7 A9 § gewrq fRawr 2, ag ofdr
T & R 9 & qE Adl g awdr
g

ST @30 L &Tq A WS FTT WTedl
Efa Fr a3 9 a=Ar ¢ 5 W
qg (5% T &1 T A g 1 MaAR
fgrgemm & oL oy Wl & uE #
< AT TG WiE &, ag # A g R
%13 HT QFT WATT AT Tl g W9 ¥g
SEAT g fF gEIl W & WY o
% I fww & gk |1 3@ gl
aff F ug wer wa I fr ogardr
qOFR 55 aa & fad < & fv oo
g X AR q@ WGl g, e
¥ T foet a1 & W= whEE g0
g, AW F9r TFEE & gy ar
T T FE TwA TH F0 A T AG
fem, @8 &1 &5 HT TGer FrAAE
LT gAT, W I TS T H A9 &
WET A4l T GHAT | g T 9T ;R
ST HAT & S Weal #¢ AR AN @
St T SIS VST §F HRL F FQ
¥ f¥ 2z 3= %1 vefa, ag =l |
wTH, aire fadt qom 1 2@ gU, W
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&1 A ofi #7 2@ gu, A Ha
PR T A oA G AR S
& ey ar § o fimea & A=
AT FT JATET & | AT 47 AT T
47 & 9g 057 T 9% ? 9T a8 97
YIH AL, F4T 9 A1 a4 g 17 ?
A W F 9eiEr gad e §
4f 59 & ¥ 7 gArE & a 0%
¥ qfeada g wuar ?

T el A g f5 g & oam
& @99 A9 9§ AT T e |
qrr qr oo m‘am%ﬁrﬁmﬁ,
affr 9v o & maEraeE @, 99
qiET & SrigauT #, 99 9FT & T4
FLT FT AT W &, 99 7 TR A9 I(F
& o § & Swer dv /LT g, A
g1 adl, faw ot agY, fe gufa
Al

mfaT ag wr At § 7 A
T & 7 #0799, faEe
W1 I URT &7 ARQT ¥ g B
BmY HAt mERa F f@E ¥ Tav
aTT @ Al I OF AT a7 98 &
fs o Aikar eI /T § w7 A §
qg A9 & AT § 5T FFA W T
g T Wy A € | & afE
w7 o TEAE § 9@ ¥ Fidl or g
WR $eE qgar naT § WK 9 §
T T AT 1 GE gAR AR
suM WA WA TST HOHaar #v
FAT FE G T A 2 FT TF IR
€ a1 3g it A9 39 W H ammI A
ST FTN § | GHT g T & 1 WY
A3 AT § S F TET w1 /TG
TR F1 ICF & 41K THAT & W
o it F T R AT 1 faw A
%7 ®HH FOOT F AW aTG7 § 9
§ WRT 9= A7 AR g% 715 wwqr
& o A WA #1 9g W) q-
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WIS | WTHT W AT qh e qgf
T FAA E ITAd TR BIF § I
A& g1 9t g | e @ ow me
AT AT Ti AF i 99 F fq4F Lo
Qoo WF I WIT Fr§ rarar F7 41T
gl & 1 AT iR ¥ gy A
¥ UF TR & i w aw & (rd
Yo M &FME & Wy W X W1 TG
Wt oF Tz § fow & fF 22 9 oAk
Fam s A Eakr @Y E

W A AT WA FAT § IF qp
TeF Qi OF Qa0 & § faw w1 oF
5 frar & qar 78f & 1 W & e
99 aF wraT § fF ag Wew aar
fram ArT A § AR 45 &5
§HIT a1 R T, AT AT & o747 |
o5 AT I FA 9 GFAT 47 ? q@
T T A A1 w1 T o -
€I &7 A9E T A=Y 97 | gF 92 97,
QF Jar a9t AR OF F4 91 Afm
WRAE & g FeA oA § frogw
g Fi F2 wemag A & 1 Ak
go i HIX faaT &7 w7a1 & w4
faerarg {71 701 | 56 T/ F T
& 9 AqEN FX ¥ a9 & aig
fen srem & W R AR gER
§2T FT AT FH a0 & L&A I
| 12 7 oo 7dY 1T srast
N F17 § T 72 WGA =Y WA
#1 g7t F waw w8 @
¥ g™ T TFAT | A9 AT (TEFAT
& w0 A7 A7 & ST 1T ;T
gam Fosd: & sifad &% T ga
i /T L "3 § @y gy A& qar
ST | XA i Z2ATH ATAT HI6T 30
B T T TA G 1 T WLAT W A
fea i $77 arr 2 F #ri 7 mmw
¥ gz arg Fr1 F5 T AR AT
AT i AT Lo ma weg mEgare 7 ?
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W9 §i a1a 937 g< WAl o8 AEA
I AFT A7ATT T 98 7E (6T 3T &
fad =TT &7 gr W 3Fq SFT 0

F AT & 7 Faar 7 g 5
Y371 43 H 7 e A AR 9
WEFT &g ATE 97 I9 F gA.ITAT
2@ a7 | feang F T I HAFL AT | T
At w7 2 afeF @A ey wowT
YT o @Y @ WY 9y WAT 7qdr o
W\ A% ¥ = & fad femg
& fag = T @ AT Fa forg
forme & fad qa & @1 W @
gal Hqr WM wifF I@a foT 7oy
OFTH SATAT §AT § @4 T agEat A g
s ot 3di weT Ay "Wk afeam
FiE 7 fF a8 F 79 § W Am
AT AT FT A AT AT FAET AT
FEEL Y § | TT WO FAT HL
swat &, Ofa Afa & € s T3

e

BRI AR AT AR &1 AF
AT | ¥ faaea, esR &1 R g
TTHE GATL AT & | I8 SHA T4
wgiwe A fed 3 4% +8 a%m 5
g AT 7 WS & g
frd F—wor g A WeT fET § oar
wr¢ gem wiaT & T ¥ fF ag wiwe
TR & w18 ? 5% OF T T8
A #7 & fw e woawad F ol
g a & wiws fraga ey adt g,
faucig 997 € AT HIT 9
ITEETT H MTR Toars & Jar
wgRd § W ww: k7 I9% 71AR
IHT 99T H 9. is TE@ UFT GH4IA
THET g5 1 3§ A Qe gArd I
g § THEE 3T 1 Yeur T UEET
g7 1 et t: WERML FT 1R TFaAT
W17 782 7 1 Ro A WL AL W &
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qadT AL | AT & AT &g qar 4§ 0
dgFigifes aeasfd g 918
qi agi IACAIT ¥ ATA HAT A wiraq
# 3 ol #t w9 LT F 91 wind
fagaadi ! afmTur naaraa
fs aral I% wiFT T & A FIET
"B & wiwd i § a1 fe 9wt A
2 1ATFR T AR SN AT I
ArgsglafFm@ram mm g &
& 7w AT g TS | IR ¥ WA
A F ATET cLoo A W AR A
qinde § wafs gml " ERT ¥
WA YoUR T Thiee § | ot ag
¥ gaTX WA AT F wEe $vs
feegri® Aa14l #1 a&IR 0883 §
SfFT IeRT ¥ AT WA & FATa
TR AT 3W¥o0 1 gifew o ¥
TIE o WRHT AR § wal® I
WA 9 AL & AR AW §F w@a< &
ATFT DOHAT LG ) T AT W Yo
dto #¥ 419 |

fagre & .1 ¥ gifteor Tigw ¥ =X
¥ @zie faam I9d S aaemar
fir ¥e ¥y gvw G99 N 5T T AL
|UEgq a1 =4l g4 d&(F T9 VT
# ag arere fad goex & qomd
gimmiyaR FafrEa § ff ¢ o
§ BRI G F qHIET gT wiwA
A7 ¥ AT HAT ¥ 3¢ A F ) @2
e fgar & 99 ag =g £ fF ¢ &
30,500 HHFIT 7% g4 § wafw =T
TAA g fF 3500 wRT AR GTF
MY AT ¥Y IS § FAlF agr & T
Al AET Taard & (F Qoo ¥ SuTET
TaaE g3 | w7 fecdi efwz agr o &
qgaTd & feem @i w= 8 7 @Ik
HAY AFIET FT LT 59 & 41 9 797
FFT & AP} e ez g ?

Jarean wérew : (we fow ardéa
FE7
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st aUTEr : g A W AT )
WF I ST FT AAT €Y GTO 0 AR
g1 a1 AH qar Agr | FE oAt dafw
TEFT AT g1 A AH 93T G ..

IUTA AT : JgT TF AL A
2, ot O Y T &0

=Y FEY ;AR I AT HAT W
3 faqeac a1 3 wifs =N o dro
Aforesrfes sifas & faar & 1 &< # feat
#1 551 g3 75 ¢ <A1 & A9 §, QAT
foret &3 @ ) o ot ot 3 nfeandt
& 5w 3 71 o €1 1 Reife e s
LEE R (A

fedi wiiwt @TEa, 7 Wl & @
o1 £ UF FAF I M CH WA
AT H & | TR F A F qfaw
w1 vy ai fgem | vy § @ oF GEm
"= A & w7 oo g & ) W9 Ay
QT 9T &Y 7E1 Ghd, 45 At T & 7RI
§ aff awy wiw W fasg SRR
AL qg S ATF A5 91 G0 *
ST AT FLAT § g _HTL WAT ARIEG
Fgmideg™ & @ i W 999 ey
Wt fod g | Iat w=Er gl & aR
g fw | 7 w1 RTarEa g | 96T
723 &1 g, 797 gifowans &7 & X W=
AT &7 § AT T 1 TR 47 7K
F wiFE AW & AT fafreex
¥ 92 o W W AT g9y @
wHl ATt 3w #7 wfa 99 W@ @i
F fad 9= 721 & g1 o o & w=T
3§ W@ d THEEET § HIT W TR
gwdt & 7€ § 9 W 9T BiFd aE
TEHT HET TIAT R 1 W W B
TR F TC6 & AT &7 wvelt § o
agag ¥ ol s O @
faa sm s ot ag s feadr #3g
FLiam & fGurmm § Wy o vy
o7 IEF 9T UFES § &% M| q0 |
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[t amréY)
T TR UF FUT WH W AFAA
TR AT &1 FATE 1 g INH T OF
O T I A A GACY, A NT
T gH Z1AT &, 9T 9 AT 9408 T
&1 ST g I ST Fr g
&T faar 97, 39T OF FIEr w0 G6F
&3, UF FIAT  F790 9 FL, 99 41
T AT FT TG FHT TAA I W
W o AT A@ A Ovar & g
TG FH FE AR O, &, R TE
[YAT TE O W A, §F ag weal wai
T HHM A T, AT AT LHHT &7
FUTHET @at & §, 9 g&a1 @id ww
AT TAET AT )

RN TG S §9% [ qF@  dl
0 AggE e 8, fear e A ar
a3, fo o7 vy § & oF s goAr
TET g, ar gar #fase & fafiex
ot ahd ¥ qifegt § 9 @ W oE
fer it fegeame 1 S8 A=
w1 & g 7 W F o 0T g9
FEE) PN s sTwTgE
glF gmzm ww F foro AN a9
T AWF WIE T U FNY
O R 7A10F 997 & 4 7 98 aF 9K
T F A9 OF A6 A T GE |
& awar g fw fggea & wrsw fafmex
18T WHd WX TA F A1d 7T IF
%3 ¥ ¥ 3giaraad, Afwa god 2y
O FY TE 35 aFdl, THAG F FOA
&1 3 Fr Az &, ag e 7 awdi
a4t wERy ¥ 7 W FF 7o g
TR IO HAl WERT ag-difEa
RATHT & TG ? 9@ AR &7 Gt a9,
a0 @ Fg aET wnA &1 §9f am
T W T § g wge 7 9%, A
w7 fgrgeam &1 AT 92 T &Y, a2
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T &Y, AW A=Y wIAY AvAl ¥ Fpfaay
Fagfae ja i sk wagm 7 &,
ar 3w afadi & g7 i3 &, OF
T TFT 1 2@ 7 & fod fgrgeam
FAAAAAT F1 TF7 41 (AT, FHA LT
faetr, area 7@ fretr i 9 s HOAY
it ¥ ITFT2E |

# gaAar g f& s ¥7 § sgm
AN }, WAL FA9 ART FA F ¥
fegeam S yam AAY S SaaT )
QT I WA G-FF THT 78 GWAT
wrat 2 f gifaears 7 &7 &t @ 7K
e

st wwR gear (i)
faag T 7aa 27 On a point of order.
It is a false statement and should
be expunged from the proceedings
(Interruptions;.

X% AAAN §&W - g 199 I
g

Mr. Deputy-Speaker: The hon.
Member should not make such state-
ments.

An Hon. Member: Let him corrobo-
rate what he said

The Minister of Law (Shrl A. K.
Sen): I say it is out of order. It is
totally irrelevant (Interruptions),

Mr. Deputy-Speaker: That will be
expunged.
HTATIT G2 5 TERT BT AYE o
&, TET AT H ST B TS FEAT

st apt . fe wfwT 91,
fre arm & fag, sai a7 W
qF ag T fF 7 37 7= By 9T
e & F | 0 T@ A & ...
(Interruptions).

**Expunged as erdered by the Chair.
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Bhri Bade (Khargone): It is not
uoparliamentary,

Mr. Deputy-Speaker: It is obvious-
ly an untrue statement.

Bhri Bade: It may be a wrong
statement. But it is not unparliamen-
tary.

Mr. Deputy-Speaker: It is obvious-
ly an untrue statement. Such a state-
ment should ont be made,

8hri Badrudduja (Murshidabad): It
may be wrong, it may be incorrect,
but it is not unparliamentary. Why
should he withdraw it?

Mr. Deputy-Speaker: The hon
Member must be responsible for his
statements. He is a responsible Mem-
ber of this House. He should not
make untrue statements.

oY aTEt ;g EW I a9 TR
g ore ¥ fegmm & ot 1 F=
¥ fag * *

afea & € vodT, wa Mg T
ot At #r gifeal ¥ fage w1
arer @ i §1 (Interrupiion)

U% WA 63 qEEE 93
Faarfaar ? SAwrgw A dr ? @F
¥ qraw IwaT fZar ? &Y gyaT gaat
fam ?

YT HENEA : WIET, AIST |

oY aETEY ;T IW aT Y &%
gor, & we ey ifgd | s d A
7 gaeg i ATaTaT g AT, @R
W Agt @ @&T | (Inrerruption)
fe<dt vfiwe wiga, ag wiiw &1 d@-
T 2 1 FEWT dfaw & S gw At
Har ¥ Fgy £ ¥ g9 S S|
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& § | TR E TE a0 ¥ g HAET
& 9 § 1T, 99 q9a {1 gews gl |
o g F@rs <3, a1 IEE &1 O
HET )

st for qro@w (F0E)  AWAE
gaT Y T TeAT FT ATHF HaT A1(EF 1

=t arrdt : o fafaeee qga #1

g waiiafadr 9% 79 & -

Shri K. N. Pande (Hata): On a
point of order. There are 8 Members
who have raised this discussion. The
hon. Member has already taken half-
an-hour. Will that much time be
allowed to each of the other Mem-
bers?

Mr. Depu‘y-Speaker: Not half an
hour. He has taken 25 minutes. He
must conclude now.

&t e ¢ e wfwr ",
78 WA A W g | UF FAT gL
&1 f=aiT &7 |4 § | (Ineerruption)

IUTRE WERR . I & | WY
=g fame & fod €1 wa wy anwg
&3 | (Interruption)

=Y amE ey et ags, §
U AT FEITHT Y 7

AN HERY : WOT TEg AR
g wamar 7 fag €1

st arEt et wfwr aEe,
T ST ATRT X4 H6 FE, e &
w5 & % ag Seer fEw gq o«
faamar s | g7 agT A gd & | .
ara o qF o War § 1 a7 w0 g
Y /BT |

st vg fag (aror) AT
g weew afes o & aff wd €

**Expunged as ordered by the Chair
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[sfr 37rq fag]
g e Wd fFees T g ) |WID
gt w1aT § Wi IARL { qET A
aéi 3 fae ot @@ T AR T
g

JqTeAR WENEA : AMTE |G, AR
JIHA GAg AT F AT | AT AW
gt F2 )

oft arrdt : § 39 e § @en w7
g1

¥ "Iost Aihe @57 & Jeawl @
oo et i 7 @ famg e @am &
1T 5 qg 0% FIAY FIAE AT AT
S F A M FTIAL)

u= Fg AT § 5 whfee ofe
ars § AGTHI HT AT ) WiT @S g
TR 3T R EfF ok dar 7@ W gw
&1 9973 of@ar & =91 F A
ffeT T T T AFA IS
1T Al § & ag 7 a1 TEAE
& o7 AILATLIAT AT §, A1 TTAHE
ag F N AEE w1 FAT A TAT AT
&7 TG | TAAHE FT 1T T FT
T a1 g7 & fF o ome AT @ ar
T ST &, & AT @I A O
HrEYT St @ 1 S AVErHT F1 F4Y
9 st faeag fra 1 8 7 TURR
9T & | § w4 e fF eI ¥ s
Ar#17 gafzz oferer F Fat 91d A}
SOTRT & SATIN gl & A0T i AR
& ag |

THF AT T aF IT A A
e F:i AT FT 9T T 87, 79 %
S Y waq fTar ad ) fRa Sl
¥ ®FT T 94 g a1 f T ghan
qgar 21, & fAe mETAl & a=rar o
THIT &, TCRTARI TI7T FT T 19
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FXNTZFM ITAV FT AT -
= F ez i s @ )

fergeam 1 Fza, A, AT AT
W | SqRT T4 F¥ TF TR FI
T 78 § 1 gafsT ofenw # fege
FomEa & FAN & fm i arTd
SUTRT AT /R |

g 7% G9EX w1 qEfFT AT
TFY TR &, T 7 w1 5 forgr
T AT AR §SF §, oA AN &
B 4idY gfaar aars and | arfs a1y
fawar a% | fora srmarwy Afead F gwam
qT AT §, SAEY QAL I AG, Wi
gy WX WY A T ¥ I, Mg
FAF AT ¥ W MG v dAE
mIE I AT g /L AR FLAW
] oTF W o W T
AREET AT 9 SAG 499 F9 54
T

TR F O E A | T F
gofarl &t fogid St & 5 &+
fare &z T ¢ AR o wata ¥ wew
g 3, 9 dC A T X1 e
w2 § ag FIeH A FFI | AT SqY

fm @ &) g aFT g e 9 fedt @

yrL ZATH & fad @ gl T | §EHIT
#7 A AT FTACH @@ ALY I
Fr =rfed

@ AT WA FARH AT §,
frtai @1 T FL1 A0igd @1 wR
fagit  agt fem, 7% faare
F 5 g os AF faemiwnd

oI ate T AMTEY ATET SO
o £ f s avT FTaew § gL mEf
& &, g7 qr A, e F arseee
FL AT fergrmma & A1 § @ A
F1 W 1 fF 93 @, fagre 2
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To qro F 413 Aifza Aaf Fr a1 &
ST FATE &L 1 T fafaeed &1 AR
gTT AW & ow fe w7 13 59
fza & fad #ifsal § @A a=R F2 %)
g 9rdT fAw FT a1 @ F7 AqAT &
1 37® T I8 wdra FHI T4 TF7 1
arg Tifea AT w1 FI@IAE |

fecdy efyT g, § wrawt IFFm
NI FTATE W A9 Y 59 AT 37
T A I qORAT HT FATE, 1 TG
wewr fray § AR wgy & fF A aw
A Tard & aeE Ad T E o
fF7 o3 Wraq T oUF ATAROfeE
graf J@r AR I A & fag
woAT FT A ¢, o fF qg-difea &,
afFT IR T WA &0 4G jIar
g1

=t TUo Ho fag (guw) : waef

& d1a & faq zrgw fafese o faar
C i

Mr. Deputy-Speaker: There are

18 Members who have given notice

that they want to speak. The hon.

Minister has to be given sufficient

time. So, hon. Members will take
only 10 minutes each

Shri Hem Barua (Gauhati): Those
who sponsored the motion should get
more time.

o WA W WA (AT
T wgRw, Wit W e W F
TE ATE § AT AT AT AR AT
aidl ¥ aray oA @, I W )
fra™.....

Mr. Deputy-Speaker: What does
Shri Hem Barua want to say?

Shri Hem Barua: Those who have
sponsered the motion should get more
time,

M‘r. Deputy-Speaker: It is not a
motion; it is a discussion under Rule

BHADRA 14, 1884 (SAKA)

Situation 6248
193. There is no motion before the
House.

Shri .Hem Barua: Those who
sponsored it......

Shri Hari Vishnu Kamath: My hon
friend wants to know about the Mem-
bers in whose names the discussion
has been tabled.

Mr. Deputy-Speaker: It is not a
motion. I will read the rule. This
is under rule 193. Rule 193 says:

shall bes no formal
motion before the House nor
voting. The member who has
given notice may make gz ghort
statement and the Minister shall
reply shortly. Any member who
has previously intimated to the
Speaker may be permitted to take
part in the discussion.”

Shri Hari Vishnu Eamath: What
my hon. colleague says is that in the
Order Paper the nmames of those hon.
Members who wanted the discussion
have been given. And my request is
that they should get a little more
time because they showed more
interest in this matter.

“There

Mr. Deputy-Speaker: They will
also be given time.
=Y ®o Aro fHardt (Wwrenis) :
¥ =g § & o fafeaa @< fean
WTq AgifE qiwd I A A
w7

Shri Hem Barua: They should be
given more time.

Mr, Deputy-Speaker: Ten minutes
will do. I leave it to the hon. Mem-
bers. I have to accommodae all
parties and as many Members as
possible. Ten minutes each will do.

ot WEa WU Wt Sureme
wEd, § F8 wrar 5 aqw A @t
arz arg g AW e afa gl &, w9y
9T & G & A1 & @, A
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[t wrmEE @1 WeR)

goeat ® @ ek wdl g & afe o
YU ST F IR TR AT F Wl wrad
wzeal & g g | AfFA A o Fg
SeA g gy A A T @
wgT & A oo ¥ w1 wifww ad
FWEAR gEL S &, d Fifow Fw@E,
fara w&f €1 OF wrAh waE
3 & w9 g gaAr £ fad <A w5
SETE & AW Saqi amar I fF
qiems sfer s g FE R
SAF T F1 S WU T W
@ g oww ) # ug wEA
seig 5 @ 3@ F wRRE
o ghr & g wwa ¢ R O X
g o § S T asT ¥ Fwi &
faady+ 2o sea & faeg faw mifemt
AT A & |  HTOHT FEErT qTEm
g fr &% fawfe® & &% spod wmol
A T Y Al GETAEAT # 1§
S wE T ST A FE 99 § 96T 99
A fF Tog SRET oF FE O,
OF WG WY G KA G956 § 9%
it 1 giuraaw g 9% &4 §,
el 37 § w0 faea ® wRoqE ga
aedi 1 foAr sl & st w H)
T HIF qE A B

=t AEET - WL R S ARd &)
o et &1 ¥ 7

s WA A WWE : 7 FeAr
arar g fr sqd7 W 3§ @@ A,
T ACE & WO gAY FT A gH HwTE
T =iz wR mAE gIEm # N
TR EHT T |

st f5sm EAiGE  § OF @nge
NI FTET Lo &CAT ITEAT g | 7 A7+
e ¢ f aan et e & it wrwop
g St gk @, SERD A FF qgl
o frar s ERar € 7wl A a
o gt & 7
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Mr. Deputy-Speaker: There is no
point of order in this. Hon'ble Mem-
ber may go on.

I WA AT WA o J9TeAE
FEIRA H W19 ¥ g1 FgAT ATET g
WY 3% aaard 0% WY 3G o F ar
QI g 998 UF w3 A1 mAmias
T &, 9 umr wifed v q% w|n
FE 21 AT a7 ¢ T ofsas Aifer &
Ml AT AT A g9 g3 F A
FTU AR Y | WX ag THAT TR g
qrd & &1 I (FET ST R ATg AT
wifed |

=t gAY W T @15 AT I-
9 THECHATE, ...

Mr. Deputy-Speaker: You have had
your say. Please sit down.

=T WTvEd |/ W e g
g9 ATT 79T 419 #7199 g &,
¥ gAa oft T AT #1 g1 el
I TEFT IART WIGd gl Tl |

¥ ag g W AT fr i ad ag
T8 fr vt 2 agwmEd 1§ vw
Teq  FT1 @A aran §, e asa &1
T AT § TR ILATE A HIAT WHFT
&7 feqmar §, Aot wga faemaeier
s & | fagre Towr § 33 @ A4l
9T EAFT AT 92T &, {3,000 WX
gfquer g1 70 & o 98 g 14 § =@
Fg Ta &1 &fq gg ¥ 1 @ S
TR N & arasig Ff a2 S 3T
foadt a8 area g, 91 T 98 asr
g% &, Taw! g F FY Ffarw @Y
g a3, 000 WA
AT FET AT & | A6} ®99 & 919
difer avit % foafa feg m &1 o
Wt & AT geEa A oY W fea @
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W IFF TATT FRIA TS AT JATHE
& argue At & faa A fsar grar
Momaaar fFaarfem & W ==
i Fafy & gradf & 1 gt faardr
St 3 AF g Fw1 fr uw iaw g7
T A AT A G, #E AR
FTAT T AT AT W FH A f,
TEAT AT FLA FT ATIA FIE FTH &1
frar s 7 &1 waw qgaarn g . ..

st A © W T ETEE A I -
9 FEIHARA, 9T ..

JIMCAR HZTT AT 43 AT |

=} AITEd AT AAE . SIras
qElaq HA FAI T AAAIS 36T FT ATH
@t foram & A foe wgm i wma gy
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Mr. Deputy-Speaker: Order, order.
Shri Bhagwat Jha Azad, T would
request you to confine yourself to the
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“But for the flood control work that
have been carried out in the
States from 1954 onwards, the

damage might have been much
more Sserious.”

16,89 hrs.
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Shri Hem Barua: Sir, this year the
floods are of an unprecedented nature,
and they have engulfed three States.
Uttar Pradesh, Bihar and Assam par-
ticularly, had disastrous on-
slaughts. I do not want to go into the
details of the floods because these de-
tails are contained in the statement
that the hon. Minister has presented
to us. At the same time, Sir, it is
a fact that people by lakhs have suffe-
red, thousands of houses have
collapsed and hundreds of people have
lost their lives. In the Eastern Dis-
tricts of Uttar Pradesh it is also a
fact that lakhs do not have, what to
speak of a morsel of food, even a
match box. I do not want to go into
these details because they are very
painful reading. The floods have left
a very ghastly appearance across the
face of our country.

What about the floods in Assam? In
Assam, nature’s war is a perpetual
affair. Floods were only sporadic be-
fore the great outbreak of 1950, but
now they have become almost an
annual affair., Year in and year out
the State of Assam has witnessed the
blitzkrieg of nature, and I would say
that the Government have not cared
to help the people as they ought to
have helped.

There are embankments. I  have
read the reports of the high level
committee on floods. There are em-
bankments, no doubt, and I know
that during the First and Second Five
Year Plang the Assam Government
spent as much as Rs. 4 crores on em-
bankments. But what about the em-
bankments? [ would say that hese
embankments were not properly exe-
cuted. They were not scientifically
done. They were not done carefully.
That is why these embankments in-
stead of being the bulwark against
floods have become a source of floods
in some places. I congratulate the
U.P. Finance Minister for the state-
ment he made, that ihe embankmen:s
where they are proved to be harmful
to the people must be pulled down. I
must say, Sir, there should be a
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high-power committee appointed in
our country to go into the entire
question of embankments, That com-
mittee should investigate the prob-
lem that embankments have created
in the country and if necessary the
embankments should be destroyed
wherever they have proved them-
selves to be destructive to the cause
of the people.

I want to mention one other thing
There are schemes, no doubt, under-
taken by the Government, however
inadequate they might be. But what
about these schemes themselves?
These schemes are undertaken with-
out any proper collection or study of
hydrological or meteorological data.
When I say this, Sir, I have an
authority to quote. The West Bengal
Government appointed a committee
under Mr. Mansingh to enquire into
the question of floods. It was appoint-
ed in 1939. This Committee said that
there was an absence of hydrological
or meteorological data on which they
could base their study. What about
the Ganga-Brahmaputra River Com-
mission? The Ganga-Brahmaputra
River Commission has laid repeated
emphasis on this very fact that there
should be, that there is, basic need
for hydrologica] and meteorological
data in order to have a quick prog-
ramme, a programme that will work.
Possibly because of this lacuna, that
the Government did not have hydro-
logical and meteorological data with
them, as those Commissions have
pointed out, possibly it is because of
this that there has been a lamentable
failure, so far as the embankment of
Dibrugarh is concerned. It was an-
nounced ‘that we are going to fight
the battle of Brahmaputra. In fighting
the battle of the Brahmputra the Gov-
ernment got defeated, the people got
defeated and it is the river that has
won. I know the river Brahmaputra
is a peculiar river. It is quite natu-
ral. But that is no reason why Gov-
ernment should fail to have embank-
ments executed on hydrological and
meteorological data, and careful exe-
cution at that.
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Flood control has become or assum-
ed rather some sort of an urgency,
but I do not find the Government im-
pelled by that sense of wurgency. I
learn that some years back the Prime
Minister said or exhorted the people
to learn the habit of living with the
floods—these are within inverted
commas “living with the floods”,—
and this message which the Prime
Minister gave has almost become a
Mantram with some of our Ministers
and some of the rulers of the
Government of India, and they go on
reciting this mantram to the flood-
affected people whenever they get an
opportunity to visit those areas with
parrot like precision.

What about the expenditure? It is
said that Government are afraid of
spending money on permanent mea-
sures and they take to temporary mea-
sures and all that. But I would say
that the expenditure of money the
sums of money, spent on temporary
measures in order to make good the
loss suffered and sustained during the
floods, that sum of money would far
outweigh the sum of money that would
be required to undertake permanent
measures, because these are recurr-
ing expenses. So, if you count your
recurring expenses you will come to
the conclusion that these recurring
expenses come to a very huge amount
At the same time, we find the Gov=
ernment displaying indifference to
the problem.

What about the First Plan? What
about the Second Plan? The money
that wag allotted in the First Plan or
the money that was allotted in the
Second Plan was not at all substantial.
What about the Third Plan? In the
Third Plan only Rs, 60 crores are allo-
cated for flood eontrol, which is a
meagre sum. This time also the floods
have visited the people and the mis-
fortunes of the people cannot bz des-
cribed, because misfortunes have
come in battalions. So, I would say
that the Government should be
rather particular abrug it

What happens when the flood comes?
The Ministers, the Deputy Ministers,
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they wisit the flood affected areas
some by  helicopters, if they are
available, and others possibly by motor
launches. They come back and issue
statements to the press and then after
their officers prepare reports on the
floods. After the reports are prepar-
ed, the Government go to sleep
conveniently cushioned by the re.
ports. This is what has happrned ir
our country.

The earthquake of 1950 that was
a terrible thing. On that day, on
the 15th of August 1950, the jay of
the fateful earthquake, wher: the earth
rocked and rumbled like an angrv
serpent, the mountains heaved ard
shook and even the landscape git uo.
rooted and twisted up. Since then we
find the floods becoming a periodis
matter, or periodic catastrophe for
the people of Assam.

I will say this time, during this
year, the floods visited Assam twice,
once in June and yet another in
August. I do not want to give the
details. The Chief Minister of Assam
has stated that the State has suffercd
heavily to the tune of Rs. 30 crores
during the August floods. As to the
loss that the State suffered due {0 the
June floods, it is in no way lcss, and
that will give you an idea of the may-.
nitude of the problem, the dimen-
sion of the floods.

I can give a good description of the
foods in which our people havi suffer.
ed s0 much, but I do not want to
take the time of the House as I do
not have enough time. I know parents
struggling in the currents, strong
currents, when they saw before their
wvery eyes their children swept away
by the on-rushing waters of the flood.
I know people who have taken she!-
ter on house—tops during the floods;
and when the flood waters reached
the house—tops, I know peop'v have
taken ghelter on tree tops.

‘What about the June floods? ] have
wisitad the flood-affected areas and I
saw the floods myself. The June
floods have completely destroyed the
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jute and paday cultivation, both of
them. Assam has suffered much and
proper steps are not taken to remedy
the catastrophe caused by the floods.
What remained a shadow, what re-
mained a remnant in June has become
a shadow of the past today and it is
now a ghostly appearance that the
flood-affacted areas present today.

Now it is a fact that As:am is situzt-
ed between Trans-Himalayas, that is,
between Himalayas and the Indo-
Burmese range, and the rainfall in
those areas iz heavy. Apart from
that, the rainfall in Assam itself is
very heavy, it is very copious, 27 to
250 inches per annum.

What about the river Brahmaputra?
The river Brahmaputra has 35 tribu-
taries, main tributaries. Some of
these tributaries on the north flow
down from sub-mountainous, Sub-
Himalayan Ranges to the river, and
these rivers that flow down from the
Himalayas to the Brahmapn‘ra, they
are glacier-fed. During summer what
happens? - During the summer monthg
the glaciers begin to melt and they
swell the river and there is flood. Then
the monsoon rains batter the plains
and hills, the torrential remms over-
feed the river and they swell again.
This js what happens to the Brahma-
putra, because it flows down the
hills. There are glaciers, the glacicrs
melt in the summer sun and during
monsoons millions of tons of water
come hurling down and hitting the
plaing below with a devastation that
cannot be spoken of.

Mr. Speaker: The hon. Member
should conclude.

Shri Hem Barua: I will conclude in
two minutes.

I will say that this great earthquake
of 1950 has revolutionised the rivers,
the riverine system of Assam. The
rivers have changed their courses be-
cause of this great earthquake. The
earthquake hag obstructed the flow
of the rivers with uprooted trees, with
mud deposits and with silt deposits,
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and because the up-rooted tress, mud
deposits and silt deposits obstructed
the course of the river, the bed of the
river has gone up, it has risen.

I do not think the Government has
examined this aspect of the problem.
Because of the rainfall in Assam, the
melting of the glaciers and as a result
of the earthquake the river bed has
gone up and for that reason, they
have lost the capacity of holding the
waters, and that is why we have
been finding the floods wvisiting that
State twice a year.

What about the Government? 1
would say that they are Micawhers
of our Govermment—they are not
Ministers, they are Micawbers—be-
cause they have allowed these things
to happen and never tried to control
them. Thig is what is happening in
our country.

I have read these reports, the re-
ports which suggest some measures,
some long-term measures, Wheie are
those long-term measures? Those long
term measures are not implemented.
They have never bothered about the
long-term measures nor implemented
them. I would say that there should
be a master plan which should be
executed in a phased way, in a phas-
ed programme, over the riverine tracts
Without a master plan, you cannot
solve the problem or face the situation.

Then I would say that though the
river bed has gone up, there iz no
proper arrangement for dredging. Why
should the river Brahmapura not bhe
dredged, especially when it would
provide scope for navigation Iso?
Though it was guggested to Govern-
ment, Government has not heeded to
it.

Then I will make another sugges-
tion, and that is the damming of the
river Brahmaputra on the upper rea-
ches so that the on-rush of the water,
millions of tons of water rushing
down, could be checked to a rertain
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extent. When I was young I read an
article written by Mr. Kingdon Ward
where he suggested that so long as
the Brahmaputra is not controlled at
its upper reaches there is very like-
lihood of the whole of the Brahma-
putra valley being swept out of exis-
tence within 50 to 100 years.

Shri D. C. Sharma (Gurdaspur):
When did you read this article?

Shri Hem Barua: When [ was young;
that is, in 1941, There he suggested
that there should be canals in order
to divert the exceas waters of the
Brahmaputra, and he made a wvery
good suggestlon. He said the camals
must connect Brahmaputra with the
rivers Salween and Irawaddy, as
they are ghallow rivers, and that can
be done in co-operation with the Gov-
ernment of Burma. These are the
suggestions, I submit—firstly, dam-
ming of the river, putting dams on
the upper reaches, having a master
plan and then having canals and
dredging Brahmaputra. It these
things are done, I think there would
be some sort of a permanent solution
of this problem that faces not only

the country and the people but also the
Government.
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17.00 hrs.

Shri P. C. Borooah (Sibsagar):
Coming as 1 do from Assam, I think
1 shou.d confine my remarks to the
ravages of the Brahmaputra river.
‘This Brahmaputrg river which rises
in the Himalayas, passing about
thousands of miles through Tibet
-enters Assam through NEFA in ‘the
axtreme north-eastern corner of India,
and after passing about five hundred
miles through the six plain districts
of Assam, it enters East Pakistan and
finds its way to the Bay of Bengal
‘These gix plaing districts of Assam
form the Brahmaputra basin. Out of
the scven plains districts of Assam,
excluding  these six, there is ome
‘plain district which does not fall in
the Brahmaputra basin, and that is
Cachar district. These seven plains
districts comprise one-third of the
total area of Assam, and the remain-
ing ten hill districts, five NEFA dis-
tricts and five autonomous districts
comprise two-thirds of the area of
Assam, But so far as the population
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is concerned, one-third of the popula-
tion of Assam resides in the two-third
area of the hill districts or hill areas,
and two thirds of the population of
Assam resides in the one-third area
of the plains districts. If the district
of Cachar which is not in the Brahma-
putra basin is excluded, then in the
other six plains districts, gbout 55
per cent of the total population of
Assam resides, that is, about 55
lakh lives in the Brahmaputra basin
and thus, the ravages of the Brahma-
putra river affect 55 lakhs of the total
population of Assam,

Before 1950, there were occasional
floods only, and the ravages were
not as high as those of today. But,
after 1950, as is known to the House,
the great earthquake hag raised the
level of the Brahmaputra, because the
hills and forests dislodged in the
earth-quake were brought down by the
current and they settled on the plains
portion of the river-bed. As a matter
of fact, at some portions, the level of
the river has gone higher than that of
the villages. As soon as there is some
ralp in the foot-hills there js flood in
the Brahmaputra, and the flood water
finds its way into the villages.

This Brahmaputra river is also fed
by its tributaries, as my hon. friend
Shri Hem Barua was just saying a
little while ago. There are quite a
number of tributaries to the river
Brahmaputra. Some of the tributaries
come from the Bhutan and NEFA
hills in the North, and some other
tributaries come from the Naga Hills,
Khasi Hills, Garo Hills, and Mikir
Hills in the South, and they all join
the Brahmaputra at different points.
But as soon as there is flood in the
Brahmaputra, the flow of the tribu-
taries is checked, and the backwater
causes flood in the villages near the
tributaries also. In this way, the en-
tire six plains district of Assam popu-
lated by about 53 lakhs of people are
affected by the floods in the Brahma-

putra.
Now, 1 may say the effect of the
floods in the Prahmaputra and the
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damage caused thereby; it is known
already that it is quite a huge damage
which has been caused by the floods
every year. I cannot but recite the
figures again just to show how colos-
sal the loss is, and how colossal the
schemes we shall have to undertake io
stop it

During the last eleven years, that
is, from the period 1950-51 to 1960-61,
excluding the two floods of 1962, ac-
cording to the Government report, the
area affected is 35,000 square miles,
the value of the property lost is Rs. 8}
crores, and the crop damages Rs. 42
crores. During the last seven years,
that is, during the period 1954-55 to
1960-61, the area eroded is 1,84,000
acres; thig is very important; prior
to this period, there are no data
available. Since 1954-55, 1,84,000
acres have been eroded. The num-
ber of families affected is 36,000, and
the total loss due to floods as well as
erogion is about R. 38 crores, Gov-
ernment grants both by way of grants
as well as by way of loans ete. come
to about Rs. 240 lakhs. There are the
figures according to the Government
report, till 1960-61.

So far as the year 1962 is concern-
ed, there have been two floods, the
June floods and the August floods. As
regards the June floods, the Chief
Minister has already estimated the loss
at about Ks, 15 crores. So far as the
August floods are concerned, the loss
has not yet been ascertained.

Shri Hem Barua: About Rs, 30
crores

Shri P. C. Borogah: We do not find
any indication of it in the statement
made by the hon. Minister of Irrign-
tion and power the other day in the
‘House.

If we take into gccount the loss
sustained in the previous years also
and work out, the loss comes to about
Rs. 530 crores annually, as against
Government loans and grants to the
tune of Rs. 22 lakhs. In other words,
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the loss or damage to property is an-
nually Rs. 530 crores, while Gov-
ernment are giving relief by way of
grant and loan only to the extent 1
Rs. 22 lakhs. Of course, whatever that
may be, we cannot demangd that all
the losses should be borne by Gov-
ernment. But I say that Rs. 5 crores
is the damage every year, and that
is the extent of loss that the people
with external Stress and Strains have
suffered there. This has resulted in
the per capita income of Assam being
reduced. If a question is put as to
which area it is which has a per capite
income which is minus, the reply will
be that it is the State bf Assam.
Assam’s per capita income is gradual-
ly coming down. This is due to this
main reason that the people there
have to pend whatever they earn in
the floods; in other words, whatever
we earn is lost in the floods, And this
has also caused impediments to our
progress. Whatever progress we make
either in agricultural or in industry in
one year is all set at nought by the
floods that come next. This is the
position of Assam.

Whatever be the suggestion to save
the country from these floods, it is a
very mighty affair, and the State
Government glone will never be able
to tackle this matter by themselves.
Surely this should be tackled on a
national level. The Central Govern-
ment must take the whole thing up.
There are suggestions for a master
plan for the three States of UP, Bihar
and Assam, I say, let there be a
separate master plan for Assam. [ am
saying this not because I come from
the State of Assam, but because
Assam is actually cut off from UP and
Bihar. You know, Sir, that Assam
is connected with the rest of India
only by a small strip of about 40 miles
width. Assam is bulging out as it
were from India. Therefore, there
should be a separate plan for Assam
for controlling the river Bhahmaputra,
This is what T would like to sav abouk
the master plan.

Yesterday, there was a very inter-
esting discourse at the Central Hall
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going on, and I  think it was Dr.
Khosla who said that sometimes, even
laymen's ideas are better than those
of the engineers and experts. I say
that there must be a master plan and
we could suggest many things to be
included these. For instance, we can
suggest the drodging of the river
Brahmaputra. But, immediately, the
engineers and scientists will say that
it is g very big problem, and it is
impossible to tackle. I say that if we
think only from the flood control as-
pect, it may not be an economical
proposition. But if along with the
flood control aspect, other aspects such
as the control dams, goil conserva-
tion, afforestation, navigation, irri-
gation, power generation etc. are all
taken together, I think the proposi-
tion will be a feasible one as it was
in the case of the Tennessee Valley
and vther schemes. 1f we do not have
the experts to do the job here, I think
we can get the help of foreign experts
for this purpose. It is a Jlong-term
proposal that T am suggesting. Some-
thing must be done to give effect to
this long-term proposal. Otherwise,
as one hon. Member was saying—and
it is the forecast of some gentleman—
after fifty years or so, probably, there
will be no existence of Assam, So, this
is my submission about the long-term
proposal.

So far as the short-term program-
meg are concerned, many things have
been suggested. Yesterday, some
hon'able gentleman was saying about
the Mekong river and the steps that
they have taken in that country. In
Assam also, there are Miri tribals
who reside in riverine areas. The
Miris, there have got their houses
built in the machang type. They are
all living in riverine areas, and this
is the type of houses that other
should also have. In spite of our
having come to such an advanced age
of science, we have been required to
g0 back to that type of houses of
olden days. Yesterday, one of the ex-
perts wag suggesting that kind of
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measure. The houses on the riverside
should be like machang. For the
machang, instead of bamboo and tim-
ber, concrete posts and slabs should be
used. We request Government to see
that enough cement and stee] are sup-
plied to Assam so that houses can be
built of removable concrete slabs and
posts. This should be so particulraly
with regdrd to granaries so that grana-
ries are not affected by floods.

Another thing is about crop insu-
rance or agricultural insurance. This
is a very important thing.

Mr. Speaker: The hon.
time is up.

Shri P, C. Borooah: Other sugges-
tions have been made. [ do not have
time to go into them. I support those
suggestions. I would request the
Minister to see particularly what is
happening in Assam and save Assam
by master plans and short term.
interim arrangements.

st qmare fag (FT) ;o owerw
agmT, & agT I § wqrIgEE w1
AT A I A GTRE | AT
mi fmwd g T i AT i § AR
W HE § | oY Faw gUEr ar wwdr
g | 38T ® W T I§ X oo
HAT & 1 W 9T WY . gHA ¥
Fw foar omar & oy g A gt
g A 97 |RT A § afFT 7 0
I FY AT 4% AT F | HITH o
W 9 F gHIC AT FTH I7 Toyar
4 1 B, WEe A zfan &
FAHT & T FOI FT IR K 94T
FAT T | A G o Gwy df
gt gfE & s awar ar &) o
TG &F H< I a99 g1 FC F41 &Y
A TR arAdr WK ATewg wif i
qg=al 47 | AHT WIF ST A8 Bl WS
& 5 99 v A FE T T
gark frx gfifae st &0 wwo T
WAL T A w o §
v o fomsT wamw aET ¥ g

Member's
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Shri Swell (Assam—Autonomous
Districts): Mr. Speaker, Sir I think it
was unfortunate that a discussion on
this tragic situation arising out of the
floods in this country should have
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started with a good deal of heat and
recrimination. I thought that the
matter being of a tragic mnature,
affecting the nation as a whole, should
have been discussed in a subdued and
earnest manner,

Sir, I come from the hills of Assam,
and normally, we are not affected by
floods directly, although economically,
whenever there are high floeds in
Assam and other parts, we are also
hit by them, because the transport of
foodstuffs and other means of com-
munications are affected and the
prices and the cost of living shoot up
in my area too. But on this occasion,
I had a rare opportunity of having
been directly affected by the floods
personally. It may be a blessing indis-
guise, and it made me realise how
great was the tragedy, how great the
sufferings of the people in North
Bengal and other parts of Assam
were. On the 19th of August owing
to certain summons from my consti-
tuency, I took train to Gauhati and
after about two days of hard riding
in the train, not very comfortable, we
arrived early in the morning at
Alipur-Duar in North Bengal, There
was an announcement that the train
would not proceed further into Assam
because the railway line had been
Bbreached in many places, roads had
been submerged under water, and
the people were told to go back to
their places from where they started.

Together with me were a few
friends, and I had the good fortune
of having my friend Shri Basumatari
as my co-traveller. We thought all
the same that we should go home,
when we had come so far, There was
a shuttle train going to Kokraghar.
We went by that and we thought that
we might be able to proceed to
Gauhati by road from there. We hired
a jeep at Kokraghar and we started
on our way to a place called Jaggi-
gofa from where we thought we
could travel by ferry that would take
us across the Brahmaputra and then
we could go to Gauhati. That road
from Kokraghar to Jaggigofa was an
eye-opener to me. It was a drive of
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about 50 miles but in the 50 miles
route, that highway,—I did not
count—but I might say from memeory
that in about 15 to 20 places the road
was completely submerged wunder
water, We took our jeep through
water that was knee-deep or thigh-
deep and we could proceed slowly.
That submergence would have cover-
ed about two to three furlongs at one
stretch, and it was only with the
help of some bamboos which were
there on both sides to indicate the
road that we should proceed wupon.
On the way we saw the tragic plight
of the people. Wherever there was a
little high ground or a little embank-
ment on the road, thousands of people
with all their belongings and cattle
had collected there and where block-
ing the road. Their houses had been
submerged under water, and they
presented a  completely  helpless
picture, Crossing the Brahmaputra
was an adventure for us. When we
arrived there was no ferry at all and
after waiting for half a day, we
managed to get hold of a small
country-boat and in that boat, we
took the courage to cross the
Brahmaputra. It was an act of
adventure and of great risk, but I
could not waste much time, After cros-
sing the Brahmaputra, it was another
adventure. We had to carry the
luggage on our own shoulders over
a distance of seven miles, sometimes
ecrossing water up to the thigh and
sometimes up to the waist. Thus, we
managed to reach Goalpara from
where we took a train and reached
Gauhati.

That is the picture of one part of
Assam and that too, not the worst
affected part, as far as the reports
show. I understand that the worst
affected part of Assam is Lakhimpur
district where the Dibrugarh town is
situated. The Minister in charge of
irrigation has mentioned in his report
that were it not for some anti-flood
measures taken a few years back,
Dibrugarh town ran the risk of being
wiped out by these floods. Now, I
want to draw your attention to what
Shri Hem Barua had already men-
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[Shri Swell]
tioned, that the flood in Assam last
month, in August, is the second in the
geries this year. We have to remem-
ber that only in June, there were
serious floods in Assam. This is the
second and of a more serious nature.

As perhaps you are aware, there is
not much love lost between me, the
group that I represent, and the pre-
sent Government of Assam. But I
would like to mention that we have
nothing but all sympathy and good
feelings for the people of Assam and
on this occasion, I would join with
my other friends of Assam that the
Central Government should do all it
can in its power to help Assam. Two
floods in quick succession within a
few months means that the resisting
power of the people is completely
exhausted. It is not only zero, but I
am afraid it will be on the minus
side. We have to remember that
floods in Assam are an annual
feature. Every year, you have floods
of a small nature or big nature. But
this year has been particularly bad.
The Chief Minister of Assam has
stated that his assessment of the loss
of property is to the tune of Rs. 15
crores, I am not referring to the loss
of lives; the Minister has laready
mentioned that about 45 lives were
lost in Assam through the floods of
last month. May be there will be
more lives lost, because after the
floods have receded, epidemics must
naturally come. So I would request
the Government of India to come to
the rescue of the Government of
Assam, who are trying to give help
to these people.

I will touch very briefly as to how to
prevent the damage caused by flooda.
Yesterday I had the opportunity of
attending the seminar on floods where
a few experts in the line gave their
opinions. I think that any effort at
embanking at the source of Brahma-
putra would be useless or of a risky
nature. For one thing the Catchment
area of the Brahmaputra is a very
vast area and any kind of dam that
will contain the floods of Brahma-
putra will be of colossal dimensions.
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Another factor is, that the entire
mountainous area of the north-eastern
part of India is of a very unsettled
sub-terranean nature,

The earthquake of 1950 was a
pointer, and any great dam under-
taken in the area runs the risk of
being completely wiped of by any
kind of subterranean disturbance.

It appears to me that the easy step
to be taken today is to help the
people of Assam, especially those
living by the side of the Brahmaputra
in the areas that are subjected to
submergence, to build their houses
on a very high level by means of
stilts and other things. That is what
can be done perhaps without much
expenditure, but it will also help the
people to escape from the floods.

To me, Sir, it appears that the main
problem of the Brahmaputra is the
problem of drainage, How that is to
be done is a thing to which the
experts and the engineers must apply
their mind. It appears to me that the
problem has to be tackled from the
mouth of the Brahmaputra, where
the river enters the sea. Unfortunate- -
ly, here arises international compli-
cations. You know, Brahmaputra
runs through Assam into [East
Pakistan, But a few days ago the
President of Pakistan has made a
statement that he was prepared 'to
co-operate with the Government of
India in any measure trying to tackle
the Brahmaputra., I would like the
Government to try to pursue that
matter, if possible, jointly evem with
the Government of Pakistan.

st st A of¥ (3ET) e
wERT, § FWATY MG § T %
TE T T THIN FARFAY FH
WA F A TgT ATTAT OA F 0=
t \wEAfmae ¥ e & qam
g gzt Awww o f, ww ¥ A
faew TE FTUEN J Fearg fE
a2 wrE o Azl A, #rE aae-
Fz ofY arg AT 7 KR Ag FTawdr
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gifedr Fsiterm Fom & & fe
AT TG GTTET 2, W G AT
T | 391 I | 98 uF wrfaw 9
g ARFEII WA F 5 gATdr M-
Hz AR g Gifrad gaet e A
wfrr s § R iramar et & | F
AT g fF 552 o e | aig awg T
oS R A AR S e @
9 TG TG A § A A aF F A
a1 qF § vE ¥ oW i ag
WE A% aT T wew g a3l
TE T MG & | AT AT 7 ST
8 i gt AT FaTeT gAT W’ SEHT AT
FEIT T GAT 77T a8 T GZ FAT AT
g ARIB AT IR &

oY Q% ATAT gEEer T wEr R
¥T FT A ¥ gFER F1 9T TreEgR
[IAR | AT A wrr
BFETT &1 ITHY TR § $7 g w9
HELCEEIGERT Ity o Rt
T g AfFT AR AT fEE U A &)
o<t e o OHT AS § W) R AE &
st & frsert & Wi ogf & adr e
freet § Tgf AN I & W Ty
¥ Famm 9T SHHr oY AW §
A e i g fF aga gl
TR AR T e kst &
TZ A7 ¥ T gaET AE v e ¥
7e gt ¥ ¥ @ AwT qEd
T AARATT FHF TR A TqE
T O FARER FTTE AT F
N TSS9 FfEw sfaew R
g fF et STITIREE AT
FATH KT A &1 ¥ qiF TR T AL
N ATEIA R I T B, J T
T 0 /I " AGT FY G G9F FAC
SMC T A ) TR AL T
g ¢ & aftdes st aevdr AT Y 8
frgx frdfm arwd Jav v o @
R qarrEwrmar ¢ fF QA aEAT

T WEH € g AR TR A A&
T W, uWR fad g a9d W
qog A | 9gret a1 g
T g fore & TS FalaCarw o
T SR agt wEw w1 a0 f, T,
gErss |, mifs Afsai 7 ®1 FT WK
™l

Teqe WA, § A FE & gh A
F! FHACET FHT § AT IIMi ¢ |
#afl g o e T frRrd §
g yae  AE fwar | wfe e
wRefF wgcag aig TN e, |
AR TATH A G g 19gHAWm
e s g fF e, et AR
T Ew T ALY qEF FTAET A A
frer, | & foag ag s & fe @i @i
TAMT AT | FurF 7 %21 49fF a8 o
F1EHT g, TWAC &AL AT
W FAGAR  TAqHAT AT
Y § 30 dfed & S giar
qfgq A A AU F A & um
ara da #it & T sfaee ¥ gu
oo T8 faslt 1 @@ Wow
AN AR gAY 6 o Zo o TaTHE
¥ §ofifrad w9 s & fag agar
AT AFTX F IAE7 g6 ot ) WS
A dfen ot et gg AR A
faarg WAy § Wrawa gl g1
TR G A1 A TER W AW
Ffagogm @ Y fe agi wimar
ag fFar Wg WK &y a=re & dard
F AW | AU FAA a1 fEmE &
i it at aei ot R, safe ety A
T wFaT § Afem sl & mAr ge g
TAAHE TeET & Hed! IH AEH! I
FT TIH F | T8 AT H AT FAX
F QI 9T A ATCAT | i 11 FE
qRm T g AR A wS AW
T FaTIEAT T ) AR T
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[ =it AR i d)
gfs mide fr qOrafa wam
w0 fr frt oY g1 WHEH 70
Ffem and

NS AT, TR AT FIT R AE
W AL T FFTOT A TATH Y
I FIAT | SATHIT F Wi AAY
33T & SR Ir Reaz g fh e |z
AR HAY T gifey ®1ET a1 98 ©eae
¢H g0 W@ wRfgal 9% TAFT WAL
qz1 3 F AEl 318 i Ty 7
2aforr faaf &7 oAy ¥o 9@ R,
AT # S | 5 AT T GFL
& 1% %o 1@ § &9 § STRT 7AW 3H
qrl F7 fFT T 9T 9L E I HFAIAIZ
& AT FRAT 5 7 48 A A 0F
dF I IaT Niw B AN g, WT
ITH TAZ § A T AT AT qWAVN
afzqi & a1z FT AT T TG U
& W AT A T A Fgr AT u/r
SITAT § S ATar o @1 T G o7 A
F@ET E A1 fY ag AR FAHT 30
SrAT £ 1 3T AT TEW FH A F§
fr waTig Fr 0w FI1T Fard Smw
Wt 29 fF wifg7 59 a3 &1 5§ AR
S FFEATE | AT TG AT FT AR
Y %3 Far &Y 3, ITATE A WOw
ST AT &Y F1fg T W IEA AT F%
Sqg; ®eTE sy & W J4
g ET, AFTFL AR T IIT WY
qif IT FTTF HF AF A TFA 5,
T ATT Y AT FIT F (A AT GH
IMT JA(T & A7 ¢F TETEH  F
FALY Fa3rE Iy A e F Aoy WA
feaiz 2w M gAE 43 FAD 2
FRNATIAAAA TN A GAR
U IH F4S S gRAT § 9% w0
FET ALY % AFAT | FEA w1 AT g
NagT @ AT FEAFTS A9T g
9T MY B (IS A AT g
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T=fY, Mgt wify e § &= a®
WY g W I THT F Wy I
Ry a%i g, #4 agi & &0 &)
TS & IFIT | FAAT A7 AHAT §
TR AT FO ¥ fad /I gaAn
Fiaq# fagT ST OF GFaTE Faet
waw faarf s

# ATIH) 7 TIAT TEAT E B Tr-
g%, 2, s, afdar ¢ g9
& T 0F WR/ITC AT § FiA U
BT HTTHY S § | 54 HATIT HTGIEY
F T ¥ AANT F9 41 g2 g
Il A Az TATE | Wy T AlaEr fay
FTATT § ATE FAATITE | T2 A
HIATRT ¢ AT § HTEHA a1 agf 9
$ AMEOFI | AT AT HIAT
FmasTefE o ®war @ o A
FATT FAFTI 1 TTA FT T4 TH
UF FAAT 3G FiT T AT AT FAT
AT AN & FiSA T w7 F AT
g AETT |, TIFT A AT AOTAT F5T
A8 gimarfEd | SETHET ¥ wEAw
fafteeT A waTE@ F OF awrer frar
t faud sEivsa 2 fs wmal sy
I ATFE R 1@ ANHmaT
axY & & gt wrem faTdr s $a
F3q ¥ wfar F357 A am @R
Agf FLAT AL 1 T ATE AT 7
FATT @A WEW g WR =wEar
ifF 91w At fenm wm
TR AAT F AT W o
T NTIZTHA Y FFAT v afer
ST & fard w1 SR it 5y |due
frg @ w7 Tz § 5 v 5
HHTTAT ATT &1 44 #IT gAY
STHA FA BT FO0T FL A TFITH
gl T

T aEal 48§ fF OF SA
FATE SIT3 W T T T F qAY 98-
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qul #raiT s qdf s RA A
99E WY 7f § 7 IR GF F Fod
Tar fem s awar § |

T A g °g § B o @ty ammay
AT R, TAF! A A AT WA FATAT
L d

dEa T gEE g & fF Wit )
7€ FHA G gS A7 F A F&A F
faqarar ngm fFar g wi g2 fafr
¥ WL g AF AR AFT T g
# ffw Fr Y | F@E AL TEF Y
| AAER I LALF FE R F
FT T § A F FiFT AEET F T597
AZ¥ ag aro st AFI1 ) THOAC fora a@
F AT T3 T AT TGHIT HT N
FRYUArAT WA ST WA § 9
F I 4T GO0 A AR A I
T AFYE 91 7 wifgssss Wawaw
AFT IR A AT T

st Trfed fF ST € AT
F qAez w¢ 5 oATH S a9 W 0
aq7  wIgL Al & FW AT AE,
JE QA | FEE-ORR HTHT A
FAMT A1 A S &L
Fq4 fag &% @ § AER
¥ AFT GTU OF TF ATTT grEF AW
FATA A1T § | TAFT 1T FUT 47T FIH
FAE G AT § | AT IAFET T
FAYE g AQ T qgT | AN
3w fav aFm § AT I3 F AT A
AW FAFTE | AIRTEF 3/
o = faarsm

gifat § A ag 4T & fF ww
AMEFT T Uiy, TAR G T §)
qT & T TIATE FT 99 A1 AT )
W WA GET A AN AN TAE W7
FaoTw gt fFaT @ FREIETT HIAT g
ANT F et A AL A TEA )
ny: AR R TAAF AR FATAT )

Flood Situation 6304

W HT BIG ITRT qEIE G AT )
W A SR § 75 Car grawR FRar
e 5 &8 T6¥ @l G ag afF
T F TS ¥ (NG e et w4

77 OF it W Fof1 1 T2 W
Taay framid agrafagaga &
WET T 57 {6 ot 98 73 &1 § I8
g R F5q 03 § | 137 N =@
g7 fF a¢ &3 & 900 Uy S 9
FNATATTMIHT gATWRETE
TNAT M4 & a3 Fraar w047 OF
I ¢ TITFA HC 3 q1994 g7 AT
ETr o gady ag & wEr T AEE g
qE Wig &0 W HIT AT FT HIT AT
T HF 987 AT AT |

Mr. Speaker: Shri K. N. Tiwary.
I will be calling Dr. Rao tomorrow.
He should listen to other hon. Mem=-
bers before he gives his expert
opinion.

=t Fo Ao faaTY : Maw WY,
far et g i HIT 7 9 Fprd
RIgsiy na g g 5 Ay &
FAFF YT, WA, IO, &R R
RAT 4 T 4 €7 § AR wREE
Flragaarg:

TiTT TERET WYY, % o T HIA
MYTMTARET 33,008,342

[EEEER s e SR T

Hrq EqT8 &, 15,4¢] TFS
gfeedds &g ¥,54,53,%5 Ro

qg fag arddz L {ET o I
w1 5aA1 wgata § 7 Fig 7% G aadde
¥ @iy & (514 WA & 9wW W AY
§IT7 g7 Al & arw Wiy §, 9Ew
&F giar & | FTF s gaae & fand
& gr WA faqr 913 @@ IuS HGH g



6305 Flood Situation

[=f %o Avo faardl]
fF fert W offmfasmam &
qgr WA

HETH T3 WA AT AE AR
¢ fr fomn T9e@ a1 & ot ¥ Ad
€01, IHY SR AFEIT GIAT & SHIT
F T2 ¥ | G A T 99§, I
o S & fog o g wAE
g AT & F0E fore wer w@l faa @
& 1 7gr = i feas e fag @ g
gt F woy for B EEy ¥ o H Al
A |TRAT, AEA 59 AT A7 A1 ;e
TTRATT TERFTIRAAAZEE | AL
gIg F ATEAR 4% 4TS | UF 49¢
L, ATCATCAT | AR G F aTg W
o9 gHq ¥ w9 9% W) w9 foaw §
g1, #ffa @l STaT S99 Ag W
¥ agi 7Y a1 | T X AT A0G W @ q®
Tt oFTg WS ot & 8, fore g
T oI &, Wi 9% A% g AT #Y
ara &1 a1 o & agt @9 st
o AT & W /S H W

afew L o & 17 wRI, &l
g, SPn 9FY, fawreg, dmem
fesm mife am § a1 Mifderd &=
fediom & o g & SN awnrdr §
Wraw WIS g T TF WO A< F Ag
oY | IEF O § ST A g 98
argar &), w i fr g a1 f, afew
I Iga W oA B A § AREA
qg= feqn | o A AW W 4Y
T A ¥ TS | gL ATT AT @A
o1t fF AT T W4T SEA WEET A
e, X ¥ AT AT H ATFL R0, Yo
R Ye FRAF & T A fad @
qT fae @ & WA g fF g
g1 Fran € f5 i fag § awg wrd
& Jarer #1 foof § wY I §, wel
§ AW gE g g, M e Wk -

SEPTEMBER 5, 1962

Flood Situation 6306

WA & AET R F0E-F0e ¢ ) Afzar
o w7t § F /T ) ard e ¥ w
gram@ o w7 RAT FTO L, WX
d arear § 5 wmd W S gw A
gMEm A, 98 48 & fF snw w2
T | gRfed agt o wFAT @ g )
9T O THAT AET g W1 AT H wrar &
7 SOH ITe TFT WA 2 | 39 A &
Ak FTS 9T g IE AT & WY W |
TEF I 9T FATEI AT g, IH F
qE 59 A § 9T AT g a1 AT w6
| AT S E FER! TFAA Tg=A
g

0 FT0 4% & 5 9 ot fasrasy
FT TEGT AT IH QLA T AAT, F W<
T fear, soar a #7 faar | @
TR e & fof = @ fear @
WA O & 97 a1 & 5 | saw
qt & Fread 1 orrg 1Y @ R gy
9T &Fal g | OFT &F whaT § a7 e
Y TFEE 1T |

T w1 47 ZE fF e Tge
o Y AT gEH a7 GF § AT AT TG
feuréiiz & 7% 7l fe T § T 5
feF SEFe € a1 g YNided §, 9N
qift & fod wreeae A faar wmar 30
gAY AT FEY ¥ rAvE, @l #r
WS T ¥ araeR o wrIeae w@
femr wrar & 1 Ao ag g g i o
wF Ta1 & | 39T AGW § 0 9T e
aar g Ew yIFAa I ag g fFai=
ara & gw #ra #¢ 3g € e 93 amw
Y agw feur oy, s T aet @
T T TR e T W I
¥ aga § @O FT AFGT G E | AT
fore FFwAT FHCT FTAGF gL AT QW
W & e o< A 5 siesdw
afr e ek A fage A
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a% T fam 4, dre Tege #o #,
@ fa w1, a3 faamr #1, M @
a@ & ot g faaer & ot Feme-
TA T g a9 % a1 T O
gy | ag wed g 5 g wen-
fedma @), ok 7z @ @ faw w%,
FAATG F AN T THH IR IH W
faRR &% | 1 77§ wgar § 7 aw A&
WA, FHT ik FeaT g (6 €W AGN
ST | a8 Sia 31w 8 & | 7 oF e
ZI1TF WA g i fF %2 @R, wgl W
fF FO9 300 gTF | TR T TF TSI
&5 THEr I WL | 99 T & TH
§T6 T §, UF MF Glo seeqe Fo
Fr {rF § AT OF a6 AL0 § | gF AT
g oW ¥ afaw = @ § HfEw m
ol @ g gaT 5 9| & '
oo a1 FG1 a1 dro Twqo de
FUM, 41 F1F 4T | T F AL,
THEH I GG g0 & T EN W RN
foaem q%am 99gw & & & Wi R
I AT FonfedTT & A g4 &
§ @ zafan a0 § 5 wad
wferaa g, foey fa o & freaw
&7 e faw &% 0

TF aTd g FT 7 GATT FI@TE |
AwgEEAENFET I g
afeat F1 ¥ ot a1 F 7 T, IEHT
|16 AT 91fgd WK Gro gsgo o
F1 ot & fod st & =g

UE W AT AL & HE O A
&1 7 e g @ fF dama Howae
T & ST & ) qel o g2 g
q@ AT § AT AET & §@99 H &
ot &, q= oY a1y e frerdr € ) gwE
T F1 A JFEE g § W) AateEt
F1 3t TFE T g ) i oF Sea ¥
Faemn fe gu g X 0@ S
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gt @] it 31 & g9 M @
& WiT FHE ® A OR S99 -
frai #) ot St ¥ § arfs 9z @
& wHT AR B EGEAT GGET qF )
s oAt # f) T 5K # @
ardr gHT arfed o

A # A Oy FeA TR § o
MG AT § §1 gL GAAT B AT TH-
aagmEAm T mem g @ g
wav fad ¥ g § fr e o3 -
Feax feuriz, am, 7%, wiiz o
Fadl & aR H, SfF a5 & qua
st & foo #03 AR g9 I ¥
& AIw dnT Fd 5 § A W
TEE FL G WA FT BT T qF
T @0 7 g1 |

it TR (F) A d
W™ 7 gl T, "R gens
v o, e sgen wer
ogaw T |

were WEiRd, ¥ TF &1 § W g
foredt @l st oo Wy g, W
gr wiE §9el 7@ e freer €
WA ¥ qENR AT T TG gF § S
wanafer § me e g, fehr §
g ®©@ W § RO m w
o § AR AFT o1 9% § | 9 feamt
1 arei &rar iR awA & W ar
THT & | 9 g qHA A Ag A
& & g SR ¥ AR A aEeT
FEHT AT AT TST FEAT § |

g feem wo-ATa fear g
wied fF 9% o & I oy
dt & AR 3G I H WY AH T8
TaT =l § 6o fea w oo
aifeq | afe @ FIeT w7 A ¥ @
wr fFm oma @t Ay A wwEw W}
AN I EFAT | T AT g R
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frg o< & e AN T F A4 HF
AT HTE F § «f TG & AT A F
& Sa AT FAAT AT GEC ARA F
#T it AP 7 @R FL G T ITH
ar Frere fogn Md AT IER0 AR
ot qret o frdT 9T, @ TG 9
ft S g any § AR AN G T
¥, WIS A ATG F Y AR FL TAA
¢, T SE WL AW gHAT R )

o AT wweR ¢ 59 ¢ fad dar
=g & AT ?

o TR ¢ AT @ iy aet
F o &, St i Fad w1 & mar g7

§ Fgar wrear % 05, qaaEr ¥
ST, G2 WiadAT Fi GCHT FTFHG
ST qg T4 #E F G AT A G
afx TR TTATH F &3 A5

@ F 7¢ F2 g AT 6 4i5 48 9
fear T @ F A ORI WA
T AT W A A AT A,
FACTT W & 11 W T HTHITH &[]
. R uH AT h T A A A
ATty Agi g1 w9 faiww Tl
# arg a1 9@ § 9F W AT waf
g7 & ITE TFT TA &1 W FIW 0T
FHTT | ST AT I 0 {AT g F ar
T ZT A1 H AT AT ¥ ;RN
TR WO ORI & e &l
ST CF AT W d2f 9 99T HIiE
T F GART AT TAT T vAaq ITR
AT W G T TG | W GGG T A
A i A KIAT FT TR T, Wi
q qiai A7 g

F7 A weel A w71 5 et
w1 g1 #< faar @, ¥fea al w=t
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ST F J B AT AT TG g
o Afeal ¥ I AT S AT T FT T IX
Tt FT FE FLRT o1 5 | AA A R
T F1 I FT AT AT E | TG
& gT oft o o TE g, T FE
a5 g1y € | wfuwaT g F 9 w4
& | &Y firm waTe g F1 a9 FT F9qTT
wrar @ #e 3dy wwre Afgaf F
JATAT TG AT G FT AT ITH WG
S WAAT | WA g1 a5 @ § 5 WifE
WHAT H AT WA § T T T A
T3 A § A1 T TR T F T qaw
g AMi fY oA @ AT I
7 UF 9 RIRT A agAar g fF
T T H qCHT & ach F At A
&t # Wfedt gra A FioqEAr &
Grfi g gy smos D fea o &
Turd 1A aF A AR T @Y
T+ TEAT AET F | AF STTEAT gL LG
g =rfze fiad &n & @50 |y
gam frx &4

37 FEF ¥ faT ey & o W
2 3w 7z fradi wams S wgmi § 1
FRIAS AT IARTIE FEFTH WIT
gfFmAalwaqi AT IFIANIE
frdiFi g adf 1 S s U g s
ez A ¥ il g g & 9| Al
&1 qr[ =T 9T, FIC a8 AAT AGC
a1 ZHE TG 9T AE0 g adar |

T FT OF A FRO AL AR
wEHl A1 aAAr ¥ 1 0Z wE T 9 o
&t ardy w97 WY ¥ fAwa wEr @
afeT d= §= § wa gzd W Al
a9 T § AT IAR FATT AT 4G A
& v fF aeaa w1 O &7 fawren
ST | IF TTATT T qAT G § G
q1 FgT ¥ UF AT g AEEHA a9
WTAT §, T FROTTAT TFEST g1 o
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T W EW wg TS a@ A
st ofr, wgh oF g% aEr Ar TE
ST 9T, T MW M I AL §
FIGE I WG ITATETF
TF (T UYL FI 1T HIH! §F a<qrar
g f5 99% @ @ o 9l 9 qr
& & 33w 78 a5 IS AW W
¥ ot wiEl F arr gFgr & v ar
FEF AT a7 & TAL F ATHIT AT AR
FuF Fi¥ qF A& FN7 § formrdt arefy
frwa wd | gafwg afedt miEt X
qTT WL ATT § | §Hi THE q3F fwret
wfi & ¥fFT 3w w@E 9T gF 7Y
TEd aF § |

gT¥ fam 32 9@ & a= F74r
iy | 5 330 3907 T fal ad Fany
¥fFa I F42 F9 T FL AR A5 @
qg g F1 FAr gA T F qHAT
AT AW FAZ; 417 & at o8 wefrqat
& Fz7 91 fF F% F@ IS 0
FIF AT FAS AT T A1 F17 AL
FEA | AT A1 I AT F1A0 1

gF g sAd A gE g A
FIAHT FAET AT TATH | TA F2T H
aCH { AYAT FT FIT FoAiA qAH AT
war § SfwA W 9EE FT aATH WAL
#1E 31 G i T AT § 1 IHE Y
forar uram & S gwr 2 F wwAr 4y
wefr & 1 F g sfaal wia fear qwar g
T F Froow fre ot ©@ € Wk ag
¥ & oY § fF w= wedr @ a1
SfeT I Gar 781 & fagr wmar
& ¥ g1 & fF aqa 90 & 94 wikw
Weqe a1 FF § | 93 IAC T_W ¥ §
AT IAT FAW F FHEET IX ITH
AT A7 ¢ | TAT & Are 7 qg @i
s gl 3T 1 A F 9A% A €

FRwmEAWTaIRATA
e f2d § 9 R am & )

UF I F AR FZA @A g |
W7 I8 AT & AT FHT A G G20
S TCHTE &7 9TF  FIAAT JAdT &
WX g T & 4 H ST H | oF QY
TG ¥ fram a9 & A 9z & @Y
@A § W @ gz & e @ 9]
F ¥ ®1 ¥ fuw o =T FAT 2 )
at vas "aer @ gvir | afg ww
TR GHAT FET IET & q1 F91
T IFT TUH! 47 wgEar 3, a9 a1 36
CARR:c o

g A § IHF FCOU qFGI
FWUTE, Wor@rg war g, &1 hwA
SATE | 37 AT & @iT T8 2w
WET | AT & ir hAM & ar qiemn ad
s & T |3F wir &, 3fFT T3ra
T AR I F g AT fFa ¥
FA T A T 1 33T T AIrIA
& g3 T § | F AwEr 4 I|ai
wix fear grar § O awt & faat #
sy g & &2 i3 § 1 37 Wmar F
I & IACRET & AU amE W@
OUA G F T@ FATGIAT § | AL KL
q THE A OFT ARG W0 AFL | QAT
Foar IA% fau waema & v &)
gdr feafa & sl & 98471 $X Y
FFEIT € | TET a3 @A & AR 9440
qgrs TR g awdi | ag Ar feafa §
TR IR aT g Iaw Irw Az g fF
afzat 1 12w fFar wF | FA A
T faar § g G aram aw A R
FHRT | AAT A Fi T T =T TFX
1 7 fwar wi@ ar /R W #r 9
FI GHEAT FT GHET g GFAT G 1

Mr, Speaker: We wil] continue thls

discussion to-morrow.
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18 hrs.
ARREST AND RELEASE OF
MEMBER

Mr. Speaker: I have to inform the
House that I have received the
following wireless message, dated the
5th  September, 1962, from the
Magistrate, First Class, Purulia:—

“Shri Bhajahari Mahato, Mem-
ber, Lok Sabha, accused in a case
under gection 302, Indian Penal
Code, was taken into custody on
the 30th July, 1962, He was
released on bail on the 4th
August, 1962. Due to sheer omis-
sion, timely intimation could not
be given to the Speaker. 1 tender
unqualified apelogy for his gerious
omission which was unintentional.”

PAKISTANI INFILTRATION In
ASSAM

Mr. Speaker: Now, we will take
up the half-an-hour discussion. Shri
Prakash Vir Shastri.

st gewE oen (faei)
WeE WA, WEH ¥ et -
fori & waw 93T W AT OF
LY wHEAT ¥ | 9T ¥ §9 999 7
it & X wgq FT oW 3@ g o
wrefaa fear o Sfea gt & 99
gug qAME F 9 QO T
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g4 g4 F qg FHET FAA
s & € A g wfag 9w &
oiw afewdt Fmw W) fAga
# T T FT F FHe Iofeaa
™ g wifs T g & fag
Wt gag faenie &1 &TOT A
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e gWT I www o 9l A W
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# g9 3fe gf &\ fawgw 9 amat
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aF faer &1 WE w3 W 7 IR
# T ¢ = @ F o den
a7 ®T g &1 s @ AfeT wmw
@ TF AT feafr 31 afswsr WPy
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T WEEY 8woo 47 FAfFT AT 1850
ot T g § 9 F W
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[d’tmfmtrraﬂ]
# A 3T G E 9T Y agr ¥ gErw
qF | WA FEE TR ARG w4, a
g AE g 5 a9z w9 3@ & A
OF a7 a1 q7q@ FE |

Shri P. C. Borooah: Is it a fact that
a batch of 200 Pakistani nationals
were detected having no valied docu-
ments and when they were asked to
back to Pakistan, the Pakistan Govern-
ment dig not agree to it? If so, what
steps are Government taking in the
matter?

Shri Basumatari (Goalpara): May I
know what measures Government has
taken to control the flow of infiltra-
tion of Pakistanis, whether they have
introduced a system of identity cards
to control it and whether the number
of Muslim infiltrants has been found
out in the 1961 census?

Shri Hem Barua: May I know if
the attention of Government is drawn
to the threat very recently held out
by Pakistan that if these illegal infil-
trators into Assam are sent back or
if India wants to get rid of them,
Pakistan would effect a correspond-
ing exodus of the minority commu-
nity in Pakistan, and if so, is it one
of the reasons why these infiltrators
are allowed to live in Assam till now
and not sent back?

Shri Hari Vishnu Kamath: If I
remember aright, in the last session,
the Home Minister—his senior colle-
argue—declared unambiguously and
unequivocally that the illegal immi-
grants from Pakistan into Assam
would be expelled and firm action
would be taken. Subsequently, after
that decision, there was a report in the
papers that the Prime Minister, on
account of representations bordering on
threats from Pakistan .

Mr. Speaker: The hon.
ghould put his question,

Shri Harl Vishnu Kamath: I am not
making a speech. I only want te

Member
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make my gquestion clear. There was a
report in the papers that the Prime
Minister succumbed to the pressure
from Pakistan and changed the
policy. Is the hon, Minister aware—
this is my question—that an unfortu-
nate impression has been created in
Assam and elsewhere in the country,
that the Government has out of fear
succumbed to pressure from Pakistan
and that in that part of India—Assam
and Tripura—it is the writ of Pakistan
Government that runs and not . the
writ of the Government of India.

Mr. Speaker: The hon. Minister.
Some Hon. Members rose—

Shri Bade: Sir, may I put one
question?

Mr. Speaker: No, Sir. Only those
who have given advance notice are
allowed to put questions,

Shri Basumatari: May I ask an-
other question?

Mr. Speakar: No.

Shri N. R. Laskar
May I put one question?

(Karimganj):

Mr. Speaker: I have already said
that only those who have given ad-
vance notice are allowed to put
questions.

Shri Bade: I do not want to put
any question. I only want to draw
the attention of the hon. Minister to a
report in the Hindusthen Standard
dated the 2Tth

Mr. Speaker: Does he want to
make a gpeech?

Shri Bade: No, Sir. I only want
to point out......

Mr. Speaker: He does not want to
make 8 speech nor does he want to
put a question. What is he going to
do then?
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Shri Bade: Shri Motiram Bora, who
was the Revenue Minister, alleges
that some ministers are calling meet-
ings of Mullas and Moulvis in Assam.
That iz the allegation made in the
Hindusthan Standard of the 27th.

Mr. Speaker: He may put his
question.

L BERE LR A SLATE Cll
¥ fegram €9€ # 37 AKEy Y "7
Ft € ot fF sToRT R ara F R
q | To WA AT WA F @Y
fRffFrg % g R Farar s
T9 0 aaffr T %ﬁrﬁrmmﬁ
T AT §, o i e #Y A wradr @
& o T+ gewet 2 Attt w
drde dfes # o § o wew #
o A AW AL ARG F & F ag
SEAT 9EAT g fF | owme ¥ 3w
Ul # avE www fear

Mr. Speaker: The hon. Member
there may also put a question.

Shri N. R. Laskar: May I know
from the Government what steps have
been taken so that Indian Muslims
may not be harassed in the name of
infiltration into Assam?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Mr.
Speaker, Sir, the hon. Members of
this House and the other House are
keenly interested in this question, and
rightly so.

st wg T (3[|W) : wEAE AT
ft &1 amxey fg=dr & g wfaw

m:@w F 37 #1 #7 7

BHADRA 14, 1884 (SAKA) Infiltration in Assam 6324

Shri Datar: It is clear from the
fact that during the last month or so
during this Season in both the Houses
of Parliament about 12 or more ques=
tions, Starred and nstarred, have been
asked and answereq by Government in
this respect. Therefore, I am prepared
to place certain material before the
hon. House with a view to ease their
misgivings.

In the first place, before I deal with
the various points, I should like to
point out to the hon. Mover of this
discussion that he need mnot have
brought in certain names, especially
of the Ministers in the Assam Minis-
try. It is a very delicate question, and
when such allegations are made....

Mr. Speaker: In the.case of one he
was referring to the statements that
he had made on the floor of the
House, and therefore, I did mnot
object.

Shri Datar: I can have no objection
provided statements are referred to
and statements are criticised.

Shri Hem Barua: Ministers are not
impersonal beings.

Shri Hari Vishnu Eamath: They
are not officers of the Government.

Mr, Speaker: Ministers also should
not be referred to, but because he
was referring to certain statements I
did not stop him.

Shri Datar: May I point out in this
connection, without dealing with it at
great length that this question was
discussed in the Assam Legislative
Assembly, if I mistake not, for full
there days, and all the points were
answered by the Chief Minister of
Assam. Therein he has clearly pointed
out that they are aware of the posi-
tion created by this large-scale infil-
tration and that they are taking pro-
per and vigorous steps for doing what
is essential in this respect. Therefore,
before I further deal with the points
raised by my hon. friends, I would
assure this House that the Govern-
ment of India is also interested in
seeing to it that such illegal infiltration,
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[Shri Datar]

does not occur at all. It has been
checked to a certain extent during
the last few years.

Shri Hari Vishnn Kamath: To what
extent?

Shri Datar: Illegal infiltration has
been arrested to a certain extent
during the last few years. I have not
got the flgures so far as the years are
concerned, but I may point out that
the Government of India are actually
helping the State Government of
Assamn for tightening the border.
Assam has a total border of over 600
miles. A number of check-posts and
out-posts have already been establish-
ed, In addition to this long border,
we should also understand that there
are dense forests and, therefore,
sometimes it becomes difficult to find
out exactly when a person enters
India in an illegal manner.

Shri Hem Barua: He does not enter
through the forests, he enters through
villages,

Shri Datar: Therefore, the Goverr-
ment of India have been helping the
State Government financially with a
view to increasing the number of
.check-posts, with a view to seeing
that detection is effective and with a
view also to remove or expel all those
persons.

So far as the actual figure is con-
cerned, T would point out the present
position. The population of Assam
in 1951, according to the census then
held, was 88,30,732. Now, in the 1961
census, the figure is—it has yet to
be finally wverified—1,18,60,059. That
is to say, so far as Assam is concern-
ed, the total increase is 3442 per
cent.

Shri Hem Barua: Highest in India.

Shri Datar: The Hindu population
has increased by 33'94 per cent while
the Muslim population has increased
by 38-56 per cent. Therefore, the total
increase in the population of Muslims
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was about seven lakhs and odd. Cer-
tain usual causes for increase in popu-
lation were taken into account, and
some, of them have been referred to
by the hon. Member. Taking 25
per cent as the normal increase in
respect of the population within the
course of a decade, it is found that
after taking into account . . .

Mr. Speaker: Assam is growing
faster than the other States.

Shri' Harl Vishnu Eamath: It is
very prosperous. It is sign of
prosperity.

Shri Datar: The population during
the wvarious decades was taken into
account. Therefore, it was held there
was an above-the-naormal increase in
population, and a number of causes
were considered. When this ques-
tion was brought to our notice by
some hon. Members, also independent-
ly, we requested the State Govern-
ment to go into the whole question
as carefully as possiblee Here I
might also point out that there are
certain legitimate reasons for the
increase in population. Assam, as my
hon. friend, is aware, iz gradually
rising industrially also, very big things
are being done there and the tea
gardens are also there . . .

- Shri Hem Barua: It is a very con-
venient plea.

Shri Vishram Prasad: At the same
time, floods also.

Shri Datar:. ... and, to a certain ex-
tent, there has been some immigration
from other parts of India. After
looking into all these circumstances,
Government felt that at least with
regard to the figure between 2,50,000
and 3,00,000 none of these causes
could be considered as constituting a
reasonable rate of increase. That is
the reason why, after the enquiry
was made by the Assam Govern-
ment, the Government of India have
tentatively come to the conclusion, in
concurrence with the State - Govern-
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ment, that the population of 2,50,000
to 3,00,000 ig due to illegal infiltration
during the period of the last ten
vears. Therefore, this population has
to be taken into account. These are
the various circumstances that the
Government took ints account. There-
fbre, Government are anxious that
this population goes out as early as
possible.

Apart from this figure of 2,50,000
to 3,00,000 as constituting the total
illegal infiltration, Government also
have been  taking certain vigorous
steps under the various Acts, like
the Foreigners Act. According to
this, as the figures which I gave in this
House will show, 30,000 people have
been proceeded against, convicted and
then expelled from India. That also
should be noted. 33,000 is the figure.
Legal action was taken against them
and ultimately they were expelled
from India. -

Shri Basumatari: From the whole
of India or only from Assam?

Shri Datar: I am speaking only of
Assam. There are three or four areas
of the eastern States for which aiso
the figures have been given by us. But
I am speaking only with respect to
Assam and am trying to point out to
the hon. Member that the Govern-
ment have been taking certain action.

The question that arises is whether
this population of 2,50,000 or so should
immediately be expelled. That was
the question which arose before Gov-
ernment. Who exactly these persons

" are has also to be found out. The
courts have to be satisfied if prosecu-
tions were to be launched against
them. Therefore what Government
thought was that they would lay down
a programme of action according to
which those who have recently come
to India in an illegal manner ought
to be expelled immediately. There-
fore I would assure the House that the
Government have a phased programme
of getting rid of this large class of
illegal inflitrantg as early as possible.
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Shri Hari Vishnu Kamath: The
hon. Minister said ‘phased programme’.
Spread over how many years?

Shri Datar: Not a number of years;
only extending over a few months
or a year or so, in the immediate
future. -

Shri Hari Vishnu Kamath: Why
did the hon. Prime Minister change
the policy announced by the horn
Home Minister in the last session?

Shri Datar: I myself raised this
question on human grounds and not
out of any sense of fear or on account
of any threat by Pakistan Government
or by others. The Government came
to the conclusion that these illegal
infiltrants should be expelled as early
as possible but, as I stated, according
to a phased programme in the imme-
diate future.

Shri Hem Barua: But the hon
Prime Minister did not say like that..
(Interruption). The hon. Prime
Minister said that he wanted to
resolve tension...... (Interruption),

Shri Hari Vishnu Kamath: Let the
hon. Home Minister explain when he
is here in the House. Why should
he hide behind the junior Minister?

Mr. Speaker: The hon. Minister
who is in charge is giving the answer,

Shri Datar: In this House we
answered the question. But it has
certain human aspects also which
have to be taken into consideration.
Therefore it was felt that it would be
inhuman to drive out all these people
immediately, The first step that is to
be taken is to find out who these
people are that form the population
of illegal infiltrants of 2,50,000 to
3,00,000. Then, Government are
aware of what necessary action has
to be taken in this respect.

May I point out one more point in
this connection?
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&t avE : gF A1 AT g, J9R
faers ft g oM S @G E Fwr ?

Shri Datar: I have given figures to
show that in Assam in the month of
July a large number of people were
actually prosecuted, got convicted and
expelled. Therefore it would not be
proper to say that Government are
bowing to a policy of fear or threat
at the instance of some other nation.
That is not the policy that the Gov-
ernment are following, But Govern-
ment are anxious, as an hon. Member
here rightly pointed out, that while
we are anxious to expel those who
have illegally entered into India and
are staying here, we must also be
careful to see to it that the indi-
genous Muslim population is not
harassed at all.

Shri Basumatari: If there is no
identity card, how can you identify
them?

Shri Datar: Therefore Government
are considering what steps exactly
should be taken in this respect. They
would do so in consultation with the
Assam Government.
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=t A qifEe el &
ar # ot at g9 FRE

Shri Datar: The Assam Govern-
ment are fully seized of this problem.
The hon. Member raised a number of
points and I might say that the Govs
ernment of Assam are taking all
necessary Ssteps in as vigorous &
manner as possible and the Govern-
ment of India are also helping them
financially. Therefore, there is no
need for this House to have any
misgiving on this question.

Shri Hari Vishou Eamath: May 1
request you to permit the Home Min-
1ster to add something to the state-
ment of the Junior Minister?

Mr. Speaker: I am going to add,
on account of human consideration
that we have been here so long, the
House stands adjourned to meet again
at 11 o'clock tomorrow.

13-31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday Sep-
tember B, 1962/Bhadra 15, 1884
(Saka).
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MEMBERS SWORN 6003
ORAL ANSWERS TO 6003—40
QUESTIONS .
'sQ. Subject
No,
791 NEPA Mills . 6003—06
792 Vaccination . 6007T—1I10

793 Association of workers
representatives with en-
uiries into Rallway acci-
3cnts . . . 6010—13

793-A Standard size nr plots
for loading goods on

Northern Railway . 6013-14
7 Foreign exchange for
94 purchase of ships . 6014—18
797 Non-selling oftickets at

Mahendrughat . . 6018—20
798 I.A.C. and Air Ceylon

pooling of services . . 602 0—22
799 Milk purchased from

Rajasthan . & . 6022—26
Boo Posting of policemen at

level-crossings . 6027—33

Bo1 Supp]{)ofkai]ws)'cquip-
ment by British firm 6033-34

8oz Supply of electric loco
motives by Japanese firm 6034—37

803 Construction of new
vessels 6037-38

8o4 Community Developrncnt 6038—40

WRITTEN ANSWERS TO 6040—6141
QUESTICNS .

5.Q.
No.

795 Agricultural cess . 6040—42

796 Printing of Air Indm 6041-42
brochure in Japan .

804-A Japanese swl: gardens in
New Delhi

8os Effect of Eorelgn travel
on Air India 6042-43

806 Export of raw sugar 6043
807 Exportofsugarto Nepal 6043-44

808 KosiDam works . 6044-45
809 Fall in Jamuna water

level at Delhi 6045-46
810 P.&T.Board 604647
B1x P.&T. Adwlsory Com-

mittee . 6047
81z D.V.C. Na\f:gﬂtmm]

canal . . . 6047-48

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q.
No.

Subject

813 Radio licences

814 Exportofrice

815 Medical Aulilinry
workers . .

816 Bhakra generatmg caps~
city .

817 Power-houses in U,P.
and Jammu and Kashmir

818 Tibbia College, Delhi

819 Tele - communication
betweean Calcutta and
Delhi ) .

U.S.Q.
No.

2262 Godown in Calcurta

2263 Jaffna tobacoo .

2264 Level-crossingsin Luck-
now division

2265 Rigs purchased by
Andhra Pradesh

2266 Additional trains for
Andhra Pradesh .

2267 National Highways in
Andhra Pradesh

2268 Madras-Calcurta road .

2269 Roadsof Inter-Stateand
economic 1mporunce
in Andhra .

2270 P.and T.quarters

2271 Sites for P. and T. build-
:ngs . i

2272 P. and T. bulldmgl

2273 Telephone Exchange at
Pulivendala .

2274 Menta] healthin Punuh

2275 Tube wells in Punjab .

2276 Construction ofabridge
near Safdarjung Aur-
port, New Delhi.

2277 Wagon breaking cases
on Railways .

2278 Research- :um-T:ntu'ls
Centres for agnculmnl
implements .

2279 Central Institute of
Pedology and Soil
Mechanics i .

2280 Fellowship for Post-

matric studies in lgn-
culture - .
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6049
6049-50
6050
6051

6051

6052
6052

6053
6053-54
6054
6054-55
6055-56
6056
605657

6057
6058

605859
6059
6060

606061

6061-62

6062

6062-63
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U.S.Q. Subject CoLumMNs U.5.Q. Subject COLUMNS
No. No.
2281 Agricultral msm.lcnonal
! P:g]lms] = 606364 2308 Earthquake in U, P. 6085
2282 Rural clecm‘il:auun i:n 2309 Commemoration stamps 6c85-86
Orissa : 6064 2310 Avenues of promotion for
2283 Irrigadionin Omsa 6064-65 Class IV Rauway em-
. ployees 6086
2284 Model and Vita] Statis-
tical Umit, Nagpur 6065 2311 Cartage charges by Clt!!
Booking Agent, Subzi-
2285 Branch Post Office in mandi. Delhi. . 6086-87
Bikrampur 6065-66 )
2312 Appointment of Sche-
2280 Flood control in Mad:as duled Castes in Northern
State : AP' 6066 Railway . 6087
2287 Irrigation and ower tant .
Schemesin Madras . 6067 2313 ?ﬂtﬁ%;&uﬁﬂﬁg
2288 Accommodation for Rail- tices in Omniya News-
way employees at Sohag- papers 6087-88
pur, C. Raiiway 6067 2314 Railway subsu:lm:d hns-
2289 ClassIV P. anJT em- tel at Curtack . 6088
ployees . . 7-68 2315 Food poisining cases
2290 Class IV P. and T. em- in Assam 6088-89
ployees - * . 6068 2316 Adsali plantation 6089—90
22901 Road between Narnnul 2317 Production of sugar
and Singhane 6069 cane in U.P and B;har 6091
2292 Target of I.Kl.'lculﬂ-l-l‘ﬂ 6 2318 Timings of C. H. S.
SChemFs . . - 6069-70 dispensaries 6092
2293 Excavation of T-a’wer 2319 Industrial Units for
BD“I:“";"“ Tiver n West 6070 manufacturing Vanaspati  6092-93
¢ e o : 2320 Tool collecton for Bnbe-
2294 Soil conservation . . 6o70—72 kananda bridge 6493
2295 Power P“’duﬂiw in 2321 Roads in Saurashrra
Orissa . 6072 arss . X . 6093-94
2296 ‘T:nnsplamanonof dag s b
eye into blingd man  6072-73 2322 Audiometers nb094
. 2323 Centra Phanm.cy Ins—
2297 Spurious drugs 6073—76 titute, Delhi . 6004-95
2298 Measures to increase ag~
ricaltural production 6076—;8 2324 la]n).;:‘agbcy ?amscmu"bl? 6095-96
2299 Demurrage charges for
parcels at H-arellly |unc- z325 Hirakud dam 6036
tion . . 6078 2326 Improved quahty of
2300 Muapproprlanon of secds ] 6096-97
cement bags in Super- 2327 Co-op:ranve farrm 6097
visor’s workshop at 2328 Rural Drinking Water
Kotah . . . 6078-79 Supply in Assam 6097-98
1301 Development of areas 2329 Manufacture of coaches 6098—6101
around the capital 6o79-80 2330 Hyderabad Vijayawada
2302 Sale of milk powder in Highway i .. 6101
Manipur . GoBo-BI B s i Ierigati
331 Saraswati igation
2303 Sheep breedmg centres " Scheme . . 6101-02
in U.P, 16 2332 Floods in Yam\mn at
2304 Drug addlcts in Cal- 6o hi 6102
gutis ’ ' 1-83 2333 Promonon of S. Cs. and
2305 Sharingof river waters . 6083 S. Ts. in Railways . 6103
2306 Tehsil Cooperativesin 2334 Zund- Kandla Rm]w.y
Himachal Pradesh 60B3-84 line 6104
2307 Construction of roadsin 21335 Slg;na] post w:thm Me-
307 Himachal Pradesh . 6084 hamdabad Railway yard . 6104
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No.
2336 Reducing of time for
wagon clearance
2337 Doctors and  hospitals
in Delhi .
2338 Electricity  g=n=ration
in the country .
2339 Air traffic
2340 Thermal Units in pr:-

vate sector . .

2341 P, and T. Offices in
Himachal Pradesh

Import of diesel locos .
Bridge over Sutlej in
Himachal Pradesh .

New Railway lines for
export of iron ores

Loss of insured parcels

Messages lost in Ower-
seas Communications

Flood relief in &ssam
and Bihar

2348 P.and T. bulldmgs
2349 Concrete sleepers
2350 Kandla Port

2351 Engineering Supcrwsm-s
in Posts and Telegraphs
Goods traffic

Railway lines in U.P.
in" Third™ Plan

Meeting of anti- matam
authorities

Supervision of new
signal cabins by porters

Freight on empty tins .

Sub-letting of Canteens
on 5.E. Raiway

Air India

Grant to Indian Socmry

of Agnculm.ral Econormcs
bay

Night Air M:ll Ser\rlce

Floods in Maharashtra

Production of Kuth

Central Dziry Colle
] EE'

2342
2343

2344

2345
2346

2347

2352
2353

2354
2355

2356
2357

2358
2359

2360
2361
2362
2363

2364 Damage to Ratlways duc

to floods in Assam

2365 Bogus Money Orders .
2366 Katakhal Hailakandi
Railway line . . .

2368 Medical colleges
2369 M.B.B.S. Course

[DamLy Dicest]

CoLumNs

6104-05
6105

6106
6106

6107

. 6107—09

6109
6109

6110
6r11

6I11-12

6112-13

6113
6113-14
6114-15

6I15-16
6116

6161-17
6117—25

6125
6125-26

6126
612627

6127-28
6128-29

6129
6129-30

6130

6130
6131

6131-32
663233
6133-34
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.5.Q. Subject CorunNs
No.
2370 Telephone  Exchange, .
Mysore . . 6134
2371 Badagara Pier in Kerala 6134-35
2371-A Association for moral
and social hygience in
India . . . 6135
2371-B  Paradip Port 6135-36
2371-C  School Health Services 6136
2371-D  Central Mc:l:co-leg:l
Instirute . . 6136-37
2371-E Cow Brcedmg Cen-
tres in Delhi . 6137-38
2371-F  Delhi Traffic Signals 613839
2371-G  Street Light on Ring
Road . . . 613940
2371-H  Radio sets . . 6140
2371-1 Vibrator machine 6140-41
2371-] Minor  irrigation in
Maharashtra State 6141
MESSAGE FROM RAJYA
SABHA . . . 6142
Secretary reported @& messa-
ﬁ from Rajya Sabha that
ajya Sabha had agreed
without any amendment to
the Assam Rifles (Amend-
ment) Bill, 1962.
REPORT OF COMMITTEE
ON PRIVATE MEMBERS
BILLS AND RESOLU-
TIONS PRESENTED . 6142
Eighth Report was presented
SUSPENSION OF MEM-
BER
Shri B. N. Mandal was sus-
pended from the service of
the House for the remaining
period of the session .
BILLS PASSED 6146—6227

(1) The Deputy Minister
in the Ministry of Mines
and Fuel. (Shri Hajar-
navis) moved for the
constderation of the Oil
and Natural Gas Com-
mission (Amendment)
Bill. The motion was
adopted. After -clause
by-clause consideration,
the Bill was passed.

(2) The Minister of Com-
merce and Industry (Shri
K. C. Reddy) moved fo
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BILLS PASSE D—conid

consideration of the In-
dustries (Development
and Regulation) Amend-
ment Bill. The motion
was adopted, After
clause-by-clause  consi-
deration the Bill was pas-
sed.

MOTION RE CONCURR-
ENCE IN THE RECOMME-
NDATION OF  RAJYA
SABHA ADOPTED .

The Depury Minister in the
Ministry of Law (Shri Bi-
budhendra  Mishra moved
for concurrence in the re-
commendation of Rajya
Sabha for reference
of the Limitation Bill
to "a Joint Committee of
the Houses. The motion
was adopted.

DISCUSSION ON MATTER
OF URGENT PUBLIC IM-
PORTANCE . .

Shri Mani Ram Bagri raised a
discussion on the situation
arising out of floods in Assam
Bihar and Uttar Pradesh
as_indicated in the statement
laid on the Table of the
House on the 27th August,
1962. discussion  was
not concluded.

[Damwy Drcest]

CorLumns

. 6227—33

6234—6312

INTIMATION RE ARREST
gg? RELEASE OF MEM-

The Speaker informed the

House that he had received
intimation from the Magis-
trate, First Class, Purulia,
that Shri Bhajahari Mahato
Member Lok Sabha, was
taken into custody on  the
3oth July, 1962, under sec-
tion 302, Inlian P:1v Coiz,
and was released on bail on
the 4th August, 1962.

HALF-AN-HOUR DISCUS-
SION . . . .

Shri Prakash Vir Shastri
raised a half-an-hour discus-
sion on points arising out
of the answer given on the
13th August, 1962 to Starred
Question No. 232 regarding
Pakistani infiltration in Assam
Shri B. N. Datar replied to
the discussion,

AGENDA FOR THURSDAY
SEPTEMBER 6, 1962/
BHADRA 15, 1884 (SAKA)

Discussion on motion re Re-
port of Scheduled Areas and
Scheduled Tribes Commis-
sion,

GMGIPND—LS II—1761 (Ai) LS—25-9-62—900,
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